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LOK SABHA DEBATES

LOK SABHA

.Baturday, May 4, 1974/Vaisakha 14,
1896 (Saka)

"The Lok Sabha met at Eleven of the
Clock

[MR. SpeAKER in the Chair]

MEMBER SWORN B
Shri Sidram Reddy (Gulbarga)

RE. STRIKE BY RAILWAY
EMPLOYEES

SHRI JYOTIRMOY BOSU (Diamond
[Harbour): 1 want to draw attention
%0 the situation in the country today
‘with the Railway Minister saying that
“those who will keep o striking will
be dismissed, and massive arrests all
«over the country. In Punjab alone,
‘1000 people have been arrested, This
Jdg a complete surrender to the Ame-
wxicans. The Americans are directing
this action, That is why she went to
Tran. The country -is going into the
-hands of fascists. It is being sold to
the Yankees, We want a statement
from the Home Minister as to how
amany persons have been arrested....

MR. SPEAKER: I am not permitting
#t. This was discussed yesterday.
This is a continuing matter.

We had enough of discussion. Every
wday you bring it,

You have had a discussion earlier;
wouly a day earlier. It is a continuing
wmatter, [ am sorry. You had a full
wdiscussion and the Minister made a
atatement about the matter. I cannot

a

ask him to come out with a statement
every day.

Order, please, I am not permitting
anything. No, no,

You have had a discussion ulready.
I am not permitting anything. Kindly

sit down.
I am not allowing anything,

When there ig no business before
the House, no point of order cen arise.

Kindly sit down. You cannot ypeak

without my permission.
(Interruptions)

MR. SPEAKER: Please sit down, all
of you. You had been given =0
many opportunities, It wag discussed
for more thap five hours, There can-
not be an adjournment motion on a

continuing matter. Why are you con-
tinuing like this? DPlease sit down.

(In'terrupﬂom)

MR. SPEAKER: Order please. May
I request you to please sit down.

WY g @ W e A g
T 2 it ama af {1 9T ey T
W FzmaT, FAvaT gy e ¥ ATy
TEIAHE WM 9% 7€ 52 Y Sy i
w2 #7 gug fomr | oF aRwE O
7ot frerm 314 & arx fve &3 ur awar
g

Continuing matters cannot coms
again,

wre gferd aror &% T o A fex
&y oy § 1w Ay

it wrw fagrdy wrondedt (wnrfeae):
wre Ay ofcfenfr dar g€ ot wr
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[t wea fagrdy araddi)
ATAAT W Y 5T ek § 7 (w@awtn)
w urdt § fe widht 7 e gk 4

w s o oy (o)
& ¥xw g% T A AW w7 § e weA
& woter T o gy | wTee
st & ag aF A g wrk woafer
L

(mtemptibm)

.MR. SPEAKER: Please sit down. I
dm not able to listen to anybody. How
ean ] decide anything when I am
not able to hear anybody?

SHRI JYOTIRMOY BOSU: Sir, 1
want half g minute.

MR, SPEAKER: On what?

SHRI JYOTIRMOY BOSU: On what
1 have written to you earlier, -

MR. SPEAKER: I have clearly stat-
ed that the matter hag already been
discussed.

Please sit down.

SHRI SEZHIYAN (Kumbakonam):
QOur submission is that we are rightly
agitated about the situation that has
arisen. Prof, Dandavate has brought
in a fresh matter,

'SHRI A. P. SHARMA (Buxar):
What fresh matters? (Interruptions)

SHRI K. LAKKAPPA (Tumkur):
Sir, they are not following the Rules
of Procedure, Why are you allowing
them? Every day they are disrupt-
ing the proceedings....(Interruptions)
For the last one week they are doing
it. ... (Interruptions).

SHRI SEZHIYAN: We are anxious
to get a statement from the Railway
Minister. It is for the Minister to say
“I would not make a statement”, But,
why are you shutting us out? We
ae agitated.
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MR. SPEAKER: We had a very
detailed discussion on this subject,.
which also covered the bandh.

SHRI SEZHIYAN: A new situationi
has arisen on which we want to ex-
press our coricern, What is the harm?

SHRI A. K. M. ISHAQUE (Basir-
hat) How can a responsiSle Member
like Shri Sezhiyan say that? (Inter-
Tuptions) "

SHRI JYOTIRMOY BOSU: The
Railway Minister made the statement
40 hours ago. Since then many things:
huve happened.

MR, SPEAKER: So far as the:
railway strike is concerned, we have
discusseq it. It is & continuing matter-

now, . &l

SHRI JYOTIRMOY BOSU: There:
wag a massive programme of arrests.
We would like the Home Minister to:
tell us how many thousandg have
been arrested in the country, in the
several States.

MR SPEAKER: The Railway”
strike was discussed in the adjourn--
ment motion, In fact, more than
double the time was taken.

SHRI VASANT SATHE (Akola):
It was agreed to have a sitting today
to discuss the Finance Bill, Are you
going to convert it into a discussion
on the railways?

MR. SPEAKER:
it.

I am not allowing:

SHRI VASANT SATHE: We had
2 full discussiop the other day on the
threateneq railway strike.

SHRI K. LAKKAPPA: Sir, they
are not interested in the working class.
They only want to make an issue af
it.... (Interruptions) Sir, how can the
game issue come up agein, when it
has already beep discussed?

MR. SPEAKER: I would request
him to leave it to me to deal with i&
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SHRI S. M, BANERJER (Kanpur):
Sir, I am not going to raise the same
dssue. I am against any conversion.
1 do not want to convert today's
sitting of the House into discussing
something else. I may assure my hon,
friepd, Shri Lakkappa, that I am fol-
lowing the same rules as he used to
follow when he was in the Opposition.

You just now said that ng new
situation has developed. You said
that you do not want this matter to
be discussed because it was discussed
in the form of an adojournment motion
the other day. I only want to know
wiiether we have not got g right to
ask the Railway Minister or even the
Prime Minister on the basis of the
presg reports we get and on the All
India Radio, 99 per cent time is devot-
ed tp demoralise the railwaymen and
to confuse the public. . (Interruptions)
Have I not got any right, as a Mem-
ber of the House, to invite the atten-
tion of the Speaker to that and to ask
the Minister concerned to make a
statement on a subject which is of
prime importance today?

The railway strike ig to commence
from the 8th, Today, it is 4th. There
are only 3 days left. Even Mr, George
Fernandes who is in jail is interested
1o have a negotiated settlement. I
want to know whether we have not
got the right to ask the Prime Minis-
ter who wrote a letter to the Chief
Ministers before leaving for Iran, to
make a statement. Can we not ask
for this? We are entitled to that.
Let her declare, what she hag written
to the Chtef Ministers is correct,
“Then, we will also decide our course
of action, I request you to ask the
Prime Minister or the Railway Minis-
ter tgp make a statement. I do not
want the Prime Minister to play in
to the hands of reactionary forces...
{Interruptions)

o mmﬁ(m} :
Hvgwe, B a1 ey frdiar o< frew

FAF Y e g dw @
7 o o v v o o & far
& 1w §, wife fawr frdwe oY ey
wgw faew & forad ST wio farare s
arx § 1. afe Ow geare w1 &
W FT AYIT B HEA ST W
aaiﬁzmﬁqmmﬁﬁgmq
LILRGR AR T

That ig the creation of these Opposi-
tion people. They want to make a
political outcome of that, The Gov-.
ernment is doing the right thing. Thé™
Railway Minister has already said
that unless the strike notice is with-
drawn, the arrested leaders will not
be released? Why should they daily
raise all these things here?

PROF, MADHU DANDAVATE
(Rajapur): Sir, I agree with you
that no continuing matter may be
taken up, The entire House is con-.
cerned with the settlement of the
strike and is interested in averting
the strike. I wish to bring to your
notice that I have got a copy cf the
letter written by Shri George Fernan-
des to the Prime Minister saying that
he wants to know whether the Prime
Minister is willing to intervene.and
settle the strike. In his letter, he has
made g constructive proposal as to
how the strike can be averted. He
has ended the letter to -the Prime
Minister by saying that he is interested
in averting the strike and that she
should intervene in the matter., We
want to know the response of the
Prime Minister. (Interruptions).

ot wrw fandt mod : weEw
ofr, 7g 3% ¢ for wror e oy dow farer
frdgws e vy R T Q&
afer g9 O X onf § amA @
e fufere st §, oe® an¥f dow
aTq WY ST F AT ATEAT f
afirer wg & wor sl oft weonfaf,
fag v woft ¥ qur ferar @ @R
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[ wea fagrdt wroddi] e fegr®t e g @
G ¥ TR, g wape w y I TT R R E o awaw

qW et ¥ oo fear § e o W@
|E W O w1 & e ¥
freafe frmar @ @ 1 SRR @
Ty 1 e fear g L
¥R, SPEAKER: The railway strike
was discussed in this House. Why
do you bring it again?

ot wew fogrdt wwddt ;- 3E
G R I TG @R

ST WERT : q9T FE W wEd
R a @R

st wew fagrt st : s A
a9 ¥ @1% I "<l 7 wg faor fF ww
% 6 BT Aeq a9 TG g "

oA WA mﬁmn:ﬁ;w
feerw § TF1 &, Trav ave & feery
g )

ot wew fagrdt wadd : ST TF
®IET F ARET g9 AE g, a4
ISW|T ATQAT, ., (TWAwA) .

::Tmtfrm_a‘lgﬁﬂl

weow W R g | WO
TeE & e § a7 Gfod )

I have to carry on the work according
to the procedure. I am the Speaker
of this House. I have to look to pro-
per procedure.

o wew fagt @t are ¥t : W T
TF-gs frae ¥ 2, Rag A Ew §
AT | wT g awiw W T w3
¥R 7 W gATQ Tg AT A W
wfad 1

W WA | YHRY ®d "W
L@

T g ¥ wege A, Ik SRS
Adwyomfaard ... ..

SN RN : TTET ¥4 TS 6
T 97 "R AT feafy & s ik
mga&mmﬁmm_l

SHRI A, P, SHARMA,; Mr. Vaj--
Payee has said that some new situa--
tion has arisen. You were correct,.
Sir, when you said that the threaten-
ed railway strike had already been
discussed in this House through am.
Adjournment Motion, and the motiom.
was rejected. No pew situation bas
arisen. If there is any new situalion,
it is only that some sort of intimida-
tion and coersion is going on by a
section of the people. There is no-
new situation that has arisen and the
Railway is working quite all right, .
There should be no more discussiom
on this point,

MR. SPEAKER: The railway-
strike, a3 a whole, was discussed
Every day some letter passes aird oms
that letter you bring a motion.
Something on this side also happens
and you bring a motion.

a1 wre #1E T W & T, I
fot & www & wiET

What is this?

SHRI SHYAMNANDAN MISHRA
(Begusarai): We are very sorry if
we have created an Iimpression om
yeur mind and the minds of the hom.
Members on the other side that we
are demanding a discussion on the
subject. We are not demanding  a.
discussion on the subject just now.
There is8 no motion...

MR. SPEAKER: He has sent am
Adjournment Motion on that.

SHRI SHYAMNANDAN MISHRA:
We are uot on that. In fact, we ape-
very anxious to proceed with the dis--
rnesion on the Finance Bill for whiche
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the whole day has been fixed today.
But my submission is that, in guch a
situation when 5 ‘large number of
trains, 233 trains, have been cancelled
by the Government and not by the
railway employees, when the general
public is being put to great incon-
venience and hardships, it should be
the duty of the Government to come
forward with u statement before the
Houge every day indicating either
improvement or deterioration in the
situation and what gteps they are
taking to meet the situation, It is
clearly the duty of the Government
to come forward with such a state-
ment every day because we represent
the general public and we know to
what exteat the general public is
inconvenienced.

A point hag been made here that a
sincere offer for the settlement of this
matter has been made by the leader
of the railwaymen.

We would like to know whether
Government wants to warmly grasp
the offer or miot. We want that those
who have been arrested, a large
number of arrests have been made;
thousands of workers have been
arrested must be released immediately
if they want to create the necessary

atmosphere.

SHRI PILOO MODY (Godhra): Mr.
Speaker, Sir, there is a new dimen-
slop that hag emerged since the
Adjournmeat Motion. (Interruptions).

MR. SPEAKER: This is a continuing
matter and so I allowed only half a
minute to him. Please listen to him
what he wants to say.

SHR1 PILOO MODY: Uptill now,
that is, the end of the Adjournment
Motion, we were under the impression
that Government was very serious in
wanting to avert the strike and do
everything possible to get a negotiated
settlement, But, the last sentence in
the Railway Minister's speech casts
a considerable doubt on the intention
of the Government whereby, all of a
sudden, instead of saying that they
will continue to negotiate, at the last

minute, a new condition was introduc-
ed into the negotiations, namely, that
they should first withdraw the strike
notice and then only they will rego-
tiate.

MR, SPEAKER: That was discuss
the same day.

SHRI PILOO MODY: Have th
changed their mind now?

MR. SPEAKER: That has already
been said.

SHRI PILOO MODY: After all you
have the power; you can abuse it and
even misuse it as much ag you like.
But, nonetheless, the fact remains
that there hag been a new dimension
introduced which did not exist upto
that moment. And, I think, an ex-
planation is due to the House as to
why the Government has changed its
attitude,

MR. SPEAKER: When you have a
discussion on it, you do not discuss it
for the present but for the future also,
You gaid that the bandh is impending
and so, we must have a discussion.

So far as the adjowrnment motion
is concerned, my ruling was that an
identical subject has already been dis-
cussed, I am informed by thres hon.
Members that they are not pressing -
for it now. What they want is
statement. I have no objection to the
statement. It is not only in the i
terest of the Opposition because the§
are pressing for it but also in thr
interest of the whole House that somy
information should come as to wha'
is the latest position about the situr
tion. I have no objection to that. I
would very much ask Shri Raghu
Ramaiah ag to what he wants to say.

SHRI K, RAGHU RAMAIAH: Sir,
in a matter like this, I would humbly
submit that it would be wise to leave
it to the Minister to come forward
with the information as and when the
situation so warrants. (Interruptions)

MR. SPEAKER: Now, no more.
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ARREST AND RELEASE OF
MEMBER

MR, SPEAKER: ] have to inform
the House that I have received {lie
following wireless message dated the
3rd May, 1974, from the Superinten-
dent of Police, Birbhum (West Ben-
gal)—

“In the early hours (at u%out
03.00 hours) of 3rd May, 1974, Offi-
cer-in-charge. Nalhati Police Station,
went to a place in Nalhati Police
Station Area for arresting some per-
sons under gection 151 Cr. P.C.
Several persons were found at that
place. A few of those persons did
not disclose their identity at that
time. Therefore, all of them were
brought to Nalhati Police Stztion
for interrogation angq for establish-
ing their identity. At Nalhati Police
Station it was discovered that one
of those persons was Shri Gadadhar
Saba, Member, Lok Sabha. Shri
Saha was released on personal re-
cognition at 07.00 hours on 3rd May
1974."

SHRI ATAL BEHARI VAJPAYEE
(Gwalior): What is meant by ‘recog-
nition'? !

MR, SPEAKER: That is, hig identity
was established.

SHRI ATAL BEHARI VAJPAYEE:
By whom? Who doubted his identity.

MR. SPEAKER: I do not know.

SHRI ATAL BIHARI VAJPAYEE:
Sir, the House is being misled. There
is gomething fishey. The information
is not complete.

SHRI S. M. BANERJEE (Kanpur):
Sir, in the identity card photo is there.
So, the identity could have been borne
by the photo in the identity card.

11.40 hrs.

FINANCE BILL, 1974—contd.

MR, SPEAKER: Now, we take up
Viscussion on the Finpnce Bill At
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1 O'clock the Minister will be called
and then there will be discussion on
clauses for three hours and then the
third reading.

SHRI N. K. SANGHI (Jalore):
Mr. Speaker, Sir, I rise to support the
Finance Bill for the financial year
1974-75. We have just now seen what
is happening in this august Parliament
House day in and day out. The so-
called champions and builders of
democracy today are digging - the
democracy to its own foundations. This
1¢ how the country's problems are ex-
pected to be solved. So much has
alréady been said about the grave
situation that is already there
in the country, mnamely, rising
prices, inflation, the galloping oil
prices.  All that is happening in
the country is very much in the view
of the Government and Government
has been candid itself by putting it in
the Economic Survey where it has
been clearly stated and admitted that
there is unprecedented inflation in the
country during the past ycar when the
prices went up to 20 per cent. They
have also said that a balance between
the requirements of growth and the
urgent need of the country to fight the
inflation is being planned in the finan-
cial proposals for 1974-75. Not only
the core industries like steel, fertilisers,
ete. are being stepped up by greater
outlays but also this budget is defi-
nitely the best budget that has
been presented by Mr. Chavan during
the last two-three years. Every year
what ‘happens is before the budget is
placed on the Table of the House some
sort of feelings are created by the
newspapers that something which ig
very difficult js coming. For example,
demonetisation is comiug or clubbing
of the income of hubsand and the wife
is coming or capital levy or expendi-
ture levy is in offing and such sort of
feelings are given in the Press and
people feel something terrible is
coming which will make their living
difficult. From whatever we have
seen, the reception for thls year's
budget has been extremely gogd from
all sections, whether it be the Indus-
trialists or the arlisans or the service
people. '
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There hag been a fundamental
difference in the current budget pro-
posals in the fact that the highest
income-tax rate has been reduced from
87.5 per cent to 77 per cent. So, there
has been a saving of 23 per cent in
the higher income bracket and this has
brought the much-desireq relief,
Today, we want more productlion and
we want more and more people to
work and bring about a more produc-
tion-oriented economy. This relief will
certainly bring more initiative and it
would be like making them pariners
in the earning of the country and
bringing the production to a higher
pitch than we are having now.

I have been hearing for the last
three days speeches by the opposition
Members, Dr. Karni Singh was saying
yesterday that the Congress had not
done a good job. But he was also
very lamentable when he said that
even. the Opposition parlies are not
united and not capable to carry the
nation forward. They had not done
even what the Congress had done. I
also heard Mr. P. G, Mavalankar yes-
terday when he said that the Opposi-
tion was disunited and they could not
carry the people with them. He said
that he did not speak on behalf of the
Opposition parties because he did not
belong to any party. I believe what he
has said, I fee] that his is a right re-
action. The Congress would never
cling to power if the Opposition parties
could do better. We have never said
that we are doing the best job; we are
trying to do whatever is best for the
.country, in the present economic situa-
‘tion, and we expect everyone else also
to support these good measures. If
the Opposition parties can certainly
prove ‘that they can do better than the
Congress, we shall be the firat to leave
off our position and ask them to sit
on the Treasury Benches. But the
question is that they have failed in
their Job and failed in discharging their
responsibilities to the people. And I
wollld give full marks to the people
of this country because they know
how to determine where their welfate
lies &nd where they have to go. That
18 the very reason why whan we are
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<onfronted with such a grim situation
we have to tackle it in the manner in
which it is desired by them to be
tackled, But merely talking and cay-
ing that the prices of everything are
going up is no good. What do we
say gbout the railway strike? A
concerted effort is being made to
bring disruption to the economy
of the country by paralysing the
railways at such a grim hour as
this when the movement of the trains
is the most vital link for the economy
of the country. I think what is being
done is certainly not acceptable tg any
sensible citizen of the country and by
one who has some nationalism in him,
to see that what is being done 'will not
have a beneficial effect.

Coming to the financial proposals, T
would submit that I have gone through
the report of the Finance Ministry for
the year 1973-74, in which they have
said at page 5 that:

“A valuation cell was set up in the
Income-tax Department in October,
1968.”

At page 6, at para 17 they have said:

“The total value of properties
valued by the Valuation Cell from
1st April, 1973 to 30th September,
1973 was Rs. 1906.5 lakhs. In the
process of valuation, underestima-
tion to the tune of Rs. 400.34 lakhs
was detected by the Valuation
Cell.”,

Continuing at page 7 in para 20 they
say:

“Tyll 30th September, 1973, the
‘Competent Authorities’ had issued
notices under section 268D of the
Income-tax Act, for initlating pro-
ceedings for acquisition of immo-
moveable propery in 1788 cases.”,

I would like to point out that this
Valyation Cell has been set up in order
to see that there is proper valuation

- of properties by the assessees in their

wealth tax réturns and also to eee that
there is proper valustion when they
construct new buildings.
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But when Government say that
there has been under-estimation to the
tune of Ra, 400.34 lakhs, I feel that
Government are not applying a fair
yardstick. The amount taken into
account for wealth tax is. a notional
value, and we find that the valuation
of a particular property was a parti-
cular amount some years back. 1L
should not be increased frequently
with the rise in prices. For instance, if
there is a property in a thickly popu-
lateq area where for one single vacant
plot of land the cost of the land is
Rs. 500 per sq..yard, aud if the valua-
tion for the land or all the buildings in
that area is taken also as Rs. 500 a
sq. yard, I submit that that is gong
to bring heart-burning and oppression.
What I would submit is that if that
bigher cost is going to be taken as the
basis for the purposes of valuation for
wealth tax purposes, that would be on
the extremely high side, and it is not
going to be fair to the assessees.
Therefore, the Government should
clarify the position by issuing same
guidelines in regard to the valuation
of properties, particularly in respect
of the valuation of land.

Regarding the notices jssued for
acquisition under section 269D of the
Income-tax Act, in 1786 cases, I would
gubmit that the basic element in these
acquisition proceedings is that these
matters should be decided very quick-
ly. It should be like a surgical opera-
tion, Once the surgeon takes up the
case, he goes ahead with his surgical
operation and completes it quickly. In
the same way, in a matter like the
acquisition of properties, they should
decide the matter very quickly. They
ghould not linger and take a long
time in -going through the various
proceedings. 1 would even suggest the
setting up of a tribunal like the
income-tax tribunal where we can have
a judicial member along with some
valuers and engineers, 80 that these
matters could be disposed of quickly
and the acquisition of property is done
without allowing the matter to linger
for a long time, or for years together
which u:tun}ly means no benefit to the

country.
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_Iwomdllnolihtodnwtheaﬂn.
tion of the Minister to the Gratuity
Act of September, 1872. According to
the Act, today we have made provision
for payment of a certain amount at the
rate of 15 days' salary for the number
of years that a man has worked when
he leaveg or goes on superannuation.
After the Act has been passed, as per
the Act a fund has been created by
people for payment of gratuity. But
what we find is that this fund created
under the law is not being allowed as
a matter of expense. Hyndreds and
thousands of appeals are pending. The-
Income Tax department has rejected
them and now people are asked to go
in appeal to tribumals and so on.
1 think this is a matter which should
have been clarified by the Central
Board of Direct Taxes whether this.
provision that has been created for
payment of gratuity should have been
ullowed or not.

1 woulg like to draw the attention
of Government to the case of Metal
Bax Company recently decided by the
Supreme Court under the Bonus Act
where they said that any fund that
has been created on a scientific and
actuarial basis should be allowed as:
part of deductien in their expense
account. I would also draw attention
to the recent decision of the Allahabad"
High Court in Madhav Mahesh Sugar
Mills where also a similar finding has:
been given. I think the Central Board
of Direct Taxes today is lacking in its.
responsibility to issue proper circulars.
and guidance to its officers as to-
whether a gratuity fund created under-
the law should be allowed or not.

We are very happy that the income--’
tax exemption limit has been raised-

from Rs. 5,000 to Rs. 6,000. The-
highest tax slab has also been brought:
Between

down to T7 per cent
Rs. 5,000 and Rs. 6,000 of income, &:
sum of Rs. 110 was payable ag tax.
But now we find that in the .slab-
7,500 to 12,500, the income tax_ relief
which has been given upto :
been denied to this particular
taxpayers. There is & reduction of 110
when a man gets
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Rs. 6,000, but there is a reduction of
Rs. 77 only to the taxpayer in the slab
upto 7,500 and there is a reduction of
Rs. 22 only if the man is in the slab
reaching upto 10,000, I would request
the hon. Minister to see the reduction

of Rs. 110 should at least be available °

to taxpayers who are above 6,000 and
upto 12,500, Any reduction to them
below Rs. 110 is denying the basic
exemption that in allowed by raising
taxable limit to Rs. 6,000 from
Rs. 5,000.

The Finance -Minister has taken
measures towards simplification of tax
deduction. For example, there used to
be a car allowance, allowance for
transport, purchase of books, voca-
tional allowance. They have made a
gtraight deduction of 20 per cent on
salaries upto 1,000 and 10 per cent
thereafter subject to a maximum of
Rs. 3,500. What has been said is that
this deduction will be ‘incidental to the
employment of the assessee’. I would
like to point out that pensioners who
are getting salary pension aboul
Rs, 6,000 a year gre not allowed this
deduction because of the wording ‘inci-
dental to the employment of the
assessee’. This does not include pen-
sioners. But pensioners also have to
spend on so many things connected
with their vocation. If thig is denied
to pensioners whose pensions are al-
ready diminishing, I think it is not
fair. The income of pensiomers up
#ll now was treated as salaries, and
since this deduction is allowed basi-
cally to salary-earners, 1 think the
pensioners’ case also requires Govern-
ment’s attention. This deduction
should also be available to them by
deleting the words ‘incidental to the
employment of the assessee’.

We are talking of the Wanchoo Com-
mittee’s recommendations. The Com-
mittee has gone into the entire gamut
of the taxation structure of the direct
taxes made very vital recommenda-
tions, We are very happy that most
of the recommendations have been
accepted by the Finance Ministry. But
there are some fundamental recom-
mendations made by the Commiitee.

The Committee has saig that there:
should be an independent autonomous-
Board of Revenue. I hope the Finance
Minister will consgider this recommen-
dation and agree to make an autono-
mous independent Board of Revenue
so that people can have a little more
faith in the Board which will work as
an independent board in the matter
of collection of revenue,

.The Committee has also recom-
mended that there should be a uniform
rate on all companies at 55 per cent,
They have disagreeq with the dis-
allowance of entertainment expendi--
ture, These are two vital recommenda-
tions. I hope in examining these
recommendations the Finance Minister
will take some care to see that these
are given effect to. -

We have been very much agitated
about the inflationary pressure created
by non-plan expenditure. We have
been told on the floor of the House
that some measures have been taken
to effect economy to the maximum.
extent in the non-plan expenditure.
In the Report of the Ministry for
1973-74 we are also told that
there iz -a saving of Rs 400
crores envisaged in non-plan ex-
penditure. But what are the mea-
sures? The measures for effecting
the economy stated ' are that thcre
should be g 10 per .cent reduction in-
travelling allowance. There should be
stoppage of construction of non-func-
tional buildings which have not pro-
ceeded beyond plinth level; there
would be saving on petrol and phone
calls; there would be saving on enter-
tainment; there would be saving on.
renovation of buildings, public under-
takings should have the minimum-
losses and there would a 5 per cent.
overall saving in all the Ministries.

Lastly, they have said that they pro-
pose stopping the house-building ad-
vances to Government gervants. I’
would say that thig particular feature-
of stopping house-building advan-
ces to Government servants is not

" going to help the ecanomy that we
" need in this country. Today, what ¥

fee] is that the salaried people need
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housing very badly. Most of the em-
ployees are still without any house
being provided through house-build-
ing loans. When they retire at least
they should have a shelter, It is also
the wish of most of the hon. Mem-
‘bers here that those employees must
have a shelter for themselves, 1
think the stopping of the house-

building advances is one of the things-

that the Finance Minister should not
go ahead with, and that he will allow
the house-building loans to the Gov-
ernmeént employees as has been done
heretofore. We would like to  know
how much actually is the saving out
-of Rs. 400 crores in the year 1973-T4.

We are also agitated over the ex-
penditure on our missions abroad and
we fee] that economy could be effec-
ted in this expenditure. We have
foreign missions outside our country.
We have been told in one of the ans-
wers to the questions in Parliament
that our expenditure in London,
Paris, New York, Moscow, Warsaw
and Belgrade #1 1972-73 has been
Rs, 282.20 lakhs. With the need for
restraint on our foreign exchange, I
think we are, however having a heavy
expenditure qn our foreign missions.
In view of the need for effecting eco-
nomy, why should we not have a 20
per cent reduction of our expenditure
on our foreign missions? If we can
save 20 per cent on our foreign mis-
gions in this respect we would be
saving a good bit of foreign exchange
which is needeq for the importation
-of this high-priced oll, food-stuffs etc.
from other countries. .

One of the vital things that is cor-
roding the economy in our country
is the payment of overtime wages.
According to the present legislation
overtime wages are to be paid at
double the rates of what a man is
getting. As a result of collective bar-
‘galning, the payment of overtime
wages has become a fashion. What
lt:;:pgu in n;ut Olthe:ﬂ;:;ﬁ u@u@:
the .people do not work ip regular
touys. They only wark overtime. to
sget the overtime wages, In the LIC
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and many other public sector under-

takings, people hardly work; for two
to three hours only they work; and
when overtime allowance is paid then
only they,will work. -

The fact is that the LIC paid in

1970-71, a sum of Rs. 67 lakhs as
overtime wages; in 1971-72, they
paid Rs. 91 lakhs; in 1972-73, they

paid Rs. 102 lakhs. In the defence es-
tablishments, an overtime of Rs. 863
lakhs was paid in 1970-71; Rs. 1,155
lakhs in 1971-72, and in 1972-73, a
sum of Rs. 2,266 lakhs was paid as
overtime wages. Similarly, in the
Central Secretariat, an. overtime
wages of Rs. 76 lakhs was paid in
1970-71; Rs. 83 lakhs in 19T71-72 and
Rs. 90 lakhs in 1872-73. In the
Nationalised banks, it was Rs. 1,121
lakhs in 1972 and Rs. 1,222 lakhs in
1973. These are the figures for the
overtime wages. Today, there is in-
creasiig unemployment in the country,
and we would like more people to get
employed than overtime wages to be
paid. The first necessity of the Govern.
ment is to see that the people are
employed to do the work which
has to be done during the re-
gular working hours, In case over-
time wages are to be paid, proper
legislation should be brought in by
which the overtime wages should not
be double the rate but at the wusual
rate, so that we can do away with a
big part of our expenditure and see
that people are able to get cmploy-
ment and the overtime policy be-
comes employment-oriented.

We have also been seeing many
credit curbs being put by the Gov-
ernment and the lending rates have
been increased. After nationalisation
of the banks, the interest has been
increased from mnine per cent to 14
per cent. It is & jump of six per
cent in the lending rate. I do not
think this lending rate is going to
help the economy of the productive

T

sectors, because whatever money has

from the banks for the pro-

"duction of goods and other matetials

because of .this slx per . cent ride,
there is a further burden on costs and
production, and naturally. it does not
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g0 towards greater preduction and
ecohomy 'but elsewhere,

We also see that a credit squeeze
has been adopted. But we do not
know the rationale of the credit
curbs. What usually happens now is
on a particular day if the credit is to
be for a particular amount, they say
there is no credit, and it is not al-
lowed to be expanded. This is a very
unsatisfactory manner of  bringing
credit curbs. The credit curb should
be brought in o w-very rational basis.
There should be some percentage on
the total overall drawing limits of a
man. In case the limit is up to a par-
ticular amount, a percentage should
be brought into it and the drawing
limit should be reduced by say 10 to
20 per cent, as the case may be. If we
can have something like that, we
will able to avoid hardship in this
aspect. Y

In the income-tax department today
we are very happy and I must con-
gratulate the Governmgnt on the
fact that our direct taxes recovery
has been to the extent of Rs. 1,380
crores. They have recovered a sum
of Rs. 188 crores more than what was
targeted in the budget figures, But
I would also like to draw the atten-
tion of the department to the fam
that there are hundreds of thousands
of cases, and I am told in one of the
answers to the questions in the Lok
Sabha that more than 1,200 cases are
lying pending under section 34 of the
old I.T. Act of 1922, Section 34 cases
are old cases they are pending for
thirty years or thirty-five years. 1t
is high time these cases are disposed
of so that the matter may be closed
and the present law of the land max
take its course. Only then we can
devote our time for takmg up the
present activities.

12.00 hrs,

Thare is so much of extravagant
expenditure in some officess. We
unnderstand the Steel Authortiy of
India Limited has recently rented out
a building in Delhi at a rent of a lakh

2.

of rupees per month. Hardly fifteen
persons are working, Huge amounts.
of rents are paid in Delhi by Govern-
ment undertakings. Proper agsess-
ment should be made so that all such.
extra expemditure can be curbeq and
our economy benefited.

The financial proposals for the year-
1974-75 are definitely with a differen-
ce and they are going to create a
healthier economy. We want that
the Opposition parties should also
give eflective support so that
these ‘measures are taken in order-
that we could have quicker pace of
economic development in the country
and inflation could be kept under-
control and the aspirations of the
people could be fulfilled. With these

words, 1 support Finance Bill

ot wew frn@t maddt (vrfaae):
g AERw, yw g faw  fadgs,
1974 9 faax #@ § 9 g v
3 .

ot =g, ¥ sga fear @
1970 # =t s=g™ & T faer w1
zifaer ¥ T 1 1971 ¥ IR ow
st awe fw fr a1 % o=
ag & A% WO ®T 937 WX FW
Y A A TH AT F wraor ¥ &
a1 famr frdwi o arowi § o &
FATAAT AT WA WA F XqeT o

T AT W F g AT o §,
F w3 § W qX, WF AT T wew-ey
m § awdr ¢, ofew & o7 oawe W
mawd § 5 T s rmmEl 1, w1y i
FT EFA 99 FT T F T FF ¥,
1971 % fod ™ I F wnOwr F @y
AR &1 1971 W AY wegvor ¥
gl a9 I F7 g7 w1 a1 fn
ZATX AT TF (AT WA qreAfee’”
g1 SR fede g Afefger
=4 0% &9 At gaw Ao @ &
fra faww” &1 @ a7 w4 4,
o< g Fg T ITEN WA T S

4
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“®Y 82. 5 TTHZ ¥ AJT HT 93, 5§ T
~-&T feqr w1 | I ag W vy o R
“fg zrer Wi A o defr fx
e I wam K v Fen ¢ fE
ST 3 A qfg & od, WK wwt ey
g qAE W &% 93,5 TWHE ¥
AT HT 97, 75 TCE F fagr mar

T T T F FT I F A
-wofar w2 FT 77 SR FL A AE R
g9 T ¥ATET A7 q2X A 9FA F AU
FE WY

@t wwe faw  (FEOT)
-Jq AT gaeg w9

=t m-l‘mﬂ wwd : 77 W
Quwwt ¥ s off wsmer gafa-
-y &Y

E AT AT E 2 AR v
# sgm fF g 7 & wrAfa,
F 9 717 fafeay fa=m 730 & 578
fafraa fasr-arr af & 1 %% %
‘ogre gffeafal. & geET 7§ 73 7
‘i3 arE, AT a7 oA 1 wifaw
¥ TET F Y, [L7-I97 WIFAT TFAT
2, 3d foafy gy mav=e WY g1 wf

st feamw afeargt  (93-
-Aw) g fFT gt 2

st wew fagrd mwdd: F9 wAy
et @ £ T 3@ A e
21

& sra Argar § 5 wae 37 79
g% gmifas Iewi & gife & A7
-qdAS PN &AW AT ASY 91, A7
‘ST IEF! TIAT KT T€E F AT )
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60 WO A FT HW EFT | TEE
= ¥ ufes wragdr aval 9T W
9, I0FT WA AW IAT AT & 1
wfer & gg o wigen § v ag 77
g Wi o) 70 T Wi oaf ?
st &Y g% Y IR o } fE v ST
5 T AT & W e S Y
A1l % FC E, oY FH wOw 70 6w
I qZET wifey | AfET 3w o R
faq wdt & 7& w1 T W ar
T T 50 RIET aF AT AT qHA
¥ & avgen g fF A€ oo
soreh ¥ fay ad-czfa &7 @ @,
& g w7 § f& fre A wgew
AR T TR |

FfFT ¥ FoaT & qrAY ¥ THY,
fFey Wt wifgF 979 9T 39 IR &Y
#ify fafeaa A& a7 ozt @ M
a9 |TATH ¥ qTILFTAFTAFT FQ@
&1 GWHAT {HAT AGT | FAA IT AHG
HATAAY T AT fF T FEW ¥ TRy
qfvore 26 1 @7 WA WTEIAAT €Y
wg, z5 rfafuardt sgr 7 ) o ow
=7 qrErr ¥ 3® fra w1 ofm
w7 frmr 2 0 @™ At FEA
afy Afa a & g amofay
fa=gw fasmr Prar 7o o mT I=R
oqy Ay 7§ & W fasgy  sarmfea
s i s s Afa
1 T390 47 0F 77 0 gl A gEL
far o7 Zrm ? s g AT fEe
TeAw AT AT T wAAEAA A ¥
gedr &7

Ar g, o AA4g, ¥ 99TE ¥
w1 273 37 w71 FF war w17y #r ard
F ATEIT TGl & fagr wam, A a3 Fw
¥ AT 9T M 1 IFA g5 AN w @
fe g #raer & WAt w1 gafay faar g

fF agt s w7 X AALA Y gEA
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wolt @ 1w A o gy qaTer
T ¥ gfez ¥ W qoere ¥ fad fed
. T w7 TFEE s aed g ?
war o fog W 3are ar ghear A
t? o odawr w1 e w6 G
g wifgd fs wae i fieefy e &
USSR WA FTAT 93, A1 78 gAY
o % S g ? s e e e
weft 78 w7 2 © 5ot A & T
T &7 bAeT Taq &1 fawag faar
T, A &g 8 Ao g v, AT wrw v
feafa et 7 feaeit oo wfaat &Y
T & |, 4149 AT & amge, o g
feamfy I 1w orfas wv WA &
HTHTT 9T A7 & ?

vt ofY qgagreay agi 42 ¥, wa 7@
TG & 27 a9 %1 IR a8 WEw
fear -

“Mr. C. Subramaniam told the
Lok Sabha that he wished we are
in a position to nationalise all
large houses, as demanded by some
members, Unfortunately, we are
not in such a position. Mr. Subra-
maniam said the Government was
considering some sort of control
over the private sector without af-
fecting the industria] production or
national wealth.”

AT 9 R AT
w7 A T IAW FT TETROT g
g % fifs ¥ 7 fer v owv

T qIEe ¥ fod fagrer &
faeg & a1 g w1 faww ? W@ AT
sRuw g fafy & @ fF o
IR W F A, AT gERr Afq wR
IUAT F AT A E AT A w
& =T ® grey A Aifw N dofr
T 99 ¥y d3AT 1 O 6T WA
T ST BT AT @I §, ITHHRT W
FearEw A1 ¥ fat Y famar AT 4 o
@} ofers froge fremm W
dgfam e o @ g, S gwE fF wx
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¥Ta a% gl aw ff 31 difvr <
w2, W gEd W A farx ot it
23 wie ¥ qg WA ¥ ¥ ¢

“If we are forced to the wall, I
think Government would resort to

control of prices and d.iltrlbuﬂul of
essential commodities,”

o gH AT A% gder wW—ag
e wgr & 7 WO gEET @ WY
o feadft & 7 oA w W W
fraTagA s & fAr sgar Ay & ?
TS WTAVEEAT &7 FET ara X I
w5y T & | wT 9T WTon A sy
wite quE? fF w7 g9 Jae A% gy
ay &, = qrd g ITE qegnl & faroy
&1 wfaFg g w9y grg & ¥ W
w1fEy |

st qAo QAo WAt (®MIX):
Iq FHTATE FT AT FI )

o wem fapdt mwdd: T qR
T ag 1 fF g mow AN W ¥,
T T IAT A | IEA o7 fE T
#3 g1 vk IFM Far fF A & e
& € f& gr vt A O, @ 09
an wdt | frAmaw ggaibir =@
A AT | A ATH & %W § WK
N gwaar WE a7 TR ¢ WS T
ay wwez fam A § wft ot
firdi 1 Fc qTm A AV A WK B
T A faacor &1 wlasr o g &
& AN HfFT o7 swagre ¥ o Ty §
mﬁﬂamf@ngmwﬁ
7 A v § |

g7 § amdre 9% s § 1 a3
&< 77 w3 & fe ag A W
T3 T ZAT AEd, AF A T N
frafar so sz & AT wad o
s wafeai &1 it a% Faio fear ar
T 3 wgEdw oA qmrf T,



27 - Finance Bill, 1974

[ e faarde wraidi)

frefrape s orew dy dvw & ww
< fawe w @ & ford, fse A
A Wi d, f gard fod
wrk o fex qifeaniie 3 o 0w oF
wr fr bt Hgfera 3x
dfefrn 2w ¥fer o o
Fafs "1 & 7 o, 1970 ¥ =¥,
1973 O% AW 63 WA wHwA &
e & R oy | sy w A
s W @@ 74 foar | w@fea oo fix
ORI ¥ 1552 Wefgae angdw ard
fF3 Wi 2330 Fe9 W e fe
fams a¥ WAl W R T angEe W
v § | gOR fom wwe # =@
&HowT W G, ot 7 ) A 9
s &g o aama § f5
30 wfawa & w7 soofrer 7 &
wredtan ofelt TrRTEd wRE A
1969 ¥ 3 T FH ft I WS TA
wfam i g feard 2 Y &

“The licensing system, as it is
actually worked, could not ensure
the development of industries main-
ly according to Plan priority. The
licensing system failed to prevent
the growth of capacity in less es-
sential industries and could not en-

sure the creation of capacity in the
more essential industries.”

g 1969 M ara | AfFToTH 1074
# e e sz g€ A 8 | s
eyt dur v AT IR of ewar ¥
TTR-AH T @ § IR ToraT A9 frar
ar @ §, AAREL TAE FEE F
ford 3= gat ¥ g% dur fear o @
troaw a=f & fex W=
7z frsraa s & i SRaw at g
9@ I9ew § AfeT gaw @ & fadr
fes aft §, w0 e ag o # A
a1 gar | fesd gufay ad € wifs
A 7 § W) rh s W e
&w fRwi & #w @ 2 Wik A
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fakei sy W ofY & 1 ag Ao
O waw F T w1 e frax
TE { ag Y wyr o Ay s v g
fasd ITEeH § IAET ITRT HOR AT Wy
TR A W § TA JaA W FT
IrWTwTEY % oy Iaoe w3 |

ﬂq‘o “a“ﬂ ‘zm
@

ﬂ“!r‘!‘lﬂm - &, T
ama wd § f6 wrerer g ¥ qATHT W
2 wafad 3 3 qurd 7 @ ¥ ¥
HATH FATET § |

faeet § Fro wo Two Hfawew § 1
T TTAT g G & | I FAA
Ty FATET & A wHEfEd AIgT
HET § 1 WA A9EL AT FL AT
ag Eﬂ'ﬁ‘@iﬂ’l’(mﬂeﬁoqﬂ'o
F #fwey T ®WE & T 9%
HAGL AT FL ar ag wowfea g 7
1w faeeft # amegfa o wur aE
2?7 gogd A @l & faq wewd W
wTC | gt &1 99 A WTOY §w
F s+t o FEARE aX R st
N gEgaw & fag 9w, fen & far
gurer | & ww W Af ¥ R
nera fawm Iro st R om
e faeelt % ow Oy Amwen @ o
o o THo ¥ HfirFew a: 7w
F wHEE A AU N

Wt g WA (Maw) o fEEr WX
™

ot wew fagrdt maridy : W FTX
oy #Yw § 7 woTes I ¥ gt
woge @t | & o wwem §
Ay & at ¥ gy fafewr Ay
2? ww a¥ wEl & faww v
ag §ar AL

ot we wye (efamr) o oATe
wr Wy 7
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it wew fandt aodat : & orod
W™ RE !
St FAN AT ¢ FH AT 99 @

Wi wea fagdt awdy : 97 Az
&1 dfwg, & sarg 2w & fae fade
a% 9T 9= FT @ E, T1E T &
AEEY 9T =t T FT QT E | AR
F & AT AT T A g A
L WYY H ATH IS | WL T TRAAT
qE WA | AT H W £ |

F 57T § 95 &g Aifa S
A ey | wT A A A e
argdfanr oifgdt ol SEET #)
frifere ot femr #o & S o7
i A ¢ 7 W wfadw )
ATEEe s {57 A7 @ &, WA )
frifaq S A SOOI HET AT ST @R |
FUATT wTEEr #TE ? wWE wTaw
% wfreaar &1 fafr der @t o &
qar s ¢ fF aoee g e
ﬂ!ﬁtl ﬁfﬂtfwﬂﬁ:w
@ Q@Y | TN A AW A wd-swaeqr
w1 wea A 3fer & faprer Y fopar o
e &

& qg v ¥ AT § I wm
W AW % TN wrawwar g fE e
% o, Towt # o Ferefr e & 0
A wogrr @rgw A T ¥ T
2@ N1 16 T & qwA ¥ 193
wA% & wEr | G faer wfa-
fafer =t waorer YT FAE, TN
I W X WAT | IEA 37 FO¥
% g JfAy 9@ fr owafEr
o FAT w9y Y O | Fog &5 T wgw
fis STOET X A9 FHTYIW | GO
¥ gae &1 @t @ ¥ FRafat
e # & awdl ! osw T
701 LS—2,

mieiw Farmimam @ 0 ¥
BT STRAT § ff R T AR F qo
9 w1 @, o dF & s
F@ @ ar fex faeier seeres am
F1 fasy w1 %7 32w £7 @ gvm ?

™ g9w ¥ oF aF faaig
-wER AT FEr ¢ fF 49 e
¥ geeT g, e fAats @gr £ 1 fax
4 qAF § 747 Arar 5 AE A FEel-
T FIEATH &R & ge T TN
Aifedr wvg § 60 FOg ®w9qr, &Y
freT | 9 927 o omT @ 9 & AEe
32 0 &qar fawmem aar & ...

St Q. TR wAaT : wal A A
AT AT TE 1

! wew fag @ wogny ¥ T
fram & f srre et 2w %7 fgier o
W §2, 94, Aw FedY g ¥ o5 O
AN FHATY &M ¥ gria 3§ w4
Fasar & e Aw Ar g ok WL H
faeare & 7 foar mor fe g 6w
wTE P32 ¥t gfer ¥ ot e F e @
& | 7t & 7 vy feay amar § fe garar
frafe agr §, grrdy feafr age wwdtr
¢, T o vy fravaa &7 ¥av wTOw
¢

et &w ®7 gy wnfew feafy &
W § Wy g § ¥ A o g s
¥ T wifgd | g @ ¥ Wit
fardelt wgrer £SEAT § AT WS T
¥ ara §, dfew v a o el agrar
w1 1973-74 & fad 1172 WOy
TE & AAIOEEIT T 8, T 1966~
67 ¥ iy wurar &, ¥ fF 1966-67
# fadwll wgraar 1113 FAT WE A
oy | g Hact &% #7 a dew g 9w
# &g omw & —

“The World Bank considers that
India will still have to import graia
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[ e fa < AraTd)
in the coming years and will not

be able to dispense with foreign aid
by 1080 as its leaders believa”

g7 fao oot adlzy fam @5 & ™
N & agna § 7

& WX gER dnifrw dwArn
w1 fawme T @ # Afew e g
WY FEE wr ez 2 w € fRa
e U dw & fod fRwi &
TBAET F FE-HEE@ERET | W
ot QF STEO AT EHY W R )
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WM TQ & FAF STRAT I T E |
T qg 7 & A gark dwifawt £ wur
& Qe wifgd | ¥few Qur @ @
fr gard dwifes seeam-Tens S
AR AR A #1§ qranw 78 1 5w
fagr dmfis e st} 9 f*
IER T4 ey & 7l 7@ g
w1 fawe faan §, 4t e w9 wem
ﬂ-‘j,ﬂ‘lmho F s & e el
foen & ®147 oqE @ & ol 3
fowi ¥ nzamT W QR E-TWA T
e gav & & amese &1 s g
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mmhﬁh#mwa
ﬁammaﬂwmmﬂm

%, AR ¥R FA F o ¥ fwey yER
wmmafwi?awimﬁmﬁa‘ra
¥ AW I3 &% |

% W e # gfee ¥ wmn
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SHRI TARUN GOGO1 (Jorhat): The
country is today in the grip of a grave
economic crisis and we are faced with
an economic challenge of unprece-
dented nature, The situation demands
that there should be a Government
with determination to tackle the crisis.
There should be unity in the country;
there should be a sincere effort on the
part of the Government and of the
people to meet the challenge. The
country can ill-afford to indulge in ac-
tivities which will disrupt production.
We have high inflation and high
prices. No doubt this is part of a glo-
bal phenomenon. But it will be a de-
lusion if we say that there are no lap-
ses on the part of Government and no
lapses on the part of the people. There
have been failings and lapses on the
part of Government. This has been
given expression to by no less 'a per-
son thap Shri Mohan Dharia, the Mini-
ster of State for Planning, who said
that there is lethargy and rel_l.lgtance
.on ihe part of"Governmeht in regard
to - implementation: b " Phe T pgolicy

aecided upon,
-l
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What has been alarming in these
days, what has been agitating our
minds these days, is the non-avail-
ability of goods and their availability
only at blackmarket prices. Even in
these days of scarcity, even in the
Brave economic grisis, it is not . the
general people but it is a few sections
of the people who have been mueh be-
nefited and who have been minting
money at the cost, at the suffering and
hardship of the poor and the down-
trodden, people,

Who are those people? They are the
blackmarketeers, they are the big bu-
sinessmen and the hoarders. It is also
a matter of great concern that in
dealing with the blackmarketeers and
profiteers, the performance of the
Government is most disappainting,

Then, the two great challenges be-
fore the country are poverty and un-
employment, Though various steps
have been taken to reduce these prob-
lems, yet, instead of reducing them,
there has been an increase in poverty
At the price level of 1968-69,
the poverty line was drawn at Rs. 40.6
and it was estimated that 40 per cent
or about 240 million people were be-
low the poverty line, Since then, there
has been annually at least 20 per
cent inflation, and the rate of this
poverty line must have gone to Rs.
50 now, And the percentage of the
people below poverty line must have
gone up to 50 per cent of the total
population. Thus, there has been an
increase of poverty also. The degree
of poverty can be judged by the avail-
ability of food. cloth, etc.

As per the figures, in 1961, the per
capita availability of cereals was 14.06
ounces, while in 1970 it has come
down to 13.91 ounces, and by 1973, it
has gone further down, Similar is the
case with regard to pulses. In 1961,
the: per capita availability was 2.49
ounces and by 1970 it has come down
to 1.80 ounces. In the casé of eloth
also, the per capita ‘avallability 4 1967
was: 14.70-metres ;. Ngw, in- .. the
figures has come down to 13.6 metres,
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In the case of unemployment also,
there has been a mounting increase,
and today, in the Government emp-
loyment exchanges, there are more
then eight million people registered,
angd every day there i an addition of
30,009 penple, and it has also been es-
limpted that by the end of the Fifth
Five Year Plan, there will be about 20
million unemployed youths who will
have to get employment. You can thus
realise the probléms of the youth and
‘the stress’ and strain that the unem-
ployed youth have every moment of
their lives, They are the most willing
peoplg; they have all he vitality and
energy, but yet, we see what a na-
tional waste is being made of this

) ?reat asset of manpower in our coun-
ry. This creates frustration among
the youth, and a frustrated youth, a
dissatisfied youth. is a danger to socie-
ty. It is just like a volcano which
might erupt at any moment. On the
ong hand. there is scarcity ol essential
goods, foodstuffs, ete, On the other
hand, there is an increase in the sup-
ply of luxury and semi-luxury goods.
While the production foodstuffs, wheat
or rice, or edible oils or baby food is
almost stagnant for the last three
years, the produc.ion of luxury goods
like air-conditioners or air-coolers has
become almost double.

Then, I would like to draw your
kind attention to the great dissatis-
faction among the students of the
whole country. Most of the students,
90 per cent of them, come from the
poor families and they have been hurt
by the high prices of foodstuffs and es_
sential goods of the common man,

12.48 hrs,
[MR, DEPUTY-SPLAKER in the Chair|

The non-availability of foodstuffs
and other essential commodities has
created great disappointment for them,
besides, the high prices of books that
they need All this has caused great
d:ssatisfactmn and great resentment
‘among the youth of the country. I hape
“the Government will "1dok into the
matter and sce that they provide

" lakhs.

‘treating this,

foodstuffs at subsidised rates and also
provide books at least at reasonable
prices to the students.

I would then like to refer to the
public financing and banking institu-
tions, Though these institutions are
meant for bringing about socjal-eco-
nomic transformation and provide help
to tue pcor and middle-class people,
even today, we find that it is the big
business-houses, the big profiteers and
monopolists who are much benefited by
the assistance given by the banks
and the public financial institutions.
I can give you an instance where we
have found that in a national bank
there were persons with vested in-
terest, persons who do not subscribe
to the national policies, persons who
®ave got outstanding loans ¢i Rs.
20,00,000, Even then he is appointed
as a director of that bank. He can ex-
ercise his influence in other banks also.
In the eastern region State Bank in
the Board of Directors the person who
had been made a director had out-
standing logn of more than Rs, 20
In arder to make him director
of the State Bank a few days before
his appeintment, the outstanding loan
had been transferred to some other
bank. It should be made clear that
any body who has a bank loan of
more than a lakh of rupees, which
should be fixed as the limit, should
not be made a-director in any of the
nationalised banks, What contribu-
tion do we expect from such persons
who have got vested interests? What
steps they will take to bring about so-
cial transformation for which those
banks were nationalised?

I come from the north-eastern part
of India which occupies strategic
place in the man of India. This area
has got rich = atura] resources and
mineral resou..ces. These areas con-
tinue tp be backward, In the British
days the whole of this region was neg-
lected and after Independgnce also it
did not receive much attention; as a
result there is a huge backlog. ., I ad-
mit that the, Gpvernment of India is
ea. at par with
areas in the matter of allocation of
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funds in the Fifth Plan. By following
-the same principle or by doubling
the allocation: in the JNourth Plan,
these backward areas cannot be
brought on part with other areas and
thereby the policy of the Government,
the removal of disparities could not
be achieved :

are also there; we have coal. Ip spite
of all these the State has not been able
to make much headway in economic or
industrial development,

It is stated that it was due to lack
of infrastructure and enterpreneurial
skill 1Is it not the duty of the Centre
to build up infrastructure and enter-
preneurial skills in all parts of the
country, It is with the Centre's help
that in other parts infrastructure had
been built. In the matter of commu-
nications, roads and railways, it is in
a most deplorable condition. In Assam
it is 41 thousand while in other States
it is oue lakh ang eighty thousand
kilometres of roads. Not a single inch
of railway was constructed during the
Fourth Plan. The share of Assam in
the matter of railway line is negligi-
ble.

As you know Assam is divided by
the Brahmaputra river, Till now we
have only one bridge though by this
time we must have had at least three
bridges. In the whole of India it is
the worst flood affected area; it is a
regular annual feature, invelving not
less than Rs. 10 crores of losses per
year. It is beyond the.capacity of the
State Government to meet this chal-
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I do not understand the reasons behind
it. This has also' caused disappoint-
ment and resentment to our people.

Then, in respect of other facilities,
like irrigation facilities, the picture is
very disappointing. It is far below the
all-India average. In respect of rural
electrification alse, out of 21,000 wvil-
lages, only 1100 villages have been
electrified,

Then, T would like {o refer to other
backward areas. These areas are far
worse than my State.

MR. DEPUTY-SPEAKER: Did you
not hear the ringing of the Bell?

SHRI TARUN GOGOI: Sir, I am
speaking for the backward areas.
These areas are the worst hit. No
single railway line has been construc-
ted. I am not speaking for my State
only. 1 am speaking for other back-
ward areas also, in other parts of the
country, The Central Government
should formulate a time-bound plan
so that all the backward areas in the
country, are brought up to the level
of development.

With these words, I support the
Finance Bill.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr, Deputy-speaker,
Sir, so far as I can see, the Budgets
have become irrelevant and a ritualis-
tic affair, They have hardly any rele-
vance to the problems which the
country is facing, namely, in réspect
of prices, unemployment and so on.
The Budgets have little relevance to
the needs of planning and that is
particularly obvious from the Budget
which the hon. Finance Minister has
presented this year. The investment.
in the first year of the Fifth Plan
would be almost at the same level as
in the last year of the Fourth Pian.
Then again it has very little relevance
to the considerations of social justice
or sociallst advance about which the
ruling party had been talking =0
stridently a:d so much, In the
process, they have discredited socia-
lism: they have made soclalism a dirty
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So these Budgets do not have any
meaningful impact on the situation.
However, 1 must
who have proeduced the Ecoiomic
Survey. They have ben very thick
in their assessment of the impact of
the economic policies of the Govern-
ment. They have said thmt these
policies have absolutely made no
impaet o1 the prices during the last
year, They have also said that the
coming year is indeed going to be a
very grim year and that the balance
sheet of the economy is very unfavour-
able.

Now, this is an admission by the
Government itself that these policies
have absolutely no impact on the pro-
blems which the country is facing.

Sir, before I proceed with a close
analysis of the Finance Bill, or for
that matter, the Budget, I would like
to note a few changes or even rever-
sal in policies that have taken place.

The first one that easily hits the
eye—it is a reversal in policy—is ihe
permission thet has been granted to
the General Motors to own one third
of the shares in the Hindustan Motors,
Earlier, I had the impression that Gov-
ernment had been doing that all
the time,—d:iring the course of the
last few years. But, it is, I admit, for
the first time that a multi-national
corporation 1'ke the General Motors
has been permited to own one-third
shares of the company here.

Then again, one wonders whether
the regime of de-control {s now going
to come upon us. The prices of tubes
and tyres have heen de-controlled,
which we caunot fail to note. Then.
the House would also find it
remarkable that foreign aid during
the last year has been of the highest
order, if you compare it with the
figures during the last few years,
it has been of the order of '4
or 1.5 billion dollars. Then, it is also
noteworthy and it hag got its econo-
mic significance, that the relation-
ship with countries like Iran iz now
improving. Tt hag got definite ecop-
mic significanee because we are now
going to have joint economic veaturcs

congratulate those

with Iran, Yurther, Iran bas promised
to make substantial assistance to us
with regard to certai: projects. The
relationship with the United States,
the much-hated United States, now
seems to be again on the upgrade.
There are deliberate efforts to improve
relationship with that country, I am
mentioning it not as a political fact
but us an economic fact, a fact which
has economic dimension,

13.00 hre.

The House has already noted that
there has been a reversal of the wheat
policy, rather the wheat procurement
policy. I refuse to call it the poliey
of take-over because to my ming there -
has never been a wheat take-over
policy; it was a limited policy of pro-
curement of a particular guantity of
wheat. Even so, again, in this respect
there has been a reversal of policy.

These are a few strews in the wind
which should indicate to the House in
what direction the economic policy of
the Government is maving.

One can examine the finances of
the country, or for that matter the
budget, only with reference to the
diagnosis that the Government has
brought to bear on the economic situa-
tion. If we are convinced that the
Government has indeed undertaken
a correct diagnosis of the economic
situation. then we can persuade our-
selves to believe that the steps that
have been suggested would correct the
siluation, So it is on the correct
diagnosis of the situation that the
whole fate of the Finauce Bill
depends.

My humble submission is that so
long as the Government goes on say-
ing that the present economic situa-
tion is the result of the Indo-Pak war,
it is the result of the poor harvest in
the past two years, it is the result
of the oil crisis and the imported
inflation, I think they cannot come to
a correct diagnosis of the economic sit-
uation that the country has been fac-
ing Again, it cannot bring about a
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correct solution, if it goes on saying
that this is all because of the obstruc-
tions created by the right reaction and
the left advauturism,

EHRI JYOTIRMOY BOSU
(Daimond Harbour): Now they have
sold themselves to the Amerieans in

Teheran.

SHRI SHYAMNANDAN MISHRA:
1 have mentioned that; I have noted
-this change before you came.

AN HON, MEMBER: Sir, Shri Bosu
Jhas changed his seat,

MR. DEPUTY-SPEAKER: The
change of seat by Shri Jyotirmoy Bosu
is an improvement.

SHRI JYOTIRMOY BOSU: It is a
pilot project. We are now trying to see
how far we can go.

MR. DEPUTY-SPEAKER:
better sit there always.

PARTPOORNANAND PAI-
He has be-

You

SHRI
NULI (Teri-Garhwal):
come a centrist now!

SHRI SHYAMNANDAN MISHRA:
1 was submitting that so long as the
Government ‘goes on chanting some
slogans and shibboleths and it goes on
saying that much of the trouble that
the country is facing are due to the
obstructions created by the right re-
action and the left adventurism, it
cannot solve the problem.

What is exectly at the root of the
economic trouble that the country
faces? To my mind, it is because of the

abandonment of planning in th?s
country. Planning hes been on holi-
1t is be-

day for the last nine years,
cause we have have given a go by to
planning that we are facing shortages
and problems of various kinds. It is
duc to the nolitics of black money
that the ruling party inaugurated in
1969, that all disciplinre ' have been
thow to the wind. - They cannot
enforce even & seniblance of cconomic
or finaneial digeipline in the.economic
situation.
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It is because of these two factars
that. we.are facing a situation of this
kind: There has been underway a
process of systmatic decline in our
eccomy during the last nine Yyears.

I would like to mention a few more
factors before I come to the main
aspects of the economic situation. The
Government has responsible for the
Over the .course
of last nine years sitice 1065-86 there
has been no significant investment in
the economy. During this period,
there has been an increase in uational
income of the order of 25 to 26 per
cenl. But there has been increase in
the stock of money to the extent of
143 per cent. Can the economy bear
an adverse relation of this kind—that
the‘_increase in national income is of
the order of snly 25 to 26 per cent and
the increase in the stock of money is
of the order of 143 per cent?

The position has béen worse during
the course of the last three years.
During ‘the course of the last this.
period the national income in-
creased only by 17 per cent ynd the
money supply increased by 54 per
cent, So, the position is becoming
worse in spite of the Budgets that the
hon. Finance Minister has been pre-
senting to the country,

SHRI PILOO MODY: Not in spite
of but because of.

SHRI SHYAMNANDAN MISHRA"
It may be. But my main submission
is that it is not only because of the
vast expansion of money supply that
the country is facing a situation of this
kind. It is because of wrong dep-
loyment of resources that have been
created, it is because these resources
have not been related to planaing and
development in the country. Had
these resources been related to planning
and development in the coumtry, the
situation, Would "heve besn completely
different: “They have been related 1o
things.:of non-developmenta] nature,
in. beth the Goverument .ang the
private sectors.  Whatever credit
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expansion has taken place in the
private sector is not related to the
working capital requirement; it is
related to the building up of inven-
tories of both raw materials and
finished goods. These chaps in the
itidustries now find it more profitable
to build up inventories of finished
-goods so that they can create scarcities
and reap more profits out of them.
Thus both in the Government, the
private sectors, the wvastly increased
money resources have been unrelated
to planning and development., That
has been at the root of much of the
troubles that we are facing today,

Now, this problem of black money
on which, rightly, many hon. Members
have laid a great deal of stress is now
really threatening to endanger the
whole economy. What is the remedy
to that? This is the question to which

- we must address ourselves most
sincerly., I do not want top give any
complex replv to this. It is indeed a
matter which requires a very com-
plicated consideration, However, 1
would like to recommend one simple
remedy to the House. If you want
the black money to be reduced
substantially—you have been talking
about demonetisation all right but I
agree that demonetisation may have
certain’ problems—you have only to
demonetise four or flve Ministers in
the Central Cabinet. What the
couniry requires is the demonetisation
of four or five Ministers in the Central
Cabinet. If yvou do that, the problem
of black money wil] come to a reason-
able proportion.

SHRI PILUO MODY: Please name
them,

SHRI SHYAMNANDAN MISHRA:
Tk ruling party is interested in aug-
‘menting. ...

MR. DEPUTY-SPEAKER: . How do
"y ru demonetise a Minister!

SHRI PILOO MODY; Take away
Yie wealth.
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SHRI SHYAMNANDAN MISHRA:
Those Ministers who have been col-
lecting money, not with hands but
with buckets for their party purposes,
for their coterie, must be drupped
from the Cabinet, if the Prime Minis-
ter wants to face up to the situation
in the country. In fact, the ruling
pgrty is going to endanger the whole
fabric of democracy in this country;
if that is so, it is because of some of
the corrupt Ministers who happen to
be inm the Government here and some
of the States, What did they do,
Mr. Deputy-Speaker, in Bihar? There
the whole army of 46 Ministers has
now come down to oaly 13. Who had
been responsible for this ministerial
inflation in Bihar?

MR. DEPUTY-SPBAKER: 13 is a,

Tucky number!

SHRI SHYAMNANBDAN MISHRA:
I wish them all good lugk in the sense
that if they get out that would be.
much better for them and thern the
Constitution, (Thirty-fifth Amendment)
Bill will not be necessary. I wish
them Godspeed #1 this direction.

The point is that it is the Central
leadership which has been responsible
for injecting even in the State Gov-
ernments corrupt Ministers, Now
would not the country clearly see
through this a new attempt to bring
down. to slash down, the strength of
the Ministry from 46 to 13. Why
have you slashed it down from 46 to
13? It is precisely because the public
opinfon haé clearly impressed upon
you the urgency of cutting out some
of the corrupt Ministers, and yet the
Rihar Ministry is not free frcm the
corrupt elements even now. There-
fore, the movement will go on. Let
there not be any complacency o the
other side about it. The movement is
jndeed going to be peaceful, non-
violent on the lines indicated by
Mahitma Gandhli: Bthar  simply
cannot. fail; Bihar is going tc
succeed; let them ‘be quite cledd on
this, This is the only break-throug
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in the situation. Otherwise the hon.
Minister Mr. Chavan would be a help~
‘lesg spectator. He must be praying in
the heart of hearts that there must be
a break-through in this situation,
~corruption is being protected by the
formal legality of the structure. You
‘want these 360 persons to protect the
.corrupt Ministers at the Centre. Do
‘you think that the entire population of
India would put up with a situation
of this kind? Therefore, what I am
submitting is this. If demonetisation
is found feasible, go in for it. But as
.a first step, demonetise some of the
_Ministers who have been....

MR. DEPUTY-SPEAKER: The hon.
Member may try to conclude.

SHRI SHYAMNANDAN MISHRA:
1 have to speak a great deal,

MR, DEPUTY-SPEAKER: You have
1aken almost 15 minutes.

SHRI SHYAMNANDAN MISHRA:
'The Finance Bill has to be discussed.
1 think, we have the whole day.

MR. DEPUTY-SPEAKER: It is upto
‘the House,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Let him speak,

THE DEPUTY-SPEAKER: The Min-
ister also wants to hear you. I would
not come in the way.

SHRI SHYAMNANDAN MISHRA:
1 have absolutely np doubt that the
hon. Finance Minister must be feeling
very much disturbed at these trends in
the economy. The coming summer,
I want to warn the House and the
country, is going to be a terrible
summer; the situation is going to be
very disturbing; it is going to be grave.
Last year the food production might
not have been more than 100 milion
in spite of 3 good kharif
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in spite of the onset of the rabi seasbn,
there has been absolutely no impact.
In fact, the position has been getting
worse. It appears, it is going to be a
terrible summer.

May I, in thig context, refer to some

“of the statements that are being made

by the Prime Minister and some of
the leaders of the ruling Party?

They seem to give an impression
to the country that the Opposition is
not playing itg constructive role. In
fact, the hon, Prime Minister has said
that the Opposition is playing the
politics of disruption. If at all, the
Opposition is laying any politics, it is
playing any role, it is against the
politics of corruptions. And if they
want that there should be some
constructive cooperation from the
Opposition, I want to ask the Finance
Minister and, for that matter, the
Prime Minister when have you tried
to seek the cooperation of the Opposi-
tion. When you were confronted with
the Gujarat gituation, did you seek
the cooperation of the Opposition?
You do not have the moral authority
to face the Opposition. That is the
position. When you were facing the
Bihar situation, did you have the
moral courage to seek the cooperation
of the Opposition either in the State
or at the Centre? Evep so, on behalf
of my party, 1 say that we would
give . all  constructive  corruption.
Please spell out the conditions in which
the Opposition Parties can and should
give their cooperation. Do you think
that when the prices are rising, the
Opposition should be on the side of
the Government and not on side of
the people? When the employment
gituation is becoming worse, do you
want that we should be with the Go-
vernment and not with the people?,

Now, the number of people below
poverty line must be about 60 per
cent. It used to be 40 per cent earlier.
Prices hagd gone up during the course
of one year to the gxtent of 29 per
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ly do you expect us to do? Has the
Prime Minister ever spelt out the
conditions in which she expects co-
operation from the Opposition. An
odd remarks by the Hon. Finance
Minister on the floor of the House
that the Government would require
the cooperation of the QOpposition ig
not going to be of any avail, 'That
must be clearly spell out. Indecd, we
are facing a very difficult situation
not unly in regard to our eccnomy
but also for the democracy ilsclf.

So, let it not be said that the Oppo-
sition has falied on such occasions.

With regard to the taxation itself—
in fact the main thing is
have to discuss the Finance Bill—my
submission is that there could not
have been a more anti-egalitarian
taxation structure than this, T am
saying this not only as a Member of
the Opposition, but [ have also got the
testiniony of the ex-Economic Adviser
to the Government of India. This is
what the ex-Economic Adviser to the
Government of India had to say
about the structure of taxation that
Bad been brought into being this
year, He says:—'A poor clerk or an
artisan’—let the Members of the
Ruling Party who have been chant-
ing, what they seem to think prog-
ressive slogans’ ponder over these
words. These are sald by an ex-
Economic Adviser, Shri Ashok Mitra.
Shri Mitra has said:

“A poor clerk or an artisan. reel-
ing under the impact of inflation
‘will get nothing out of the slashing
of the tax rate. A rich industrialist
with an annual personal income of
Rs. 10 lakhs will get something
extra like Rs. 1} lakhs bulging in
the pocket.”

What woulg.you say about this re-
mark? Is it indeed a progressive step?
Or is it indeeq a socialist advance? is

- -

that we-

4

it in line with the projections given
in tlie First Five Year Plan?

The Fifth Five Year Plan had given
a clear directive that the consumption
of the top ten per cent of the richer
sections will have tp be brought down.
If you are increasing the income of
the affluent sections, are you indeed
falling in line with the approuch of
the Fifth Five Year Plan? So, it is
an anti--plan tax structure. At the
same time, who will bear the burden
for this generosity to the rich? It is
the poorer sections of the population
who will bear the burden. They will
bleed through your deficit financing
and higher taxation and through lack
of investment because, the poor people
are becoming poorer both on account.
of rise in prices and on account of
stagnation in employment, It is
largely through employment that the
poor people can expect to improve-
their lot. So your generosity is going
to be reserved for the rich. And then
Mr, Deputy Speaker why has the hon.
Finance Minister thought-it fit to give

so much advantage to the richer
section of the population when they
have had the best out of the infla-

tionary situation? Almost by definition,
in an inflationary situation it is these.
sections of the people who get the-
most out of shortages and higher
prices. And yet it is this very section.
of the community which has been the
object of sympathy and generosity of.
the hon. Finance Minister, and not the
poorer section. Don’t you agree that in .
an inflationary situation it is the richer
section which makes the most out of”
it? It has been pointed out b* my
hon. friend, Shri Vajpayee, how the-
rates of income-tax have been brought
down from 97 per cent to 77 per cent.
I do not want to go into the details of
it, but it is quite obvious that re-dis-
tribution is not an element in the-
decision function of the policy markers

of the Government of India now:
Your taxation policy is mnot even
neutral. It is definitely anti-people

because you are now making it com-
pletely slanted towards the Interests
of the richer section of the society.
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May I ask the Finance Minister,
“when so many committees were ap-
pointed to go into the direct taxes,
‘why is it that no committee has.been
sppointed to go into the indirect
taxes? Is it because indirect taxes
affect the lot of vast number of people?
‘To my mind the time is ripe when
a committee must be appointed to go
into the effects of indirect taxes.
‘What makes us sad is that the in-
‘direct taxes postulate, stagnation in
production. So far as indiréct taxes
is concerned, amount given is on the
basis of the present level of production.
It does not postulate any increase in
production. Why is it so?

After having made it absolutely
clear that you are now taking a
definitely anti-socialist stand, please
do not talk about socialism in future
on the basis of this budget. Otherwise,
Yyou will be making a mockery of
socialism, Since independence the
tax structure had never been slanted
towards the interests of the richer
section of the society. On ' occassions
it was neutral but now it is definitely
in favour of the rich.

Another very important national
. objective has been talked about a lot is
self-reliance. This budget ~gives a
go-by to the objective of sel-reliance.
What hag the. Government of India
beén saying to the Aid India Consor-
tium? They have been saying onhe
“thing to the people and the House—
we are moving towards the - object
of self-reliance—and quite another to
thé Aid "adia Consortium? ' Govern-
ment have been Saying that they would
require 10 per cent more every year
during the course of the Pifth Five
Year Plan.... =

-SHRI DINESH G6SINGH (Pratap-
garh): By the end of the Fifth Plan
-and not every year, =

SHRI SHYAMNANDAN MISHRA:
‘We were promised that by the end of
the Fifth Five Year Plan the require-
ment of net aid would completely
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disappear, but now they have indicat-
ed to the Consortium that during every
year of the Plan it must be 10 per
cent more than the last one. The Ald
India Consortium hag go far postulated
an .increase of only 6 per cent every
year. Probably the Government want
about 1200 to 1300 million dollars by
way of aid.

. MR. DEPUTY-SPEAKER; Now, the
hon. Member should conclude,

SERI SHYAMNANDAN MISHRA:
Now let us see how is the import
policy of the Government of India
framed? It does not take into aced~
unt the objective of gelf-reliance, The
new impott policy that has been anno-
unced has not taken into account all
the current financial difficulties and
there has, therefore, been business as
usual. Why should it have been so?
Therefore, my humble submission is
that their effortg are now in the direec-
tion of raising more aid and wot
achieving the objective of self-
reliance. That is exactly what they
ward to do, ’

- Finally, I would like to say that
this Finance Bill is going fo cresfe.
condifjops.-in which probably it may
well be difficult for this budget to be
considered the real budget. The:
crisis is going to assume guch gerious
proportions that the real budget will,
have to come later.. Bul if the basls.
of the outworn ideas and the regras~
sive policies continue, the future budse
get also is going to be placed in the
same position, This budget has al-
ready become irrelevent and if this
ig irrelevant, they - are not going to
master the situation. The situalion.is
going to master them. In the process
the whole fabric of democracy might
be brought down, but the responsi-
bility for it would squarely lie on the
Government of India and on the ruling
party. I know that the crisis is not
only economic im nature; it is really
political in nature. At one time, we hiid
great hopeg from the Finance Minister
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as a leader of political stature and
-stapding  who could give . some
‘political lead to the country. But now
he is a lost leader, and as regards the
question whether he exists politically,
we have our doubts about it. So
we really do not know whether he
can give answers to some of the ques-
ticns that I have raised,

PROF. S. L. SAKSENA (Maharaj-
ganj): Some time back, I had moved
a Private Member’s Bill in this
House which was named “Free-
dom Fighters (Appreciation  of
Services)  Bill, 1971 for provid-
ing pensions and other marks of
honour for freedom fighters. The Bill
was supported by the entire House,
and I withdrew it on the assurance of
the then Minister of Home Affairs
Shri K. C. Pant that Government
would bring forward g scheme for
honouring the freedom-fighters which
would contain all the provisions con-
tained in the Bill. I had saig that it
was for the Government to 9nd out
Who were the freedom-fighters in
every corner of the country to give
them the benefit of the gscheme in-
cluding grant of pensions, etc. Today
I_ﬁnd that Government have said that
np application’ for giving him the
benefit of the scheme will be enter-
tained from any freedom-fighter fter
Alst March, 1974° There are still so
many freedom-fighters and their
families who do not know about the
scheme and they should be found out
and requested to send their applica-
‘tibns. But an arbitrary time-limit
has Been fixed and nobody's #pplica-
tion can be ‘entertained now, 'Wlhy
slould there be this time-limit? If a
person is a freedom-fighter and comes
fo know about the scheme noWw, Why
should he not be allowed to send his
application now after the time-limit?
1t is the duty of the Government to
find out the freedom-fighters, so
when a freedom-fighter comes to know
about the scheme, he should be allow-
ed to send his application and there
‘should be no time-limit. If a person
was a freedom-fighter before, he is a
freedom-fighter now also, and, there-
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fore, his application should be enter-
tained without any time-limit.

The pensions granted to the free-
dom-fighters are Rs. 200 pm, from
15th August, 1972. In these days of .
dearness, it is impossible to live on
that amount. After about 25 years of
Independence, these pensions have
becn granted and Government should
not be so petty in administering thael
scheme, The pensions were granted
from the 15th August, 1972. but since
then the dearness has become about
one and a half times. The amount of
pension should therefore be raised at
least to Rs. 300 p.m.

I thera‘ore request the Finance
Minister to increase the pension to at-
least Rs. 300 per month. Otherwise,
the freedom-fighters and their fawni-
liez cannot live an honourable life.

Ther while you give Rs. 200 as
pension to freedom-fighters, you only
give half of it to the widows of free-
dom fighters. Why this discrimina-
tion? The widow of.a freedom-fighter
is more hepless than the freedom-
fighter himself after his death. So I
think  there should be no discrimina-
tion, She should alsp get the same
pension as her husband would have
got, if he was alive,

Them you .do not give pension to the
sons of freedom-fighters. I thought
this pension was a mark of honour 1o,
the freedom-fighter and his family for,
liaving fought for the freedom of tha
country. ‘In my Bill I had said go.
But you are pot granting pension a4
the sons of freedom-fighlers, This,
means that after the freedom-fighter
and his widow dies, there will be no
pension to his heirs. Therefore, I
went that this pension should be
trealed as a mark of honour to him
and his heirs in perpetuity. So the
sons and other heirs of freedom-
fighters should also be givep the pen-
sion when the freedom-fighters and
their widows die,

Then you deduct the petty amount
of pension which the freedom-fighters
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have been granted by the State Gov-
ernment while giving pension . from
Central Government. This is unfair,
I think the pension they get from the
State Government should be treated
separately. The Government 2f India
must give their pension to these peo-
ple without deducting from it the
‘pension they get ‘rom the State Gaov-
ernment. This is most important,

PROF,
(Rajapur): Tamrapatras.

PROF. S, L. SAKSENA: Tamrapat-
rag were not given tp most people,

SHRI JAGANNATHRAO JOSHI
(Shajapur): Even I did not receive
one.

PROF. S, L. SAKSENA: Many free-
dom-fighters still have not got them.

You give pension to those who have
suffered six months’ imprisonment.
But what about those who were abs-
conders, and who braved all difficul-
ties? They are not given pension.
You say that they should produce a
certificate, the order of the District
Magistrate who declared him as an
ahsconder. These documents are not
traceable these days. Freedom-fight-
ers who participated in the freedom
struggles of 1920, 1830, 1682, 1940 and
1842 and who went underground to

carry on the struggle and were dec-.

lared absconders, the orders declaring
them absconders are not traceable in
the Government offices, Now you
demand, “produce the order declaring
you an absconder”. How can they be
produced? Therefore, I say that if
any person who is a well-known
freedom-fighter knows and certifies
that such and sugh other freedom-
fighters were absconders, they should
be accepted as freedom-fighters and
should be given pensions.

In my district of Gorakhpur, Mr, E.
V. de Moss was the Magistrate. He
had sentenced Jawaharlalji to 4 years
R.I. He never used to issue any orders
declaring a person ag an absconder.
He had issued general grders to shoot
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Congressmen, to loot and to burn their
houses. But nobody was declared an
absconder, I know hundreds of free-
dom-fighters who had worked with
me and absconded and had gone
underground a‘ter my arrest to con-
tinue the struggle. There ars some
500 of them who had worked with me
and had absconded and have applied
for freedom-fighters pension. These
people should be givep pensiona. The
certificate of well -known freedom-
fighters that they worked with them
and that they were absconders shculd
be accepted and they must be given
pensions. This is very important,
Otherwise, many people will not get
pension because there are no records
in Government offices to show that
they were declared absconders.

New I come tgp some of the diffi-
culties of people in my constituency
where two terrible hailstorms have
destroyed their crops and they _are
starving and no relief has been given
to them. Kerosene oil is absolutely
unavailable there. You have raised
the price of kerosene oil by a small
amount. But in the village market
you cannot get a litre of oil for less
than Rs. 250. Then it is almost un-
available, This must be made avall-
able to people: otherwise it will be
very difficult for people to live in vil-
iages because in the dark snakes and
other reptiles will bg around and they
will have no light,

Then cement and fertiliser are
absolutely not available i the market,
Yes, they are. available provided you
pay double or treble the price. Cement
1s selling at Rs. 25 a bag whereas the
controlled price is Rs. 18. The con-
trolleg price of fertiliser is Rs. 48 per
quintal whereas the price in the black
market is Rs. 150. These are the
black market prices of these commo-
dities, The prices of these commo-
dities must be controlled and they
must be made available to penple at
the controlled price. This ig very im=
portant. Otherwise, people will be
extremely dissatisfled on account of
the lack of these essential goods.
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Then, a word about unemployment,
You have gaid that you will give em-
ployment to all. How will you do
it? You said you are giving land to
landless. There are former landlords
in my district who still cultivate about
2,000 acres each, but their land is not
distributed? This is the situation
even now whep you have made a law
that nobody can own more than 18
acres. If you want to enforce the law
and to make land distribution a
reality, you ‘must distribute the excess
land of these former zamindars. All
those fictitious methods by which they
are keeping those lands must be scru-
tinised and exposed and their surplus
land must be distributed to landless
people. Unless you do that, I think
there will not be real race in the
countryside,

Similarly, about unemployment.
Unemployment.ig a problem which
has been difficult to tackle, Now.
wherever gne goes, he is told, “My
brother is there; my son is there; get
him employment.” What ghall we do?
Unlesg you make some arrangements
for their employment in the country-
side, this problem cannot be solved.
You have had so many Plans and have
spent so much ‘money, and yet unem-
ployment ig increasing everyday. You
are the Finance Minister and there-
fore it is your duty to see that people
get employmefit. Please see that the
unemployed people are not treated
contemptuously like paupers but they
should be treated as noble citizeng of
this country who need help and are
entitled to it.

MR. DEPUTY-SPEAKER: Shri Pai-
null

SHRI S, M. BANERJEE: Sir,
Group has some more time.

MRB. DEPUTY-SPEAKER: Two of
you have already spoken.

SHRI S, M. BANERJEE: Who are
they?

MR. DEPUTY-SPEAKER:

our

Shri

Ramavatar Shastri, and—well, only’

one has spoken from your Group.
701 LS—2
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SHRI S.. M, BANERJEE: So, we
have got some more time.

MR. DEPUTY-SPEAKER: We will
see about it. Now, Shri Painuli.

o afequiome e (Pt ger) :
IYTSE AGIRT , W T w9y 9T o« fis
AW TG T WIGF WHAT F HA § AL
QT &, TF g S6 ¥ T @ g,
farer wielt o & oY forer forirass Qwr fiwar
¥ A AN I _RW T AW E |
IEA U ¥ ¢ fF ogi 1972-73 W
848 FU¥ Ty #1 fwfar wrgafeaT
qr, 1973-74 ¥ 650 FAT §A FT
@ 47 WK 59 a9 ) ®7 €T I 125
FIETA ST @A N @ & | frey,
JuTere wEred, fadt WY awe # awear
W@ A 9T ke wd e oo gt
Al F WX g, WIw I F fefar
TTHEE F AT §T gRY & AT A,
van fa foaids oer o & ar adf
AT § qE NI GAT R, IW qWA
w aw T W € @ e qfa
g% & e afe vt v ¥ afz B <
¢ gu s ag g o gl e
Wz ¥ wwr ¥ € A o ogw O
WY FT gha av T8 |

AT HHTAA FT aCH A AT 1974~
75 T QNS T gATL §TRA WTaT
£ 39 ¥ Y 5@ W A wwr fear
t fF 1972-73 ¥ gwaw Smw
isq 10 Nfowa agr 4, fer =
g AT ag 22.6 oW agT & | W
¥ wrt wgr maT § —

“The price situation was further
aggravated by the continued expan-
gion in money  supply which
increased by 14.21 per cent in 1873-
T4 against 15.7 per cent in 1872-73.
Thig was apparently due to a signi-
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[sft sTequriee deg4i]
ficant order of deficit financing and
partly due to excessive expansion of
bank credit to the commercial sec-
tor.”

e WEEd, ¥ OF A 4 Wi
farer siefy ot 1 o femmT ATRAT E-
TR 7t ot ¥ goftafy T & W §,
37 727 Goftafdt WY s 2 W
mfegmhffed g2 Ttiw
=t 7 sfeawe w9 sgxeqr 32-33 9fc
0 & g & § o fred ot & 3wg-
e fdz & am 935 0¥ Tar
W TeEnT geaw ot far mrn
Y QTS T H G T Gt foqT Taw
2 5wt +ft =1 Y 90 v W
THH T T —

“A number of cteps have already
been taken for speeding up invest-
ment in the private sector. In 1873-
T74. these measures as also the
various incentives announced in the
Central budget for 1974.75 are

expected to give a further flllip to
investment in the private sector.” -

a8eT, r vafa ¥ & muwar § e
9 W9 FET FY AT A F TAA,
afes 3w ¥ faada 9= famm # ol
aegfeafa az & 5 g ® v Wt
wiffg Hiftel w1 ow wow § oA
J|E 9 & ¥ fau Dfafera-
foer o wravmwar &0 o afy #wg
fir sl i SEFTIWTE &1 sgRrAefY
Huw ara WY fams agg =i A
oY & fF 3au oF fawmr w1 gER
faqrr & 7 a1 1 AR g WA
o g THTC F FEWT I e
%y @ ¢ Iuy el sf g o
fiy fawmr & afesrd o fesly s
F ol @ 9t o Ty g )
fiely ¢ P Teifafafady e 76
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® or geh 1 ag aw gwiwe
feer ¥

wr fufire 0w aga 3w
ad FE AT Y | QRS RAY(TE
¥ forg afz & wf fr coee TR A
Fg X fra-quAs wATreTeE w1 o
37 fear A v swrar  IvgE g
T HT TATATRTE 7 T A6 F0h
TEm oW &4ar ¢, fawrfo & Al
qraT & R fomg sy Fm s@T
o 2w & frenr Y gg smAT Y vw AW
1 wiasy &1 A | svit-adft SEcerw
Tz FY qga ara wg T, § qHwar §
o & ¥ qg A1 § For gy vy e
afrardt aR A ¢aA Sy & e s
? @ aw gaTa ww oA W= ) afx
¥ fag afaam & o Goitew 73 €
WTARET &Y, TR ¥y fred @
FAT 9% a1 & wwwar g 9ed #g
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Ik aqa e wfyg ) 5o fremr
o WY forr et w1 e g
fom & geafmfat & f wfew
2 wofan % sower § W oA ®
FuTa & foe oF Tomae FEE w1 -
fra firqr s =g

w § wroET 91 47 s S
Foremrar v s wrwfvd o TR §
segfeafa ag & 5 ¥=09 aw
frod =% a9t ¥ a7 AT @Y 2 5
S TS AR ATET I AT § A
wfas wgmar & wr W g, W
Tl #7 HAET ANF IS FHA
W ATEE § 1 AT forer welY of wey
wife s & 9o waw, fem sk
- wea sRw 97 U g wiwt 7 § o
AYEATFT W W ¥ w9
g wgmar fraft @ g fewr
g wEAw e #r fawfon
F aEeg W ¥ # Afg wwl w
HEET 3 # G & 6y S frwwan
¥ wfaw gfg gf & 1
arl & @ faawar @ & Ot 99 Ay
& & W F AR W AT TR o
feaifct @t ag Wt 36 wq & @@
21 & st T & W) fwmr I
g e frgem & fomr oral ot wad
&9 q-#fer Tow W 9 IR
Ry ot § ) ST ORW F AR AW A
17 sfowrs wrardt & | @@t 55 foet

¥ a3fraw &€ O $efemw dwad -

fefegazn wredfewee § | Sow &
9 FUT ) grae! ¥ § Fha-507 Ay
AT dwas g | g el f v
o # OET A @ | SR R A W
worc % fm @ amden  E—fw
tfaw . Rews @ owR
fed frgww § | W O gHo
g v & fF 2w ¥ & ¥ oW faorel W
quE IR F § | ey faorsfy

99 0F aG .
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T FAeAT 1970-71 F go fto ¥ 58
frerare gom safe wiwr gfeam vatwr
90 frerare a7 1 FO 2w ¥ oF W
ey # & 35 sftvera i QX § orgi wr
T AT EEw gl ar &0 F faw
rr fr & Afew How q@ AT
wEaT g 9% g7 F 9w a1 aned
gr | & IO N_W & qgrEl Ty ¥ v
g Wl T W GF W F A FAT A
< § g HIGHT M & 99 ;| wE

. 9T TEFT 9T F 9@ A 9T qgwar

¥ wafeg o e 9@ T T w
N a9 §F AN | OF I &9 &7
T 9T qEAR w1 FE AT A& &
T AT & W A wX awd § fe
T} T FEHi # @y feafa @ st aR
WEATHA & ®aT gad W T & wet
9wy #r€ fefraw damwRe ST
g a1 Jas fag TwrgwEe  faee
AT 18 AT A WAT AT 8 | iy
B wy fraw e & B e
s wre fafraw dgw F W
T A F7 I dal F1  TTH NAQ A
X A WTAETAr § WFT I FARHT
& gl & wwE § S0l w1 Sy
Sraq St AT TTAT § | EET WHIC
o agadEr F@ g |

st g g St gEd
IywAY &, I 52w A § W On Afgen
&1 I e & oF aa F W e
ST § | TET 9% WY § Fwrerry
A1 g adtadt ard e e § Afew
# guFT s T W femmr A
£ | Y At & 26 AWl F AT o
gam fodr eroo &7 fargy 7 g @ W
wagd s gmt I nRw ¥

" AT S SH—arat § I aefeat

WIS AvATrE) ¥ HYAT AT AT FAT
t | frar gfem sfem ST s
FTAT T8 T@T & AR Feaar o q17 Tg)
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[sfi afequtaer -134i]
T AFY § | T g1 v9ar g 5 owew
IR TR ShwT w4 &) wg
uot FE wrAw wEwe agT w
¥ W afa wIAT o WY AR WA
WY Foarem ¥ @A 2, TR W afies
gfrg a@ a AT H aFNE ? wh
a9 ¥ W19 san q1 & ¢ fE A e-
ATgST ART F JTAE A1 ALME =
AR & gz d A § 92 W
% qU & Iq O ¥ qiiys feafy &
forg wft wraT aw wE I N fawra
# ga A € @y v o & fraE
s Aqgan § 6 Ay it 3 s=aRm
FT @ # G arAr g= fIed g3, A
¥ FEAC T ;Y AN 7Y wlww o7
fear star sfgg 1+ & faa a=fh Y =1
ST T W HHGA FCAT A0t § A7
HATH & I AV FT Fo94T L, IH T
= F wrgs feafa griy, |1 99w
gratfas ga g Jafe v+ =
o qqq £ AT qTF THL AT TTAT
¢ A T IFHAT & A7 IGHT CF ATAA
f AT arar g fF T o= v @
It IFC IT IIE KT FTTAE S
wifes fagwar 7 2@y & fag wmoar
AT A1fET 1 qETE & Fgad A HwAr
¥ gy wTEfaF AT deray & oW
TRXE | ITAQ AT AT AT H @A
FfT WX =T 49 qgF AN =
| | A I AT ¥ qEwd Ay
TR H Ag F R AEH 9@
frd sfEmoEErd i § = g
¥ wgiorITR 9W STitEe &
aTed T @ 1 § Wi A -
T ¥ ar v s fia s qear § )
T I ¥, Faw A A9, F W
feat w s & & o3 %=
JUT WM F v AAl w a@ A
g, fgmae Rw ¥ of 9@ a%
#frz gew ofiweat AW § @A
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wfwr & Tz 37 @il & farg & frws
qE & g, 97 geaer A § o gy
THL AT FE F Q@ § 97
Wi WAT HIAT WG A Eai & fe o,
agr Wt aegfeafy afr @ 1 0= wrEer
F g qgt o ad I@AT E ) o
Far T8 s AR fF e ¥
FATH T AEAT AT A § 1 IA ~
qIW & qEIST &AL A ATE @AY
& g WA T qAr A A AT @Y
|/HAT § T30 T A IF W HOGT HA
#r Mg oqgedr G W IH MWL
@ & Ao wEr ey ¥ § ag
fafsarda & #reT g g § AT
qg AR T Haw a0 g 1 6T e
T § IA4T fa=air 9q a%dr g 7

FT IHTET FT G F4Y It & AT
S ST A & I wrsAA & 6T
&1 TEE & Ay T4t wrdr & 1 A
# forg qrea Agw A, TrTrg W A
sqaeqT A § | T A AZ AT WL
werfer avge F&r At € |

o sfaforr qf &= 9
faar & fF 3gTRA & oW gFAGT F
wT o & faeg wrRwT foy mar
£ agd #r qgrfeal § wig dav e
# wlx ¥ € oA §, 9g e A ¥
qETEY ¥ & AT ¥ | A T €T qAR
e fafewin ®1  arda. 3
Ay AR ® ffwd 8 oarda
AErA ¥ TAT AT § | AT G
W SR §ORT & wfusrdy I Ay
fadt Tg § o orraT w7 W wAE )
agi & sl ¥ wwmig O iy
WY & g qg T AT o e @

T | EweTT § qe & T qu

m § i &9 wats g § ) fery
# flrg ofrer 3% o st AT i
Ry {1 e foafy ¥ & frdew wor
wig ¢ e aote & sraardl # A7
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M WG F, W@ FAYF # AT WY,
T § a1 59 WY §) AfeT 7g @
firfre? awr Thw qwd F &r & fag
qo ¥Ed aar sfeer PR @ ?
forat &) ard fred qore & A A, W
wwe ¥ off ®1 € § ) T B a W
aw 9w fre? g7 dud frd, fae? =
& ot & fo, ww ave § A e
¥ oo & sgm e § fr o
a% fro? g Tl 1 gaw g 9%
ww ¥ sfq aafe afessr g 0%, 1f0g
Gefufirdma a1 firer a3 St @ @
T ROwy WP T W AT
gt 2 fF SO W H & W
qReEs, 9ff IAX wRw W eErEl

H aFauate |

I F # §AfE ¥ oF g
& ¥ A g & @9,

s A A foe A fs ) &= -

sear @ Aff 2 1 TW OX IRET WE
e A TEEEd € q W Al ¥
qan i og freme w3 3, @
qwe § 1 WA A & @y iy
i fF MTBR B T4 =a  #
STE dT WE B AT

Wi a% W F fod 0w ad ama
&) T § I OF TR WG IR
Fﬁ’;’f&,q:a'ﬁ'o%ﬁ{qm%
2, faer Saeudie FITNRAT &1, QT AT
s g fafa g fe 9w
o & farera & foe fafese fast wd
21 ot frewww QA § e aferd
w1 s 7@ @ 1 ey N st
Tgre ¥ g A e &), A agi
WA ¥ W WA WY g1 W g
¥ o & wfe wEyfe o & O
At w fr xg [frgwe At ) o
wfemf@l wr agi & @l & sfw
garqfr 7 § gt Fafe T fifed )
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R gt Ak A feafr gured
& fg oF ot T S W gaiew
safawar Hfar ag dwmmde Wik
Ry @m ¢ R st
ffoy | SO AW & qErET  F wAv
Iefame ¢ fF sam woia T fear
o7 @Far | AfET Wt Tw WK W
s Aar faar M) WY A wEE
¥ qg1 o 5 50,000 T R
# & ga € ot sl WK FaTey
& T g ;IfF  gEOIE 3T sqaedr
T W Ew & Mg swweT w1
ana & afe o fg w15 syaen
T ¥ A A wd EEdr Iw 9%
fie Fait @ wofg & s
g fr zfem ¥ fog fadtw siferorer st
afan | W WK faTw 3w sOw
Fgi q¢ @rfar @i AT wuE @
afr S wm M s S g
feafg «it gt | 9 weTar ®kw
FH@TT S # fa@iy Agew T
aifgl | W ¥ WY AT qgh Ao
faRATT =TT 39 & Y T FT IHIT WA
AT & Tl T

gt faww w6t @ a7 o8N /gl
¥ wreor Y o 5 W9 ) A A
grft fF Aoy faxr § st § §id
® OF HICAET GAT AT & | AT
a% 99 &1 %1€ M SfaETT qiad
oo o § T fean mn & 1 A
oY @ Wi earr Y ¥, § ST da
ST ® qaae 99 fow @ g wfe
i\rtr-ﬁ‘trfﬂu:r tE o ior @

arr ¥ | owfe w9 fRW Y Aw
PR FW W@ F m&mtmnﬁ
& A @ s 7@t o O Pede
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@r qi' mﬂa{é" plans were desirable. But ag we

v [ I'{\IT 1. realise that the manner in which they
fherar § WY A8 SEEY WY BEWEACT  went about it, doing something that

A E FWm Y FY | gEieg A wiw
¢ e A g oz swer afafedoe
CHIVE ST FT BIEAALT FT FHIE@ET
T ¥ fag WmET AF wRET w57
e wifeT |

SHRI PILOO MODY (Godhra):
Mr. Deputy-Speaker, Bir, I will start
by referring to the -railway strike,
because in many ways it shows the
manner in which we have been gov-
erned, and the mentalities that come
into_play in dealing with problems of
theihighest national importance, As
I said this morning, a new dimension
has been given to the railway strike,
which leads me at any rate and I am
sure a great many other reasonable
people, to believe that there is n
intention on the part of Government
to dp anything in the matter ot
bringing about a solution.

Now, I know that the solutions that
are available are all costly. But
nevertheless, it has to be seen from
‘the point of view that the solutions
have fbecome necessary because of the
misbehaviour of this Government in
making the laws, in pondering at
times to certain opinions, all for poli-
tical penefit which hag made it neces-
sary for them to do likewise with the
railways today. The lack of desire
to solve the problemj to come to grips
with it is the pa is that has over-
come them. ¥ think, it is evident in
all flelds of mctivity.

Take for instance, phn.n?ng, Plann-
ing has now become the sacred cow
which has stopped giving milk. But,
neverthelegs, it has to be fed/There-
fore, only yesterday or the day before,
the Planning Minister with all the
sanctimonious ceremony and  the
rigours of procedure presented a Plan
and Jlaid it on the Table of the House.
All of us know that planning is now
only a word in thg dictionary as far
as Indian economicd is concerned, Not
that planning was not desirable. The

they did not upderstand, they have
landed us in an economic/ situation
from which it is almoat impossible to
extricate oneself.

I would say one thing more, Why
are they talking about the railway
strike in this manner? Is it some gort
of paralysis or is there some deep
motivation behind it? I think, the
Government /has come to the conclu-
sion that it"has run out of scape-goats,
it has run out of excuses and it just
cannot make the economy pérform.
There are no plans; therg are no pro-
grammes, Therg ig no vision. There
ig just nothing on the horizon,l which
will make one feel that they are going
to get it out of the economic rut.
They think that the railway strike
wil]l provide them with just one more
excuse in addition to the refugees.
Bangladesh, war with  Pakigtan,
droughts, monsoons and the rains,|the
right reactionaries, the left adven-
turists. the CIA and the KGB. the
foreign agents, Allende and every-
thing else. And now, they will have
one more reaion, the railway strike.
They think that by finding excuses

_they will be able to salvage|their own

political reputations, because I do not
think anything else is at issue today
in this country.

Again, you take, for instance, oil
This oil has become a handy thing for
them, They say, “Look at the Arabs
who have raised the price of/oil from
3 dollarg to 10 or 12 dollars™a barrel.”
After all, the refined products of one
barrel of oil yield 300 dollars. Why
should not the Arabs have more as
their gshare? When it comes to com-
modities, like, rice. tea, iute, ground-
nuntjand things like that, we complain
that the affluent nations are exploit-
ing the nations that produce these
commodities and that the prices of
these commodities dy not rice ag fast
as the pricegs of manufactures. But
when it comes to oil, they say, “The
Arabs| have stabbed us in the back
and have done all manner of things.™

-
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Agreed. Suppose the Arabs have put o SHRI PILOO MODY: Four per cent
us in difficulty. What about coal? after making adjustments for increase
India has the largest deposils of coal 4 in prices; the net inflation is four per
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in the world. They are natj

and are in the hands of this/Govern-
mént, The railways are nationalised
ang are ip the hands of this ‘Govern-
ment. We cannot manage our coal
Why complain gbout 0il? Gg to any
place in India. It is easier to get oil
which comes from Arabs than to
get coal which comes[from India, You\
cannot even 'manage one 8ingle thing
that you have taken over. and over
which you have one hundred per cent
conirol. What is the point in blaming
the rest of the world for your difficul-
ties?

I suppose it is a world phenomenor‘
that this Government hag become
paralysed; I suppose it is a world
phenomenon that their Government is
ineapable of acting; I suppose it is a
world phienomenon that their Govern-
ment thinks about nothing but how to
plunder and steal, money from the
poor citizens of [this country. We
talk about inflati That hag also
become a world phenomenon!

—

14,00 hrs.

SHRI VASANT SATHE (Akola):
You will blame the Government for
everything.

SHRI PILOO MODY: Then I will
have to blame Mr. Sathe for every-
thing.

SHRI VASANT SATHE: I do not
mind,

SHRI PILOO MODY: A few weeks
ago I showed how an inflation of four
per cent in the United States had set
about every single nerve in the United
States tingling and they are thinking/
in terms of a serious economic crisis—
four per cent inflation after 20 years
of continuous growth... -2

MR. DEPUTY-SPEAKER: Now it is
10 per cent.

cent. And thig has been agitating
them so much. But here we|are in
the 30 and 40 per cent ation-
bracket and nobody has concern, no-
body is worried. Yesterday, I think,
I warned this House and this Govern=-
ment that, in the coming year, infla-
tion was going to be in the neighbour-
hood of 50 to 100 per cent/and it still
does not seem to sink into their heads,

I have here the currency of West
Germany during the years 1914 to
1924...

SHRI ATAL BIHARI VAJPAYEE:
United Germany...,

SHRI PILOO MODY: Yes: United
Germany. This was, to begin with, a
ten pennig or say cent note; this was
al 50-cent note; this became a 5-mark
note before long; this became a 10-
mark note; this became 50,000 marks;
this became five-million marks; this
became 10-million marks; this became
100-million marks; this became 20-
billion marks; this became 50-billion
marks;[ and this which looks like =
label on a Mohan Meakan beer bottle
is a 100-billion 'marks. This is what
can happen tg your currency. It is
not something fanciful. It has hap-
pened. It has happened in many
places of the world.

In Germany th-?/ dayg when there
was the Weimer Republic. if you got
your salary this afternoon, you ran
into the streets to get your sausage
because if you bought it the next day,
you would get a little less sausage.
There is acute story about a man|who
came out of a lunatic asylum and
boarded a taxi to go home. When he
got home, he was asked to pay five
million marks oy something, and the
man went absolutely pale. He said, T
am very sorry: I have nowhere near
that /money’. He then put his hand
in his pocket and brought out a few
coins. The taxi-driver took one <qin
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[Shri Piloo Mody]. Benches—what are you going to do
and gave him five million marks of With{the hoarders and blackmarkete-
change. The man said ‘I cannot live IS this that and the other. My
in this world. Please drive me back iriends on my right—the CPI and the
to the lunatic asylum’./ This is the CPM and others—say that you can
only place where the Government can 1ynch them and hang them. This is
go now, because I see no other place 2 facs‘al make-up and there is no
in this country where they can be kept intention fto do anything,
from damaging and hurting our coun-

try 1 know, for instance, many cases.

Take the case of Mundhra which has
Talking about the Budget and the been hanging fire for so many yeafl.
Firence Bill. I bad recommended Government knows about it; Shri
earlier—and 1j/see that the Finance Chavan knows about it; Shrimati
Minister has not yet acquired the Indira Gandhi knows about it; Shri
wisdom to accept my suggestion—to Dikshit knows about it; the FinangeJ ‘?
raise the exemption limit. You have Ministry knows about it; the Secretary
done something wise in lowering the knows about it; the Chairman of the
rate. But please raise commensurately Board knows abowt it and everybody.
the exemption limit; it should be a knows about it. The case has been
minimum of Rs. I2,000(if there is to  documented, proved, signed, sealed
be any meaning to the exemption anq delivered and even a CB.L
limit set 10 years ago, the minimum inquiry has been launched. What
exemption limit should be Rs, 12,000 does|C.BI. stand for? It stands for
and preferably Rs. 15.000. I have gent the ‘Corruption Branch of India’ It
you thousandg of petitions on this is an eye-wash. You know that when
subjgct. If you work out the econo- any known case, which i3 a proven
'mic {implications of doing this, you case, is given to them, they should do
will find that. ultimately, you will something about it. They will say
save more than what you collect. ‘ves. we shall Jorder a C.B.I, inquiry’.
1 A ) What has happeneq to Morarka's case?
mow come to pensioners and There was an assurance on the floor
teachers. I have a soft spot for them  of th, House that he will come back -
because when money gallops in this  here and report—I mean Shri Raghu-
fachion, what is somebody with the patha Reddy. He said he would come
barest n:nir:lmum for survival going to  back here and report. He/was then
do? This is a human problem and you  th, Company Law Minister. Now he
have to do something about it. You ig shifted to somewhere else,
cannot run away from that. Pension,
I want to make this clear distinction. ! MR. DEPUTY-SPEAKER: He is in
is a part of what you have earned by ' Labour now. -
your work during your)life time. /
SHRI PILOO MODY: He will be the
1t is not a dole, it is not.compassion| solitary exception who does not deli-
anq it is not charity—it is a part of\ ver. '
what you have earned during the .
vears that you were working and, Here is a case. Do you know what
therefore. pensioners must get their they do? In the case of Shri Mundhra, f_;
full value. they used to call him and/ extract
money! This is all that is done when
Abput blackmarketeers, so much has cases are brought to their notice, The
been/ said not only by others but also only thing that you do is to call the
bv me. T do not went to aggravate man and extract more money. (Inter-
the situation any more to-day except rTuption) It seems my hon. friend has
tn sav that al] this ig wild talk T hear some questfdns to ask. He can ask
from my colleagues on the Congress me later on. i
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7 Now I would like to say a few
things as a positive contribution to

(

thig debate which. I had the good sense

to write down somg time back. The
nation won its Independence accord-
ing to certain ideals—the ideals of
.Gandhiji—and, therefore, I do| not
think it can be developed by the ideals
of Marx. The colutions suggested by
Marx, to cure an exploitative indus-
trial gociety in the throes of an indus-
tria] revolution can hardly suit the
emancipation of the Indian village
from medigval poverty to a prospe-
rous rural/community.

Is it any surprise that we have not
been able to develop but we have
failed?

The naked reality of India is half a
million villages devoid of all econo-
mic viability supporting 80 per cent
of its 600 million population juxta-
posed against urban slums/ where
human pressures in the heat and
sweat have overrun whatever urban
life existed prior to Independence. The
picture has been further complicated
by doctrinnaire Five Year Plans where
the pompous philosophy was first
moutheq and then policies made to
strait-jacket the philosophy into the/
economic situation in India. This is
unconnected with the Indian peality
which has accemtuated the misery at
both ends—in the villages and in the
cities. To-day. you have a rural India
«devoid of all economic viability. There
ig just no economic viability in our/
«country-side. = Whatever  resources
-and 'money this country hag is stuffed
‘into corners where high-concentration
-of Industry takes place so that my
friend, Shri Banerjee. can go and
-organise the labour and get a few
votes at the time of elections. The
‘rural economy remains unaﬂecled/
untoucheq and almost forgotten.

T would like to end by making six
positive suggestions to the Finance
“Minister, ‘The suggestiong that 1 have
are absolutely safe in the sense that
‘-nobody can ‘interfere with them or
~spoil them. ‘e political interference
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can spoil these suggeﬂ.iom/ that I am
making and you do not require too
'much of intelligence to implement
them, The lowest common mean
denominator has beén worked out
before the suggestions have been
made and, if you permit me to read I
will read them:

(1) Making the Public Sector] per-
form efficiency on commercial lines
within a stipulated time, and if it fails
to do so, dispoassess the unit and save

the tax payer from carrying this un-
bearable burden,

(2) A drastic reduction in taxes,
both direct and indirect. to curb tax
evasion. to bring|prices down and to
stimulate production and therefore
employment.

(3) Delicensing of the economy to
stimulate growth, speed up economic
recovery and eliminate institution-
alised corruption which is really 95
per cent of the corruption that is
taking place in this country outside
smuggling,

(4) Float the(Hupee and allow it to
find its intercational economic
value—you have already done it vis-
a-vis the dollar—to eliminate smuggl-
ing and remove the distortiong arising
out of the partiality inherent in foreign
exchange control and the economic
distortions it creates because it leaves
alman to decide whether Dandavate
should get the licence or Shyamp Babu
should get the licence and in that pro-
cess discrimination arises. It is not
determined by laws of economics but
it is governed by the rule of men in-
stead of the rule of I:wsl

(5) Invest all available resources in
the rural economy with a view to re-
storing economic viability in the rural
areas through a vigerous programme
of infra-structure activities like roads,
railways, afforestation, agro-industries,
rural electrification and minor irriga-
tion, contouring, bunding, terracipg,
drainage and water conservatlon.?
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Finally, there should be complete
revamping of qur educational system,
making it more meaningful, more job-
orientey and more on the basis of
science and technology available in
the couniry at any particular time.

You need to do only these six things
either by law or[by ordinance. This
is one occasiop where we shall forgive
you your ordinances. You do just
these six things' today and I promise
you that within two years, everyone
will start talking about the Indian
miracle.

I hope that good sense prevails on
thern to/make this surgical operation
on the Indian economy.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Between the inflated
humour ang the inflated Indian cur-
rency I find myself lost but I feel that
the former is more inflated than the
latter. It is a matter of serious and
deep concern to all oés. When we
are discussing this atter in this
House 1 am afraid humour will not
help in solving these important and
difficult problems that we are facing
today.

We are passing through one of the
most difficult phases of the socialist
transformation of our’ State and the
country, ang we cannot overcome this
phase with ap all-roung negative cri-
ticisy;y and negative approach to the
present problems. If Shri Shyamnan-
dan Mishra waits for any positive ap-
peal for co-operation in this national
endeavour from the Finance Minister,
1 hope our Finance/Minister will never
be found wanting in making such
appeals. But what I fee] today is that
on absolutely independent and united
people of this country can withstand
these difficult problems that we are
facing arg the present storm that is
_ blowing over this country.

Before 1948 in China the conditions
were worse than in India today, But
with the determination of the Chinese
people, the leadership and the party
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there were able to overcome these s
difficulties within a short period of
3 to 4 oyears when I visit’ed{
China in 1951, I saw how millions
millions of people were working hard
and by their hard and collective labour
were creating their own Capital. They
were not following the traditional
economic theories of supply and de-
mand, 1 was surprised to find/Dr.
(Ma-in)Chu who was Rector in the
People’s University who had spent 26
years in the United States; whep he
preferred to come back to China, he
was asked to go back to the villages
and learp, Chinese economics within
six months ang then come|back to the
Chinese university to teach economies.
In India today the present difficulties
cannot be solved by applying tradi-
tional economic methods, we shall not
be able to make much headway. I had
seen how millions and millions of
Chinese people were digging a cu'lll}
200 miles long. This is the type of
capital that they had created for their
country by mass collective labour.
Today if there is one country in the
world which has no foreign debt and
no national debt, it is that country,
and they/have tried to build a new
economy. 1 hope that in India today
with Gandhiji's approach his program-
me of self help and. service before
self, we shall be able to overcome the
present economig crisis with g sort of
new cultural revolution in this country. /

/ SHRI VASANT SATHE: But we
have a democracy here.

SHRI CHINTAMANI PANIGRAHI:
Througla democracy we can solve it.
That is the new experiment that we
are making, and we shall solve it.

1 was reading a very interesting
article by Shri K. N. Raj wherein he
has said that:

“Nonthing has per shaken the
confidence in the\economic and
political future' of India Bo
much in recent years as the
sharp rise in the prices in the
course of the last year and the

b
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problem it has given rise to.

The percentage rise in prices -

in 1973 was higher thanjin any
single year sincg the Second
World War. There is no evi-
dence that this upward move-
ment has beep arrested.’.

In 1974 the picture remaing as it is,
or ratber it hag become more aggravat-
ed. Therefore more monetary measu-
res cannot solve this problem J Mere
monetary measures without trying to
increase the production in all spheres
will not be able to help us in solving
the present economic difficulties.

Some hon. Members have raised the
question of money supply and said
that it has added to the inflationary
pressure./ In 1970-71, the money sup-
ply~was growing by 12} per cent
and by over 14 per cent in 1971-72,
and with the genera] level of whole-

_sale prices the rise was no more than
2} per cent. Therefore, it is{ not
a question of money supply alone, It
is one of the factors = which add to
the inflationary pressure in our eco-
ngmy, but during the years 1971 and
1972 there were enough foodgrains
available. Therefore, if today anything
has happened which /has added to the
difficulties of our nomic system it
is the fact that the foodgrains produc-
tion has gone down. It has added to
the inflationary pressure on the eco-
nomy. - Therefore, if we want {o solve
these proble I suggest to the hon.
Minister that/we must adopt the
Gandhian approach. Long ago, 40
years ago. Bandhi had written a
book and he had foreseen it. He
had foreseen how India, if it departed
from the Gandhiap way, if it depended
too much on the consumer economy
of the western/type, ang would face
this king of crisis.

Recently I went to many villages in
my area in Orissa. What did I find
there? The poor Adivasi people wo-
men folk came to me and said ‘After 25
years of freedom, we are not able to|

purchase one piece of sari or sugar

-or other essential comrmodities at the

controlled price. They are al] taken.
away by the urban bureaucrats. We

have seen the creation of an urban.
bureaucracy in this couniry which is

taking away all the products produced.
fori the common man. Therefore, we

are going to see a clash between the

10 per cent of the urban bureaucracy

and 80 per cent of the village people.

We all know that the freedom move-
ment in this cpuntry was carried on.
not by the 10/per cent of the urban

bureaucracy ‘but by the 80 per cent

of the village people. That was how

Gandhiji conducted the struggle for

freedom with the help of the villagers '
and the common man. Today if any-

thing is going to happen, it will be

through the common man, the 80 per

cent of the village people. There is

going to be a clash between the urban

bureaucracy and the 80 per cent of the-
people living in the villages in this:
country. It is coming in a big way.

IJhope our party ang ( Government will®

give the right lead to these 80 per cent

of the people so that they win the

battle against the 10 per cent of the '

urban bureaucrats ang the urban rich.

We are going to see thig in thy'coming
two years.

The economic situation in the coun-
try is what it is today because this 10-
per cent are taking away everything.
Not a single kilo of sugar or other
controlled and  essential items are.
available to the villages. Sugar is
available only under/ the free sale
arrangement so that they have to pay |
Rs. 4 and Rs. 5 per kilo. -~

Therefore the urgent thing to do is~
to group 35—50 villages and bring them
together on a local and regional self-
sufficiency basis and formulate pro-
grammes in regard to the availability
of essential goods, cloth, industrial
products, consumer goods and so on.
On this basig production has , to be
decentralised in a planned manner.
There must be decentralisation. Noth-
ing centralised in Delhi can do any-
thing to relieve the situation, because
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centralised administration has faileq in
this couniry. Therefore, there must
be more decentralisation. Production
should be decentralised and the pro-
grammes should be drawn up on the
basis of the Gandhian approach.

I saw the Khadi ang Village Indus-
iries Commission, providing saris and
dhetis to the tribal people. They are
#pinning and getting paid at the rate
of Rs. 2 a day, something which we
could not provide to them. I appeal
to Government to activise the Com-
mission. Let them reorient the entire
rural economy and make it production-
oriented, ang free the villages from
.dependency on the urbap bureaucracy
and the monopoly and capitalistic cen-
tres for their essential commodities.
If we do this, in six 'months time we
shall be able to go a great wav in
solving the problem.

I appeal to the Governmen!. Let
us no* rely on advancing of creditg or
borrowings from foreign countries.
Advancement of credits from nationa-
lised banks cannot create assets.
Assets can be created only by building
capital by hard collective labour, not
by taking recourse to extension of
bank credit or state credit, to which
we have become habituated. Collec-
tive labour is the answer. In the
Fifth Plan, let us try and see that
almost all the people are involved.
About students, they have a great role
to play. A positive line of action
should be put before them. Who says
they are not patriotic? @ They are.
Only there must be a positive program-
me before them. They will also parti-
cipate and feel that there is 3 cultural
revolution in the country which is
trying to see that all the people stand-
ing in the way of the progress of the
country are no longer there. We had
a cultural revolution in 1969 during
which we see that those who were
sitting in gaddis for long in every
sphere were dislodged. Have we
finished that cultural revolution? We
have not. Let us see that the cultural
revolution started in 1069 is continned
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on peaceful lines and completed in
1974. Then we shall see that there

will be no turbulence in the country,
no difficulties in the country. For that
the Congress Party and the Govern-
ment should put ip their effort to see
that it comes to a successful comple-
tion. :

I will take only one or two minutes
more. Now, I wish to bring to your
kind notice a situation which will be
surprising to you. It is this, We are
going away from the path of self-suffi-
ciency or from our approach to self-
sufficiency. I wish I hag enough time
to quote from the magazine of the
International Monetary Fund which
says that India is going to pay back
one-third of foreign exchange earnings
in repayment of its debts. That means
you are going to earn so much so
that you can pay back one-third of it!
They have suggested that they are giv-
ing relief to India, as if they are going
to be very kind to us.

Las:ly, I submit one thing. When I
go 1o the countryvside, the common
people ask me, “Is there any govern-
ment in this country,” I have no
answer to it. They say that while
they go to the cities, they find that
the State is while over-governed be-
cause of the visible pressure-of army
and police. This is a paradox. On the
other hand the common map feels that
the country is least governed as they
do not get.a kilo of sugar-or any other
essential commodity like dhoti, etc.
and they are not protected from black-
marketerg and hoarders. They see
that everything is solg at the wurban
centres. This is 5 paradox. This is
too much for the common man to bear,
especially when they want the Gov-
ernment to keep them safe from the
blackmarketeers and the hoarders.
This is the paradox that we are fac-
ing in this country. I think that if
you are not able to find a solution to
this problem, the common people
will suffer more. But under the
leadership of the Congress Party and
the Government, I hope that in the
near future, if not today, tomorrow,
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we Will be able to achieve the socia-
list objectives that we have put be-
fore the people, and I hope the peo-
ple will succeed.

Only one minute more and I shall
end. Here are three items so far as
my Btate of Orissa is concerned.
One is the commercial cum fishing
harbour. project at Gopalpur. The se-
zond ig the shipyarq at Paradeep; and
the third is the wagon shortage, the
bottleneck i, the wagon movement,
because of which petroleum products
like kerosene, ang also foodgrains
and sugar are not being moved to
the rural areas and ofiier places, I
request that these items may be
attended to and- the difficulties are
removed.

SHRI S. M. BANERJEE (Kanpur):
Mr. Deputy-Speaker, Sir, I oppose
the Finance Bill, and 1 have reasons
for opposing it. What is the condi-
tion in the country today? A lot, has
been said about the high prices, and
about the concrete steps taken and
to be taken by the Government to
bring down the prices, But unfort-
unately, even after 27 years of free-
dom, this Government has proved to
Le absolutely helpless in bringing
down the prices.

Today, the prices of all essential
commodities, whether they are food-
grains or oil or cloth, medium and
coarse, which the common man uses,
have gone up by as much as 25 per
cent to 45 per cent. In some places,
it is even more. In the open market,
sugar is being sold at Rs. 5 kilo, and
for a kilo-tin of dalda, in the black
market, one pays Rs. 4 to 5 extra.
The race is going between high pri-
ces and non-availability. Frist, things
disappear from the market; then the
prices are raised, and thep when they
appear in thé market, people have
the consolation that they are at least
available in the market! I do not
know what g'eps have been taken by
the Government to bring down the
prices to a reasonable level.
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My hon. friend Shri Piloo Mody
started by saying something about the
railway strike. This question was
discussed through an Adjournment
Motion. But let the people know
in this country why the railway em-
ployees are going on a strike. It
has been stated in the House, and

even the Prime Minister—]I never
expected it from her—wrote
a letter to the Chief Ministers

that it is politically motivated. What
is the politics in it? There are six
demands made by the railwaymen.
The two vital demands are bonus and
parity with the public sector under-
takings. These demands have been
made not by the railwaymen only.
All the Central Government emplo-
yees, those who are known to be em-
ployed in the departmental underta-
kings like the defence establishments,
P&T," etc,; have also made these de-
mands, namely that there should be
a national wage based on a certain
minimum requirements,-a need-based
minimum wage and until that thing
is achieved, the people in the depart«
mental undertakings want a parity
with public sector undertakings.
Both are run by the. Government.
How is it that an employee working
in Hardwar, Rishikesh or Bhopal or
any other place gets Rs. 320 as the
minimum while the Central Govern-
ment railway employee gets only
Rs. 196. They say that this is not
possible and if implemented this
would require 300 or 400 crores.
‘Wrong statistics had beén placed be-
fore the country. There is a calcula-
ted attempt going on through the All
India Radio and all the Government
agencies to pitch the people against .
the railway employees. I should like

to make it clear that all the leaders

including Dange, Fernandes and others

are as sincere in their efforts to settle

the strike as anybody on that side.

On 15 April what happened? The co-

ordinating committee members went

to “the negotiating table and Mr.

Warior said to be the Railway Board

Member dealing with administration

started by saying that none of tha .
demands  were negotiable, This is

all on record. That humiliat-
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ing statement irritated the mem-
bers of the co-ordinating com-
mittee. George Fernandes, Dange,
Parvathi Krishnan and others went to
negotiate with the Deputy Minister
Qureshi. After three days of discus-
sions, they concluded that on the ques-
tion of bonus and parity they wo_n.ld
meet the hon. Railway Minister Mr. L.
.N, Mishra and the meeting was field up
at 9 AM. A solemn assurance was
also given to Mr, Sabapathy, leader
of the Locomen that they were to
negotiate at 4 P.M. on that day and
that no one would be arrested until
the fate of negotiations were known.
.Mr. Barua came from Lumding and
the Mr. Chauduri came from the
‘Central Railway. They all came in
good faith and with an open mind,
Mr. George Fernandes telephoned
from Lucknow that he would come
by the morning flight and he request-
ed the Railway Minister to change the
timing from 9 AM. to 10 AM. It is
on record. Some people were to come
in the morning for the negotiations.
Suddenly what do we get. We get up
the news from Lucknow that Mr, Fer-
nades had been arrested. Mr. Samar
Mukherjee rings me up to telephone
me that Mr, Borooah had beén arrest-
ed; that Mr. Choudhury had been
arrested . Then there were telephone
calls from various places that arrests
had taken place in other places also.
Is this not treachery? 1Is this not a
stab on the back? Do you think that
people do not know about this? They
could have arrested them if negotia-
tions failed; one could have under-
stood Then I come to the other
question. Was any enquiry made
about who exposed the letter and who
gave the letter which the Prime Mini-
ster wrote to the Chief Ministers to
be published by the Press? Hag any-
body enquired into the matter? How
did the secret circular issued by the
Home Minister on the Tth April come
to the hands of other people? It is
a calculated step by some people to
sabotage the negotiations and create
chaotic conditiong in the country. In
all huminity I would urge upon this
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House to realise the gravity of the
situation. What is going to happen

"if the Railway strike takes place? It

will not ‘be confined to the railway-
men alone. I am concerned with the
All India Defence Employees Fedéra-
tion, I have got with me 32 telegrams
from various parts of the ecountry
asking me tp tell them what they
should do if the rallwaymen go on
strike, If there is no negotiated set-
tlement the Central Government em-
ployees. the P. & T. employees, the
Defence employees and others will
not keep quiet. They will definitely
fall in line. I may have to issue
directives to them tg join the gtrike,
if Government behaves in a treacherous
manner. Government has been acting
in a manner which has shaken the
very foundations of our democratic
functioning in the country, which has
shaken the faith of a common worker
in the Government including the
Prime Minister. What should we do?
Then, there is going to be a country-
wide strike. If strike takes place on
8th May, the Defence employees are
bound to join them despite DIR, des-
pite MISA and other repressive and
coercive measures. I would request
the Government tgp realise the graivty
of the situation and the Prime Minister
must come out openly, and release all
the leaders, If this is done, I can
assure that there is bound to be a
settlement. . With- these words, I
would now shift to some other points
and I would request you kindly to
give me some more time,

Sir, about national wage. Is it not
possible to have a national wage, to
appoint a commission to decide on
this? We shoulg decide whether simi-
lar ‘wage should be given for similar
work. ‘What do we demand? Parity
for work, parity keeping in view the
need-based minimum wage. What
are our needs? There are the recom-
mendations of the Fifteenth Labour
Conference. They were unanimoug in
nature, They are not implementing
it. Who is responsible for this? Why
do we demand parity? Why do we
demand automatic linking of dearness
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allowance? Why do we demand bonus,
twelve months honest work and
theirteen months pay? This is because,
the pricea had gone up to a great ex-
tent and they have not been stabilised
at a reasonable level and cheap grain
shops have not been opened every-
where. Otherwise, why should we
demand all these things? It is a ques-
tion of hunger and anger meeting to-
gether and there is strike in the
country. I would request the hon.
Minister to let us know, why can't
they decide on & national minimum
wage, why can't they appoint g com-
mission to decide on a national mini-
mum wage? If the Bonus Review
Committee recommends that gll the
employees of the departmental under-
takings should be given bonus, are
You prepared tp accept that? Is it
not before the Bonus Review Com-
mittee? Are not these terms of refer-
ence before the Bonus Review Com-
mittee? Are you prepared to do it? The
country expects a reply from them.
It is not that when people in the
country are not getting much, when
croreg of people in the country are
not getting much, we ale
demanding at the cost of them. No.
I appreciate my hon. friend who gaid
that people who are now getting one
rupee a day, should be paid two
rupees. But, not at the cost of the
Railways. We do not want to pitch
the railway employees against others.
Whenever we say that there sghould
be a need based minimum wage
for Central Government employees,
they say ‘What about State Govern-
ment employees?; they are getting
less’. When the State Government
employees demand wages, they say
‘What about Corporation employees?;
they are getting less’ and when the
Corporation employees demand a need
based minimum wage, they say “You
are employed, but, loock towards the
Employment Exchanges; people are
without jobs®, Is it the way of nolv-
ing the problems? Sir, I would say,
ultimately, a time is approaching in
this country, when people have to rely
only on two, either Xali Bari or
Naxalbari. There is no other way.

90

Either they will go and pray before
the Goddess Kali or they will start
believing in Naxalbari. They will
take revolvers in their hands and they
will try to liquidate those who are
holding the country to ransom. This
is the only way out. They are losing
faith im parliamentaryy democracy),
Once faith in parliamentary democracy
is shaken anything can happen.

Then, Sir, I would like to Imow
what steps have been taken to upearth
black money.- Mr, Ganesh is here.
I must congratulate him. He has
issued directives to auction the pro-
perty of a big businessman in Kanpur,
Mr, Bagla, because he was not paying
income tax. It is to the tune of Rs, 18
lakhs, Who is the Income Tax Com-
missioner there, who delayed the file
ultimately allowing him tp go to the
Court and seek a stay. Do you think
such an officer should remain in the
Income Tax Department? I have got-
proof. This file was delayed and de-
layed till a stay order was issued,
What had happened to the Rs. 31 lakhs
due from Ram Ratan Gupta? Who
had written off that amount? I must
thank the Finance Ministry for re-
opening that case. What had happened
to the Rs. 31 lakhs? f-the income
tax arrears is to the tune of Rs. 600
crores, if black money, according to
the Wanchoo Committee is of the order
of Rs. 7,000—Rs. 10,000 crares, why
should the other people. be deprived
of a national minimum wage? What
steps have been taken? Are we not
leading the country to a state bank-
ruptey?

I would also request that the exemp-
tion limit should be raised. The Select
Committee ig already working on the
Wanchoo .| Committee Retommenda-
tions. But, still Government thought
that the rate of direct taxation should
be reduced from 97. 75 per cent to
77 per cent to avoid evasion. It is very
good you have done it, although I am
cpposed to it, But what about raising
the limit for the middle classes, the
salaried people. Now the exemption
limit has been raised from Rs. 5,000 to
Rs. 6,000 Not even an upper divi-
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sion clerk will get exemption. So, 1

support Shri Piloo Mody when he says
that it should be raised to Rs. 12,000,
failing which it should be raised to
at least Rs. 10,000, as recommended
by the Pay Commission. With these
words, I would request the Finance
Minister to kindly give us some satis-
factory answers to the points raised

by us.

Finally, I declared that the railway
strike is not politically motived. I
declared that the railway strike ecan-
not be crushed. I declare that the
DIR will not be able to crush the rail-
way workers, because once you declare
the strike illegal or ban the strike,
there will be repercussiong all over the
country. It should be remembered
that wherever in the country strikes
have been banned, there have been
more strikes. I would again request
the Government nof to play with the
lives of the railway employees.. They
have stood firmly with the Govern-
ment, they have shown their loyalty
to the Government at all times of cri-
8is, be it in 1962, 1965, or 1872. They
are not anti-natlonal. The anti-nation-
al people are those who are sitting
in the Railway Board, who are sabo-
taging the negotiations and they
should be dealt with accordingly.

With these words, I would urge
upon the Finance Minister to give a
solution to this problem. I would
appeal to the Prime Minister to res-
pond to the call given by the Coor-
dination Committee for a negotiated
settlement. 7f you want an settlement,
an honourable settlement, the work=
ers are willing. But we shall not
cringe before the Government. If
they want a strike, there will be a
strike. But omce the strike starts, it
will not be confined to the railways;
it will extend to all the Government
employees,

SHRI A, K. M, ISHAQUE (Basir-
hat): Mr. Deputy-Speaker, I rise to
support the Bill, I am all praise for
the Finance Minister, Shri Chavan,
who is a very capable man. He has
ideas and he is capable of thinking.
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But I am going to point out that some
imbalance has crept into the Indian
economy at a time when he was at the
helm of affairs.

1 beg to submit that the growth of
a healthy India means the growth of
all parts of India. It is only when all
parts of India are equally developed
that we can say that India is really
developed. Unfortunately, we find
that some parts of India have deve-
loped very much at the cost of some
other areas, that is to say, some parts
of India were neglected too much over
the years.

I will give a comparative study of
the jute growers of eastern India and
the cotton growers of western India
to show hoy the cotton growers of
western India have improved their lot
year after year while the jute growers
of eastern India were going down year
after year. I have got here statistics
to ehow that while the price of all
commodities grown in the western
part of India has gone up considerably,
the prices of commodities grown in
the eastern part have remained more
or less stagnant.

If you take 1961-62 ag the base year
with the price as Rs. 100 the price of
cotton in December, 1973 was Rs. 2594,
which means an increase of 194 per
cent. The price of ground nut, which
is grown in western India, was Rs. 328
in December 1878, which is an increase
of 226 per cent. The prices of pulses
were Rs. 430, edible oils Rs. 348, rice
Rs. 266 and wheat Ra. 245, So, the
increase in all these cases varies from
168 to 330 per cent or more, Now
take jute, which is the only cash crop
of eastern India. The price of jute
stood at Rs. 123 in December, 1873. It
means, it registered 3 growth of only
-23 per cent.

Take tea, another cash crop of eas-
tern India. In December, 1973, ita
price was Rs. 130 It registered an
increase of only 30 per cent, Again..
take minerals, another wealth of eas-
tern India. Its price was Rs. 145, It
registered an increase of only 45 per
cent, This is how the commodities
grown in the east did not fetch any
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reasonable price and how the com-
modities grown in the west did fetch
a very reasonable price. The cotton
growers and the growers of other
commodities of the west changed
their lot for the better.

Sir, you will be surprised to learn
how the textile industry of the west
wes given protection. Every year, it
was gaining from strength to strength.
In 1047, to give more protection to
the textile industry of India, an im-
port duty was imposed, that is, to give
protection tg the indigenous industry.
An import duty of only 5 per cent ad
vaelorem was imposed in 1927, in 1930,
the rate of import duty was increased
from 5 per cent to 15 per cent. In
1981, it was increase from 15 per cent
to 31 per cent. In 1932, the import
duty was raised to 50 per cent to give
protection to the textile industry of
India, In 1952, an import duty of 100
per cent was imposed. Then, in the
next year, all textile imports were
banned.

All this was done in the interest of
cotéon growers of the west, in the
interest of those persons engaged in
the manufacture of cotton textiles and
in the interest of those persons
engaged as workers and labourers in
the textile industry.

What about jute? Not only no im-
port duty was imposed, not. only no
encouragement wag given to get more
price for jute, on the other hand, a
duty was imposed to see that jute
does not fetch a reasonable price in
the international market. In 10186,
ondy a duty of Rs. 16 was imposed on
jute goods exports. In 1048, it was
only Rs. 80. In 1949, it was increased
to Rs. 350. In 1950, it was raised to
Rs. 1500. In 1974, it has come down
to Rs. 600 per tonne. The result is
that while the cotton growers or
groundnut cultivators got reasonable
prices for their commodities, the jute
growers of the east did not get a
reasonable price. Therefore, their lot
was not changed and it was changed
only for the worse.

MR. DEPUT‘{-SPEAR!R: I hope,
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“you are aware that you are given five

minutes.

SHRI A. XK. M. ISHAQUE: I
finishing.

Then, Sir, about the jute growers
of the east-you have also some expe-
rience of them—they suffered and this
year....

MR. DEPUTY-SPEAKER: You
started with jute and you now come
back to jute. You want to give all
figures. I do not know how you are
going to end your speech.

SHRI A. K. M. ISHAQUE: I do not
think I have done justice tp the gub-
ject. But since you want me to finish,
I would only touch one or two
points. . .. e ]

MR. DEPUTY-SPEAKER: You have
already taken nearly 10 minutes.

SHRI A K. M. ISHAQUE: I am
concluding.

MR. DEPUTY-SPEAKER: Make
your suggestions for the Minister's
consideration.

SHRI A. K. M. ISHAQUE: The other
day no less a person than the Chief
Minister of West Bengal came out with
a statement that, in the matter of
granting licences for expansion of in-
dustries, Maharashtra has been given
a special preference and the States
of the Eastern Region have been neg-
lected over the years. That state-
ment came out...

MR. DEPUTY-SPEAKER: Do not
read that.

SHRI A. K. M. ISHAQUE: I am not
reading it out.

The Industrial Development Mini-
ster, in reply to one of my questions
on 27 March 1974 came out with so
a horrifying statement. My question
was: what was the number of indua-
trial estates and sheds functioning in
‘West Bengal, Gujarat and Maharashtra
and small scale industrial units re-
ported working on the 3lst December,
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1973. From the reply to this question
¥you will find how East has been dis-

criminated and how all attention has -

been pud to the West to develop
West. .

MR. DEPUTY«SPEAKER Please
conclude.

SHRI A. K. M. ISHAQUE: I will
conclude after reading the answer.

The answer was this. The number
of estates functioning in West Bengal
was 5, the number of sheds function-
ing in West Bengal was 97...

MR. DEPUTY-SPEAKER: You
might as well pass this on to the Mi-
nister

SHRI A. K M. ISHAQUE: I will
not take more than one minute.

The number of units functioning in
West Bengal was 73. In the case of
Gujarat, the number of estates func-
tioning vras 57, about 12 times; the
number of sheds functioning was 1935.
about 20 times; the number of
units functioning was 2,483, about
30 times. In the case of
Mgharashtra, the number of estates
functioning was 51 the pnumber of
sheds functioning was 1,647, the num-
ber of units functioning was 1,565.
This is the imbalance that has been
created in the Indian economy. The
hon. Finance Minister is a very able
man. We only wish that, tmder‘ his
able leadership, Indiy grows in a
balanced way; all the zones of India
get his sympathy and attention.

SHR] K. SURYANARAYANA
(Eluru): Mr. Deputy-Speaker, I sup-
port the Finance Bill, and I want to
make only a few observations sug-
gesting in  various ways the
.agricultural development in our
country which s the basic
economy of our country. Even
now 80 per cent of our population is
dependent on agricultural income. Un-
less we develop agriculture and agro-
industries, unless the rural ecenomy is
developed, we cannot say that our
country is developed, we cannot claim
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that we have done our duty. In the
Finance Minister’s speech he has said
that, while every effort has been made
to provide recources to stimulaste
industrial production, the requirements
of agricultural sector have not been
By establishing industries round
about cities, is it possible to deveiop
agro-industries in rural areas? Can
you satisfy the rural people? My hon.
friend, Mr. Ishaque, was speaking
about jute. In Calcutta city people are
enjoying all the benefits of jute pro-
duction. What about jute growers?
They are not getting a fair price. Un-
less you give fair prices to the
growers, you will not be doing

justice to the growers—of a.ny crop,
including jute..

I now come to rice and paddy. The
other day the Agriculture Minister,
announcing the wheat policy, has said
that they are taking care of mill maz-
door and the urban people. What
about the producers in the villages? As
my friend, Mr. Chintamani Panigrahi,
has said, we, small producers, are not
getting for our produce the fixed prive
in the open market. The agricultural
labour is not getting the fixed price fer
the product which he produces by
giving his blood—including sugar and
rice. You should bring all these under
cooperative and Government sectors.
Do not depend on the private mer-
chants. They only deceive the
people.

Regarding procurement our State of
Andhra Pradesh has given 6 lakhs
tonnes of rice to the Central Rice pool.
Our basic inputs are fertilisers. In my
one district alone we were using
nearly 1 lakh tomnes of fertilisers but
the whole of Andhra Pradesh has been
allotted only 1,75,000 tonnes. Our
Deputy Chief Minister came and met
the Central Agriculture Minister and
other central officials. In spite of that,
the Government sanctioned only aen
additional 10,000 tonnes. Unless you
supply us at least 50 per cent of our
fertiliser requirements, you cannot
expect that the farmer will give you
all that he produces at your fixed rate.
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So, please consider this matter again
and supply us our reguirements of
fertilisers.

Everywhere we are going in for land
reforms and so many other reforms,
but our people are not being reformed,
Everybody says price-rise, price-rise.
But who is responsible? Why do you
encourage the sale of foreign smuggled
goods in your super markets? Only
the superiors in the cities are going
to the super markets and purchase all
these things and thereby raise the
prices. Omly the people who are
getting the salaries raise the prices.
They are responsible for the price-
rise and not the producers in the vil-
lages. Do not put the smuggled goods
in the market. Send it to some other
countries, You are encouraging rhese

smuggled goods in our country. Who °

are responsible for putting them in the
super bazar? For whom are the super
bazars? Only for the superiors. No
ordinary man goes there and pur-
chases these things. You are wasting
money on the super bazars in the
cities. What about the rural people
who produce all the commodities? They
cannot purchase anything. We are not
getting proper rice or sugar or any
commodity.

Lastly, Sir, you know there was an
agitation in Andhra Pradesh in 1970.
They said it was politically motivated.
It was aimed at removing the back-
wardness of certain areas while certain
other areas prospered and also for the
removal of the disparity between the
cities and rural areas. Finally, we
arrived at a settlement on the advice
of the Government here on their
assurances that they will set right
everything ag also the disparity
in the job opportunities. There was
an agreement. They said that schemes
for the development of all such areas
will have to be drawn up and re-
sources required for implementing
such schemes should be ear-marked not
only out of the general resources of
the State Plan but also out of the
special assistance #rom the Centre. But,
Sir, not éven one crore has been given
so far for the jmplementation of this

‘agreement.

. appeal

g8

Our Chief Minister is
coming here shortly. They are also
worried about the central assistance
outside the Plan.

Lastly, a word about the rural
economy of Maharashtra ang Andhra
Pradesh. With regard to nationalisa-
tion of sugar industry, there are
differences of opinion. But you are al-
ready committed to nationalisation of
sugar factories. We are also commit-
ted to limit the urban properties but
no action is taken, You simply talk
and talk about land-reforms which
has become a cheap slogan in the
villages.

They are not bothered. We are
prepared. One or two gentlemen here
and there may lose some land. All
the MPs are prepared for that and
nobody is bothered about it. Without
knowing the facts they say every MP
from Andhra is a Kulaek. But, the
Andhra landlord does not even possess
a tractor just like his counterpart in
the Punjab. We have no capacity even
to purchase tractors. Please do not
think that every Andhra is a Kulak
or a big landlord. We are prepared
for any reforms. But people sitting
here and getting Rs. 51 a day claim
that they are socialists and talk of
socialist reforms.

15 hrs,

Only by slogans or by resolutions
you cannot claim any achievement.
Achievement ean only be by putting
the policy into practice.

We, from our party, particularly,
through you, to my party
people to put their programme of land-
reforms into action to the country.

DEPUTY-SPEAKER: Shri
He is not here. Now. the

MR.
Barupal.
Minister.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Mr. Deputy-Speaker, Sir, it was good
that this day was specially allocated
for the discussion of the Finance Bill.
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I must say that I heard to-day, in the
course of the debate, some of the finest
speeches in Lhus aebute.

Naturally, when the Finance Bill is
being considered in the present con-
text, it is very legitimate and natural
that general economic issues also come
in and criticisms are made in the
course of the discussion. If we merely
go by clauses as such in the Finance
Bill, there cannot be enough scope for
discussing the issues at present, Major
economic issues in the present econo-
mic context were discussed, criticised
and some suggestions were also made.
I do not want to go into details of
those things because, they were also
discussed at the time when the General
Budget discussien took place. I have
tried to give them some of our own
views and some of our clarifications
about certanin things.

I would, certainly, like to deal with
some of the general issues which were
raised to-day in the course of the
debate before I come to the specific
suggestions made in the Finance Bill
as such.

The main point made about the
budget “covering the economic policy
and the taxation policy is that there
is some sort of reversal of policies.
Shri Shyam Babu tried to formulate
it or rather he expounded a theory of
reversal not only of economic policy
but also reversal of political policy and
the general approach of the Govern-
ment towards it. Shri Vajpayee made
a reference in the course of his speech
to one of my budget speeches in the
year 1971, I think. If I have under-
stood him rightly he said that we have
not got a cousistent approach on our
tax policy. At that time, we increased
the personal income-tax from 83 per
cent or 84 per cent. to 93 per
cent. and then we increased it
to 97 per, cent, Now we have
come back to 77 per cent in the
personal income-tax. At the same
time, he also sald that in economic
matters, one should not go by senti-
ments but by certain logie. I really do
not sae the logic behind the two pro-
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positions. 1 would like to clear one
thing that as far as our commitments
to our basic policies are concerned.
those commitments stand and we have
not mad:= any departure from thcse
policies. Some of the concessions had
to be made. I would like to make a
distinction between the two proposi-
tions. Shri Vajpayee said that tlLeie
should be some sort of sidhant or
some gpecial vyavhar. We certainly
have tried to do something in these
matters. At the same time we are
not taking any doctrinnaire approach
in these matters. I concede these
distinctions betweepn the two proposi-
tions but we do emphasise that, on the
question of more taxation in the per-
sonal income, we must make an effort
to remove the disparity between the
incomes of the highest paid and the
lowest paid. This was, really speak-
ing, the approach behind it. We would
certainly stand by that even now. The
steps we have taken today are not
taking leave o6f that principles. It
is really speaking an experimental
measure taken to see how we can
meet the greatest menace in the tax
sphere, that 1s, menace of evasion of
tax. Tt is meant for that. Shyam
Babu made a reference to appointing
committees on direct taxes and Shri
Vajpayee said what has happened Lo
change the thing in-between. What
has happened is we have seen the
monster of evasion of tax which is
the mother of black-money. As such,
it has to be fought and fought syste-
matically. It is not merely enough to
raise certaln slogans against us and
blame ‘a’ or ‘b’ individually or ‘@’ or
b* party. It is a question of trying
to find out how we can resist this
monster., This is one of the sugges-
tions made by people who were en-
trusted with the duty to advise us and
they were high-placed people, people
with certain economic experience and
people with certain administrative
experience, and they made a sugges-
tion let us make an attempt on reduc-
ing the direct taxes.

SHRI SHYAMNANDAN MISHRA:
Are you convinced that they will make
honest declarations?
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SHRI YESHWANTRAQO CHAVAN:
‘This is an experimental measure and
we certainly go on this principle.

SHR] SHYAMNANDAN MISHRA:
Why make .an experiment with a
bias towards the rich people?

SHRI YESHWANTRAQ CHAVAN:
It is not a question of experimenting.
It is not meant to give benefit to
those people. It is .meant to take
away the incentive for evasion. It
depends on how you look at it. You
Jook at it from the point of view of
certain concessions being given to a
particular income group. Not at all.
It is with a view to take away the
incentive for evasion. This is what
has prompted us. There is no question
of departing from our policy. But, Sir,
if we merely take a certain regimented
or a fixed position without taking into
consideratiop certain new situations
that are wueveloping then here you
would say people will certainly have
1o leave their corpses behind. This is
how Shri Vajpayee tried to explain
Naturally, we are dealing with econo-
mic situation in this country and we
have to take into consideration what
actualities are and what realities are.
How can we implement those policies.
And to that extent certain changes are
being brought about. These are tacti-
cal changes and not changes in
principle.

SHRI SHYAMNANDAN MI__SHRA:
Like the wheat take-over policy.

SHR] YESHWANTRAO CHAVAN:
Now, what is the principle behind
take-over? The main idea behind all
‘this—as I understand it—is that in the
<ase of essential commodities like food
we have to see that there is enough
stocks with us to go round for the
distribution system. We have not
given up the principle in that case
also. Public distribution system has
to succeed if at all there is any
principle.. If you try to find out what
are the objectives of a policy and what
is its relevance to the present eco_nonﬂc
situation then try to judge a policy on
those criteria. If you merely go by
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the fact that once you had taken over
wheat and now you are giving it up—
We have not given it up completely
to the private trader. The agency of
Government purchases is there and it
is meant to be implemented,

I entirely agree with the hon, Mem-
bers on one point, that is, the present
economic situation ig certainly a diffi-
cult and a serious situation. I quite
agree with them. But I do not join the
song of songs that all over there is a
very deep crisis and we are going to
be overwhelmed by that crisis. I.do
not believe in that, Certainly, there
is the difficulty of inflation, as some
hon. Members have said. I have
myself given some information on the
floor of the House and I would say
that certainly the inflation is of a very
serious nature. It is there. But if we
see tne world, perhaps there is no
country in the world {oday except
certain socialist countries where there
is no inflation. Even the great
country to which my hon. friend
referred. . ..

SHRI SHYAMNANDAN MISHRA:
Converted to the Prime Minister’s
philosophy now.

SHRI YESHWANTRAO CHAVAN:
I am telling him our position. I am
not merely philosophizing but I am
giving him facts. Except a few
countries, the rest of the whole world
is at the present moment suffering
from inflation. Even the highly tech-
nological and highly developed
country to which my hon. friend Shri
Piloo Mody wag pleaseq to make a
reference, namely the TUSA also
suffers from inflation. It is much more
than four per cent today. I do
not exactly know what it is because
it must be changing from day to day,
and therefore, I do not want to stick
myself to any particular figure. I do
not say that what is happening in this
country is entirely due to the interna-
tional forces but certainly the interna-
tional forces have something to
contribute to our present position. I
am glad that some Members at’ least
from the Opposition side have said
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so. Prof. Mavalankar was to {hat
extent more realisticc. He has con-
ceded that it would be wrong to put
the entire blame at the doors of the
Government. For the first time, I
heard a statement which was rather a
balanced one from a Member of the
Opposition.

SHRI PILOO MODY: He is not here;
he cannot be punished,

PROF. MADHU DANDAVATE: The
hon. Minister was not present in the
House when I said that just ag rise in
prices was a world phenomenon,
similarly rise in wages was also a
warld phenomenon, and rise in wages
in many countries was also related to

rise in prices,

SHRI YESHWANTRAO CHAVAN:
He has said so but he did not come to
the conclusion to which Shri
Mavalankar had reached. I am giving
a compliment to him for the conclu-
sion that he had reached.

PROF. MADHU DANDAVATE: I am
not saying that. I say that it is not a
world phenomenon only in relation to
prices but the wages have also been
rising up. But the hon. Minister has
never referred to that world
phenomenon,

SHRI YESHWANTRAQ CHAVAN:
We can discuss that matter also.

The major point is the. question of
inflation and the question of money
supply. ‘These are the economic
arguments which are always given to
explain the reason for the inflation.
But both the question of money sup-
ply and the question of inflation ulti-
mately are linked up with the produc-
tion processes in the country. Do my
hon. friends deny this position? If that
be so, can they just put the blame
entirely on certain policles of the
Government here? Many people say
that money supply is at fau.'lt. What
exactly does it mean? The problem of
money supply arises when there is no
relationship between the money supply
and the production. It is only then
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that money supply becomes really
money supply. Unfortunately in this
couniry during the last two or three
years when we mentioned drought or
when we mentioned Bangla Desi, it
was not for the fancy of it that we
were mentioning them. These jiad
created certain conditions and affected
certain  productive forces in. this
country. ’

SHRI SHYAMNANDAN MISHRA.:
But why did he ignore production
activity, invesetment activity and
planning? Money supply could have
been increased but it could have been
related to planning, development and
all the rest of it.

SHRI YESHWANTRAO CHAVAN:
Many people had said that as a result
of the restriction on the supply we
had starved certain productive pro-
cesses. But there were certain emer-
gent situations, and when you have to
deal with those emergent situations and
you have to invest money for that
purpose, that would certainly mean
encroachment on the money supply. As
a reseponsible leader in this country
what answer would my 'hon. friend
have, if there were a drought in this
country? I have asked this question
many times on the floor of the House.
If there were drought conditions in the
country involving nearly ten million
people, what answer would he give to
the people and the States? The basic
argument today is that whatever be the
position, whenever people are in diffi-
culty, we must be with the people.
Here, when nearly ten million people
were in difficulties, what would have
been our responsibility?

SHRI SHYAMNANDAN MISHRA:
Provide for both, provide both for the
calamity and for planning and deve-
lopment., :

SHRI YESHWANTRAO CHAVAN:
I would claim that this is exactly what
we have done.

SHRI SHYAMNANDAN MISHRA:
He has not. That is the difficulty..
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SHRI YESHWANTRAOQO CHAVAN:
d claim is that we have provided
for both, and whatever was provided
for these emergent situations which
were not linked up with the produc-
tion processes, was reflected in the
money supply. This is my position
about this matter,

SHRI SHYAMNANDAN MISHRA:
Even this year,’ the investment pro-
gramme in real termg is of the same
order as that of the last year.

' SHRI YESHWANTRAO CHAVAN:
I have myself said so. This is not
something new he is saying.

SHRI SHYAMNANDAN MISHRA:
How is it in planning?

SHRI YESHWANTRAO CHAVAN:
The major point is that we selected
certain vita] sectors for investment.
That really speaking, is going ulti-
mately to meet the problem of infla-
tion and money supply.

SHRI SHYAMNANDAN MISHRA:
Therefore, you have shotages in all
vital sectors.

SHRI YESHWANTRAO CHAVAN:
I do not want to carry on a debate
like this,

On the question of deficit financing,
which is also linked up with this, we
did make last year efforts to econo-
mise, We certainly, introduceq cer-
td measures by way of selective
credit control. Certain new policies
and credit restrictions were also re-
sorted to. I find that they certainly
produced some results. In the last
Budget I had mentioned the figure of
deficit financing at Rs. 850 crores. It
has been now established that it s
about Rs. 320 crores, instead of Rs.
850 crores.

- SHRI A. K. M. ISHAQUE: An im-
provement.

SHRI YESHWANTRAO CHAVAN:
This is an improvement. Thinks which
looked rather grim are no langer so.

'SHRI SHYAMNANDAN MISHRA:
Hven so, it is a very strange thing
that prices are behaving as they do.
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SHRI YESHWANTRAO CHAVAN-
That is because there are certain
elements of international inflation
and certain deficiencies in
local production. If you analyse
the prige structure at the present
moment—prices are certainly in-
creasing from time to time, from
day t6 day—the major culprits in this
matter are the food items and indus-
trial raw materials, raw  materials
either of our own production or those
we import. If we import them, to
that extent, we import inflation. This
is the position today. Whatever we
import today from the international
market, it is importing nothing else
but inflation. In the local sphere, our
production of wage goods, which,
really speaking, is the major factor
to control prices, has been affected.

These are the problems. If at all
you want to give co-operation, we
want to seek the co-operation of the
opposition parties; I do not think we
have ever taken the position that we
do not want the co-operation of the
opposition parties, But if you really
intend to give co-operation, it is in
these fields that we would welcome it.

SHRI SHYAMNANDAN MISHRA:
As if we are to knock at your door
offering our co-coperation.

SHRI YESHWANTRAO CHAVAN:
I do not want to indulge in these ex-
changes.

SHRI SHYAMNANDAN MISHRA:
Do you really mean to seek our co-
operation.

SHRI YESHWANTRAO CHAVAN:
If at all co-operation is needed, cer-
tainly at the political level, the Op-
position may not agree with us fm
all the issues; it is not possible  far
them to agree with us, but at least
on the economic issues, these are the
issues where co-operation ls needed
and if you mean to give co-operation,
it is needed in these flelds, To help
the productive forces in this coun-
try, co-operation is invited.
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SHRI SHYAMNANDAN MISHRA:
You bave not been engaged in produc-
tive activity at all. Why do you ask
our co-operatign? You have given
planning a holiday. Revive planning,
revive productive activity, revive in-
vestment.

SHR] YESHWANTRAO CHAVAN:
If you want to give an excuse not to
give co-operation, you can; I do not
mind. h

PROF. MADHU DANDAVATE:
Better do not continue the contro-

versy.

SHRI YESHWANTRAO CHAVAN:
He wanted to offer co-operation.

SHRI ATAL BIHARI VAJPAYEE:
Now he does not want co-operation.

SHRI SHYAMNANDAN MISHRA:
The Prime Minister speaks of the
politics of disruption I say we are
fighting the politics of corruption.
That is what I said.

SHRI YESHWANTRAO CHAVAN:
Merely using such words will not
convince anyone. '

SHRI SHYAMNANDAN MISHRA:
From 46 Ministers, you have brought
down the number to 13 in Bihar. Who
is responsible for corruption? Minis-
ters. It is the Central leaders and the
Prime Minister, for appointing all
these corrupt- Ministers who have
been dropped now.

SHRI PILOO MODY: Nobody here
is responsible for Bihar.

SHRI YESHWANTRAO CHAVAN:

I thought we were discussing econo-

mic matters. 1 do not want to con=-
vert it into a political debate and go
into those controversial matters. I do
not want to do it.

These are the basic things which
were raised by some members, I
thought I should make a mention of
these before I proceeded to the _ac-
tual cluuses of the Finance Bill.
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There are only two or three points
made about the Finance Bill, T have
already dealt with one because it re-
lated to a politica] argument adduced
from one party to the other that the
new steps that we have taken at re-
duction in the level of taxes of cer-
tain groups is a surrénder to mono-
poly houses. 1 would like to refute
this allegation, I explained what ex-
actly has prompted us to take this
position. We will certainly watch
this, how it functions. Ultimately,
the final view can be taken at any
time by the Government. '

SHRI SHYAMNANDAN MISHRA:
Only one of the two things could be
right. 1If 97 per cent was right, and
also now 77 per cent is right, then,
what is wrong? Both 97 per cent and
77 per cent cannot be right!

SHRI YESHWANTRAO CHAVAN:
You are good student of logic. 97
per cent was right when we brought
it; 77 per cent is right when we have
brought it in. What is the argument
about it?  Ultimately, for what
makes it right or wrong, there is a
reason behind it. What makes them
right or wrong, there are reasons
behind it. Ultimately, if we get
some kind of collection, and if we
control the incentive for the eva-
sion, I think the purpose is served..
It is not merely catching somebody
on some words, It is not going to
help anybody.

The second argument was, why is it
that we are not iricreasing the lewal
of exemption....

PROF. MADHU DANDAVATE:
Mr. Piloo Mody wants to de!e_nd
you.

SHRI SHYAMNANDAN MISHRA:
Mr. Piloo Mody would defend yeu.

SHRI YESHWANTRAO CHAVAN:
Many times he defends you and so
let him take some sort of satisfaction. .
that he is defending me sometimes!
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The other argument was, why not
raise the exemption limit from Ras.
8,000 to Rs. 7,5007 My good friend,
Mr Piloo Mody—now I am  sure—
would not defend me here. Then the
argument was, why not take it to
Ra. 12,6007 That is not the end of it.
They asked, why 12,000 and why not
20,000 (Interruptions).

SHRI PILOO MODY: Keep it at
the same level as it was six to 10
years ago.

SHRI YESHWANTRAQ CHAVAN:
You cannot do that.

SHRI S. M. BANERJEE: There
was inflation, and after the pay Com-
mission’s recommendations you in-
creased the limit,

SHR] YESHWANTRAO CHAVAN:
Inflation is not something which has
come to stay permanently. Your ar-
gument is based on inflation; infla-
‘tion is a passing phase. (Interrup-
tions).

AN HON. MEMBER: There is the
Boothalingam Committee report also.

SHRI S. M. BANERJEE: First, the
limit was Rs. 5,000. Thed the sala-

ries were raised. And then you raised
it to Rs. 6,000,

SHRI PILOO MODY: Are
against it?

you

SHRI YESHWANTRAO CHAVAN:
I am not against it; but I am not_for
it either. This is what 1 am  saying.

We gre not against many things. But
the question is what we can do today.

SHRI PILOO MODY: Why can't
you do it?

SHRI YESHWANTRAO CHAVAN:
1 explained it to you. Because it
would be drawing away a large
number of tax-payers from the list
.of tax payers.

SHRI PILOO MODY: That is good.

II0

SHRI YESHWANTRAO CHAVAN:
What is good? Those who can contri-
bute to the national exchequer, we do
not want to exempt them, It is mno
use doing that. We want people, those
who have persona] taxation, to con-
tribute something to the national
exchequu'.

SHRI PILOO MODY: How much
money?

SHRI YESHWANTRAO CHAVAN:
It is not money; it is the number of
people also that is much more im-
portant. The base of taxation is
equally important,

SHRI PILOO MODY: The base of
taxation is universal with indirect
taxes.

SHRI YESHWANTRAO CHAVAN:
We are not talking about indirect
taxes. We are talking about direct
taxation. (Interruptions).

SHR] SHYAMNANDAN MISHRA:
If you forgive me for one interrup-
tion; in your system, is it equity that
those who are affected the most
are not getting the relief and that
those who have benefited the most
are getting the relief?

SHRI YESHWANTRAO CHAVAN:
As a result of this no-reduction, I
would like to tell you that all the
levels are benefited.

SHRI SHYAMNANDAN MISHRA:
In an inflationary situation, you say
that all the levels are benefited? In
a situation of shortage, it is only the
traders, the businessmen, the indus-
trialists, who benefit the most, and it
is to that class that you have given
relief, and you are not proposing to
give relief to the others.

SHR]I YESHWANTRAO CHAVAN:
This is what I was trying to say: that
though it has come down from 97 per
cent to 77 per cent, as a matter of
fact, the reduction is available to all
the levels. When you reduce the
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level of taxation—(Interruptions)—
it is a certain step that we are taking
when we say that it is now from 97
per cent to 77 per cent, the pro-rata
advantage is to all sections, all levels
of the people. (Interruptions) This
is an arithmetical proposition. Those
who were paying more will get a lit-
tle more, This is true. Those who
are paying more will get probably a
little more. This is a fact of life; it
is an arithmetical fact of life,

Mr. Salve said that at the income
level of 10—20 thousand the reliefs
that we being given were somewhat
jrrational, I wish he were here.

SHRI S. R. DAMANI (Sholapur):
I also made that point,

SHRI YESHWANTRAO CHAVAN:
Shri Damani also made that point.
He referred to the relief in income
(6—20 thousand) and hesaid that at
the level of Rs. 7,500, the relief could
be Rs. 77 whereas at the level of
Rs. 10,000 it will be Rs. 22. Let us
see the background in which the
proposed tax structure has been evol-
ved. The tax liability of persons
having income upto Rs. 10,000 has
all along been reduced during the
last 10 years while the tax liability
in respect of incomes between 10-20
thousand has considerably increased
during the years 1969-70 to 1973-T4
Here, I have got a statement ehowing
tire comparative incidence of income
tax at selected levels of income pay-
able by a married individual with
two or more dependent children for
assessment years 1969-70 and 1975-76
which is the year with which the
Finance Bill is concerned. Supp?se
at the level of Ra. 5,000 the tax lia-

bility of .such a person in 1068-70 .

was Rs. 11, in 1975-76 it will be nil.
The reduction is Rs. 11. In the case
of a.person with an income of Rs.
7.000, the tax liability will come
down from Rs. 231 in 1969-70 to Rs.
132 in 1975-76, there will be a reduc-
tion of Rs. 99. At the level of Rs.
8,000 as against Rs. 341 he will now
be paying Rs. 284, thus he gets a
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reduction of Rs. 77. Al the level of
Rs. 10,000, the reduction he gets is
Rs. 33, Because, formerly he was
supposed to pay Rs. 561 and he will
be paying Rs. 528. I find that from
Rs. 10,000 onwards the level of reduc-
tion is the same. Evep at Rs. 20,000
he gets a reduction of Rs. 33. This
is the explanation.

SHRI SHYAMNANDAN MISHRA:
This is progressive taxation.

SHRI YESHWANTRAO CHAVAN:
It is so, what else js it?

SHRI S. R. DAMANI: Last year
the rate of taxation om an income of
Rs. 12,000 was 10 per cent. This
year when there is a reduction at all
the levels at this slab the rate has
been increased by 2 per cent.

SHRI YESHWANTRAO CHAVAN:
Do not go by percentages. I gave the
actual figures which have been
worked out. * Percen'ages in terms
of averages do not give a clear pic-
ture. Percentages do not lead any-
where. Mr. ‘Sanghi referred to the
recommendations of the Wanchoo
Committee ‘to make the Board of
Direct Taxes into an independent
body. It is no' administratively
possible or even feasible. Even for
the sake of taxation system it is not
beneficial. What is the purpose of the
Board. To plan for efficient tax col-
lection, and implement the policy of
the Government in regard to taxa-
tion. This is an implementing body.
How can you keep an administrative
body, completely independent of a
policy making body, which is Gov-
ernment? As far as the judicial part
of it, the implementation side of it,
is concerned, it is certainly indepen-
dent. The tribunals and the courts
which interpret the taxmtion laws are
certainly independent. But, in re-
gard to the-Board, we could not agree
with this eminent body, the enquiry
committee headed by Shri Wanchoo.
This is not a practical proposition.
This ig not a proposition at all, ac-
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cording to me. Therefore, we could
not accept it. I thought I should
give the reasons. I have tried to
deal with the broader aspects of the
criticisms that were levelled during
the course of the debate and I would
request. .

-

SHRI SHYAMNANDAN MISHRA:
Why have vou alloweq deduction on
interest rates for paying taxes? You
have allowed deduction on interest
rates on loans for paying taxes. Why
have you allowed that?

SHRI YESHWANTRAO CHAVAN:
When we come to that, possibly we
will argue that point.

PROF. MADHU DANDAVATE: In
»both the Houses, you know very well,
many Members have brought it to
your notice that both from the point
of view of workers and industries in
the processing sector, there has been
a differential in the excise duty and
as a result of a differential of seven
paise a lot of workers in the power
oriented industries in the processing
sector are likely to be thrown out and
many Members have approached you
in this connection. In the course of
the Budget discussion, this issue was
focussed. I would very much like
you to make some comment on that.

SHRI YESHWANTRAO CHAVAN:
1 thought it was a very obvious point
and I should not refer to it. I have
noteg the point. You have observed
that the Budget proposals relating
to co‘ton fabrics have widened the
already existing margip in favour of
the hand processing industries. This
was your point. According to him,
the extent of increase in excise duty
on power processed cotton fabrics is
about ten paise per running metre
whereas the increase in the case of
hand proposed fabrics is only three
_paise .per running metre. I am sum-
marisinng your arguments. He, there-
fore, urged that the incidence of duty
on cotton fabrics, hand processed or
with the aid of power, should be
equalised. Sir, as part of this year's
Budget proposals, the rate of duty
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on super fine and fine fabrics mer-
cerised with the aid of power has
been increased by nine paise per
sq. metre. The extent of increase in
the standard effective rate in the
case of hand processed cotton fabrics
is of the order of five paise per sq.
meétre. However, most of the hand
procesing units avail of the com-
pounding levy procedure. In the
case of compounded levy rates, the
increase has been from Rs. 3,000 to
Rs. 4,500 per cintering machine and
from Rs. 2,000 to Rs. 5,000 per mer-
cerised machine per month. Some-
times, the compound levy procedure
is available only to hang processing
units. * You better take note of this
fact. This increase in absolute terms
works out not to ten paise but to
about 2.5 paise per sq. metre. The
extent of increase in duty on power
processed fabrics is thus higher by
six paise per sq. metre. This is
the actual ‘working. I hope these
facts will satisfy him.

SHRI SHYAMNANDAN MISHRA:
One point about which I asked,—

about self-reliance—whether you
have not requested the Aid
India Consortium to give you
at  least 10 per cent more

aid every year over the next flve
years? What amount of aid have youw
now sought from the Aid India
Consortium so that we can judge
your programme of saelf reliance?

SHRI YESHWANTRAO CHAVAN:
The main point is, we have yet to
meet the Aid India Consortium coun-
tries. What you have read is the
assessment by the World Bank which
works for this particular purpose. It
is the World Bank agency, which,
really speaking, does the work of
sponsoring all these activities. They
have made somé assessment about
the Indian economy, according to
them, right or wrong. But, they do
it with a view to helping India.

SHRI SHYAMNANDAN MISHRA:
How does it fit in with the program-
me of self-reliance? You say that
you will reach a particular positiom
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at the end of the Fifth Plan. Are

‘we to understand that it is given up?

SHRI YESHWANTRAO CHAVAN:
It has not been given up. It is
wrong to say that it has been given
up. .

SHRI PILOO MODY: You be
‘truthful. You say that you have not
given it up but that it will take a
little longer time. Say something
like that.

SHRI YESHWANTRAO CHAVAN:
If you want to satisfy yourself by
saying the same thing again, I do
not mind it. But I would like to
say that we certainly want to follow
our policy of self-reliance, and fol-
low it energetically too.

SHRI SHYAMNANDAN MISHRA:
You are not following it.

SHRI YESHWANTRAO CHAVAN
At the same time, when new situa-
tions come, we cannot shut our eyes
to that. But that does not meap that
we are giving up our self-reliance
policy. The word “aid’ is somewhat
migleading. By aid we mean some
credit facilities. We can replace these
commitments by increasing our owm
export trade. If we get a better share
in the world trade, to that extent
these commitments can be fulfilled.
It does not mean that we are giving
up our self-reliance commitment.

SHRI P. VENKATASUBBAIAH
(Nandyal): The Finance Minister
has not said anything about correct-
ing the regional imbalance, Now the
asgistance and incentives that have
been offere¢q by the Government to
the backward areas are not being made
full use of by the local entrepreneurs
because of lack of infra-structure and
also because of the restrictions im-
posed by the financial institutions for
the grant of credit, which more than
offset the incentives which you give.
The result is that the economic distor-
tion continues.
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SHRI YESHWANTRAQO CHAVAN:
I had dealt with this point in detail
while replying to the debate on the
discussion of the general budget. If
you analyse the working of the
financial institutions like the LIC or
other bodies, you will see that more
and more credit has been taken to
the so far undeveloped areas. The
number of units that are being help-
ed ang the volume of amounts which
is being given to these units is gra-
dually increasing. But the financial
imalitutions cannot -work miracles
overnight. They can go to an area
where the infra-structure is already
available. The creation of infra-
structure is the basic function of
planned development. That certainly
takes its own time. Naturally, when
the Plan was prepared, gpecial em-
phasis was given to this. If you
carefully try to read the Fifth Plan,
you will see that special emphasis
has been given to this.

Then, very recently we have moved
a Bill, which has gone to the Select
Committee—in fact, the Select Com-
mittee has already reported back to
the House—whereby we are giving
several financial incentives in terms
of cash to those industries whidh
would like to go to the backward
areas. Whatever development rebate
was available before, though the same
thing is not being made available as a
substitute some special concessions
have been thought of, and they have
been given to all the industries going
to the backward areas. Even those in-
dustries which are existing at the
moment in advanced areas, if they
want to go to the backward areas,
these concessions woulg be avail-
able. So, you cannot say that we
are completely unmindful of this
problem.

SHRI P. VENKATASUBBAIAH:
The lpcal entrepreneurs are not able
to take advantage of the incentives
offered, because they could not get
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credit from the financial institutions
with the result that these industries
in backward areas are started only
by the industrialists who come from
affluent areas,

-

SHRI YESHWANTRAQ CHAVAN:
I do not want to dispule that. But,
8s a practical man, you are interested
in the development of the backward
arcas. If you want to develop local
entrepreneurship, vou will have to do
something 'more; merely asking the
financial  institutions to give credit
will not help. Getting the right type
of local entrepreneurs is the most
difficult job. For that we will have
to make some other effort and no*
merely making some policy decisions.

MR. DEPUTY-SPEAKER:
question is:

The

“That the Bill to give effect to
the financial proposals of the
Centra] Government for the
financial year 1974-T75, be
taken intp consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we
take up clause-by-clause consideration
of the Bill...

st wew fnQ TRt ¢ FTS
qif AT §4 T EA  BERAN
fafrezz 7 qu faar @178 TaEw
T Kk 7 w7 F § TETFTE
# Fiqq A qB &0 A% AT @
F-®w q1 maT 37 |

MR. DEPUTY-SPEAKER: You can
ask these questions at the third read-
ing stage of the Bill. Not now. You
are going back. We have finished t"hat
stage. Let us not do something.
Which is irregular. .

There ig no amendment to Clauses
2 and-3. So, I put them to the vote

of the House.

I1s

The question is:

“That Clauses 2 and 3‘md part
of the BillL”

The motion was edopted.
gmses 2 and 3 were added to the
111,

Clause 4.—(Amendment of action 16)

MR. DEPUTY-SPEAKER, There
is an amendment by Shri N. K. Sanghi.
Is he moving?

SHRI N. K. SANGHI: Yes, I beg

to move*.
Page 9,—
for lines 12 to 27, substitute—

‘(a) for clause (i), the following
clause shall be substituted,
namely:—

“(i) any amount not exceeding
3,500 rupees calculated on
the basis provided here-
under, nemely:—

(a) when the income 20 per cent of such
is assessed under income assessed
the head ‘Salaries wunder the  head
and does not the  “Salaries’;
exceed Rs. 10,000

(b) when the income Rs. 2,0co plus 10 per

assessed under the cent of the smcunt
head *Salaries’ ex- by which the in-
ceeds Rs. 10,000 come assessed-
under the head
‘Salaries” exceeds

Rs. 10,000 or Rs.

3,500 whichever is

less.” (57)

MR. DEPUTY-SPEAKER: I
that to the vote of the House.

put

SHRI ATAL BIHARI VAJPAYEE:
What is his amendment about? Is he
not going to say something about it?

SHR] N. K. SANGHI: I want to
make a few submissions on my
Amendment No. 57.

*Moved with the recommendation

of the President.

.



119 Finance Bill, 1974

MR. DEPUTY-SPEAKER: The
Members on thig side are more anxi-
ous to hear you than you are anxious
to make your submission.

SHRI N. K. SANGHI: Sir, as a
matter of simplification, some chan-
ges have been made in the present
Bill. Certain deductiong were allowed
in the previous year, like, for travel
to work by car and other vehicles.
An allowance of Rs. 200 used to be
deducteq for cars, Rs. 75 for scooters
and motor cycles and Rs. 50 for other
methods. Then, certain deductions
were also allowed for the purchase
of books upto Rs. 500.

Now, a new method of deduction
has been devised instead of the
above. Any person who is drawing
salary upto Rs. 10,000 gets a deduction
of 20 per cent and any person draw-
ing above Rs. 10,000 gets a deduction
of 10 per cent subject to the maximum
of Rs. 3,500. My submission in this
matter ig this. It has been men'ioned
in'the Bill that it will be allowed in
respect of expenditure incidental to
the employment assessees. What I
would like to submit is that the
pensioners also get salary. They are
deBarred from getting this deduction.
They have been getting this deduction
ip the previous year. The pensioners
who also get salary have to travel
for their own work, they have their
own hobbies and- they also purchase
books.

So, I would request the Finance
Minister to accept my amendment.
Since their payment is also treated
as salary, the same deduction should
be allowed to pensionerg also. This
may be accepted so that the advantage
of deduction of 20 per cent upto Rs.

10,000 salary and, above Rs. 10,000, (5,5 5 —(Amendment of Section 36)

a deduction of 10 per cent subject to
the maximum of Rs. 3,500 ls also
available to the pensioners. We
ghould not debar them because their
salary payments are also getting very
muéh reduced due to Inflation.

SHRI YESHWANTRAO CHAVAN:
Under the provisions of the Bill as
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drafted, the standard deductions will
‘be available in the case of salaried as-
sessees without any verification as to
whether any - expenditure is actually
incurred for that purpose, To this
extent, according to me, the amend-
ment is unnecessary.

As far as the pensioners are con-
cerned, no deduotion is allowed to
them in computing their pension even
under the existing law. This is be-
cause no expenditure is required to
be incurred by them for getting their
pensions as such, When there is no
expendiutre required to secure the
pension, I do not think this amend-
ment is necessary.

MR. DEPUTY-SPEAKER: Now, I

put the amendment to the vote of the
House.

AN HON. MEMBER: He is not pres-
sing.

MR. DEPUTY-SPEAKER: Then,
he has to withdraw it.

SHRI N. K. SANGHI: With the
pleasure of the House. I want to
withdraw my amendment,

MH. DEPUTY-SPEAKER: Does he
have the pleasure of the House to
withdraw his amendment?

SEVERAL HON. MEMBERS: Yes.
Amendment No. 57 was, by leave,
withdrawn

MR. DEPUTY-SPEAKER:
question is:

The

“That clause 4 stand part of the
Bill”

The motion was adopted
Clauses 4 wos added to the Bill

MR, DEPUTY SPEAKER: There 1s
an amendment by Government.

SHRI YESHWANTRAO CHAVAN:

.1 am moving it. -

SHR! PILOO MODY: Why don't
you also withdraw it?
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L

Amendment made:
Page 10, line 15—

after “State Financial Corpora-
tions Act, 1951,",
ingert—

“or an institution deemed under
section, 46 of that Act to be a Fi-
nancial Corparation established
by the State Government for the

State within the meaning of that
Act,”, (98)

(Shri Yeshwantrao Chavan)

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 5, as amended, stand
part of the Bill."

The motion was adopted,

Clause 5, as amended, was added to
the Bill

Clauses 6 and 7 were also added to
the Bill

Clause 8—(Amendment of section BON)

Amendment Made**:

Page 12—
For lines 18 to 24, substitute—

‘total income of the assessee is
recejved in Convertible foreign
exchange in India, or having been
received in convertible foreign ex-
change outside India, or having

been converted into convertible

foreign exchange outside India,
is brought into India py or on
behalf of the assessee in accordan-
ce with any law for the time be-
ing in force for regulating pay-
ments and dealings in foreign ex-
chage, there shall be allowed a
deduction of the whole of the in-
come so received in, or brought
into India shall be substituted

and shall be deemed to have been
substituted with effect from the
1st day of April, 1069;". (99)

(Shri Yeshwantrao Chavan)

Amendment made**,
Page 12—

after line 24, insert—

‘(c) the following Euxplanation
shall be insterted, and shall be
deemed to have been insterted, at
the end, with effect from the 1lst
day of April, 1969, namely:—

“Erplanation.—For the purposes
of this section,—

(i) ‘convertible foreign ex-
change’ means foreign exchange
which is for the time being treat.
ed by the Reserve Bank of India
as convertible foreign exchange
for the purposes of the law for the
time being in force for regulating
payments and dealings in foreign
exchange;

‘(il) any income used by the as-
sesseg outside Indig in the manner
permitted by the Reserve Bank of
India shall be deemed to have
been brought into India in aec-
cordance with the law for the
time being in force for regulating
payments and dealings in foreign
exchange, on the date on which

such permission is given."." (100)

{(Shri Yeshwantrao Chavan)

MR, DEPUTY-SPEAKER: The
question is:

“That Clause 8, as amended, stand

part of the Bill.”

The motion was adopted.

Clause 8, as amended, was added to,

the Bill.

e*Amendment made with the recommendation of the President.
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Clause 9—(Amendment of Section
800)
Amendment made®*®.
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Bill,

Clause 13— (Consequential
ments to certain sections).
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Clauses 10 to 12 were added to the

amend-

Page 12,— .
for lines 26 to 36, substitute—
‘(a) in sub-section (1) :—

(i) for the words “there shall
be allowed, in accordance with
and subject to the provisions of
this section, a deduction of the

- whole of such income”, the
words “and’ such income is re-
ceived in convertible foreign ex_
change in India, or having been
received in convertible foreign
exchange outside India, or hav-
ing been converted- into con-
vertible foreign exchange out-
side India, is brought into
India, by or on behalf of the as-
sessee in accordance with any
law for the time being in force
for regulating payments and
dealings in foreign exchange,
there shall be allowed, in ac-
cordance with and subject 1o the
provisions of this section, a de-
duction of the whole of the in-
come so received in, or brought
inte, India” shall be substituted
and shall be deemed to have

" been substituted with effect
from the 1st day of April, 1872;

(ii) the following Explanation
shall be inserted ang shall be
deemed to have been inserted at
the end, with effect from the 1st
day of April, 1972, namely:—

“Explanation—The provi-
sions of the Explanation to
section 80N shall apply for
the purposes of this section
as they apply for the purpo

ses of that section”, (101).

(Shri Yeshwantrao Chavan)

MR. DEPUTY-SPEAKER: The

question is:

‘“That Clause 9, as amended, stand
part of the Bill”

The motion was adopted

Clause 9, as amended, wag added to
the Bill

Amendment made:**
Page 16, for line 24, substitute—

‘13(1) The following amendment
(being an amendment of a cornse-
quential nature) shall be made in
the income-tax Act, namely: —

In section 155, after sub-section
(10), the following sub-sections shall
be inserted, namely:—

*(11) Where in the assessment
for any year, the deduction under
Section 8 On in respect of any in-
come, being the whole or any part
of Income by way of dividends
as js referred to in that section,
has not been allowed on the
ground that such income has not
been received in Convertible fo-
reign exchange in India, or hav-
ing been received in convertible
foreign exchange outside India, or
having been converted into con-
vertible foreign exchange outside

India has not been brought into

India, by or on behalf of the

assessee in accordance with any

law for the time being in force
for regulating payments and
dealings in foreign exchange
and subsequently such income
or part thereof is received in,
or brought imto India in the
manner aforesaid, the Income-
tax-Officer shal] amend the or-
der of assessment so as to allow
deduction under section 80N . to
respect of such income or part
thereof as is so received in, or
brought into, India and the
provisions of section 154 shall,
so far as may be, apply there-
to, the period of four years
specified in sub-section (7) of that
section being reckoned from the
date on which such income ls so
received in, or brought into, India.
(12) Whel'e in the assessment
for any year, the deduction under
section 800 in respect of any In-

** Amendment

made

with

the recommendation of the President,
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come, being the whale or any part
of income by way of royalty,
commission, fees or any similar
payment as is referred to in that
section, has not been allowed on
the ground that such income has
not been received in convertible
foreign exchange in India, or hav-
ing been received in convertible
foreign exchange outside India, or
having been converted into con-
vertible foreign exchange outside
India has not been brought into
India, by or on behalf of the asses-
see in accordance with any law for
the time being in force for regu-
lating payments and dealings in
foreign exchange and subsequent-
ly such income or part thereof is
received in, or brought into, India
in the manner aforesaid, the in-
come-tax Officer shall amend the
order of assessment so as to allow
deduction under section 80 O in
respect of such income or part
thereof as is so received in, or
brought into, India and the provi-
sions of section 154 shall, so far
as may be, apply thereto, the period
of four years specified in sub-sec-
tion (7) of that section being re-
ckoned from the date on which
such income is so received in, or
brought into, India.”.

(2) The following amendments
being amendments of a'. (102)

(Shri Yeshwantrao Chavan)

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 18, as amended, stand
part of the Bill.” )

The motion was gdopted.

Clause 13, as amended, was added to
the Bill.

MR. DEPUTY-SPEAKER: There is
anamendmsntbym.l(amlﬁmgh.ﬂe
is not here. Then I shall put Clause 14
and Clause 15, to which there are no
amendments, together to the vote of
the House.
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lf The question is:

“That Clauses 14 ang 15 stand part
of the Bill”

The motion was adopted.

Clauses 14 and 15 were added to the
Bill.

Clause 16— (Continuance of
ment rebate in certain cases.)
Amendemnt made**;
Pale zla_
for lines 13 to 16 substitute—
‘(b) any machinery or plant,
being coal-fired equipment, or any
machinery or plant for converting

oil-fired equipment into coal-fired
equipment, installed by any asses-

develop-

see after the 31st day of May,
1974 but before the 1st day of
June, 1977, .

Explanation: —In this clause, “eq-
uipment” means a boiler, furnace,
kiln, oven or the lke;’. (103)

(Shri Yeshwantrao Chavan).
Amendment made**,
Page 21,—
for line 25, substitute—

“or* plant, or had, where such
machinery or plant has been
manufactured in an undertaking
owtied by the assessee, taken
steps for the manufacture of such
machinery or plant,”. (104)

(Shri Yeshwantrao Chavan),

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 16, as

stand part of the Bill"

The motion was adopted.

Clause 16, as amended, was added to
the Bill.

Clause 17—(Amendment of section

800, as originally enacted, of the In-

come-tax A_ct)_

Amendment r_nacle"

amended,

espmendment made with the

701 L.S—5.

recommendation of the President,
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Page 21—
for lines 29 tc £J, substitute—

[Amendment of section 80 N and 80 O
of the Income-tax Aci as they stood
during certain periods]

17, The provisions of section 80N
of the Income-tax Act, as they
stood immediately before the lst
day of April, 1969, and the provi-
sions of section 80 O of that Act,
as they stood from time to time
before the 1st day of April, 1972,
shall have and shall be deemed to
have had effect subject to the mo-
dification that the deduection un-
der the said provisions shall be
‘allowed only with reference to the
income referred to therein which
is received in convertible foreign
exchange in India, or having been
received in convertible foreign
exchange outside India, or having
heen converted into covertible
foreign exchange outside India, is
brought into India, by or on be-
half of the assessee in accordance
with any law for the time being in
force for regulating payments and
dealings in foreign exchange.

Explanation—For the purposes of
this section,—

(i) “convertible foreign ex-
change” means foreign exchange
which is for the time being treated
by the Reserve Bank-of India as
convertible foreign exchange for
the purposes of the law for the
ime being in force for regulating
nayments and dealings in foreign
exchange;

(ii) any income used by the as-
sessee outside India in the manner
permitted by the Reserve Bank of
India shall He deemed 1o have
been brought into India in accor-
dance with the law for the time
being in force for regulating pay-
ments and dealings in foreign ex-
change, on the date on which such

permission is given.' (105)
(Shri Yeshwantrao Chavan)
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MR. DEPUTY-SPEAKER: Now, the
question is: " -

“That olause 17, as amended, stand
part of the Bill.”

The .motion was adopted,

Clause 17, as amended, was added to
the Bill.

Clause 18— (Amendment of Act 32 of
1934)

MR DEPUTY-SPEAKER: There iy
an amendment by Shri Madhu Limya
but he is nut there.

SHRI S. M. BANERJEE: I move#s,

Page 22—
for lines 19 to 21, substitute—

‘(3) Every notification issued
under sub-section (4) shall as
so0n as Imrax b alter if is issued
be placed before the Lok Sabha
for its approval”; (29).

The Finance Bill, clause 18 says:

“Every notification issued under
sub-section (4) shall, as soon as -
may be after it is issued, be iaid
before each House of Parliament.”

My only amendment is that it should
be laid before the Lok Sabha for its
approval. I do not think any objec-
tion can be had to it and T am sure
the hon. Minister would accept this
amendment of mine because I have
accepted many of his.

PROF. MADHU DANDAVATE:
Wherever the Central Government is
satisfled that in the interests of trade
including exports it is seen that some-
times there has to be a discontinuance
of the preferential rate or sometimes
there has to be an increase in the pre-

#*Moved with the recomemndations tim of the President. ,

.
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ferential rate or sometimes it has to 15.55 hrs.

be discontinued, but, in that case, °

the earlier section 4 makes it obliga-
tory . for the publication of the notifi-
cation in the Gazette. The new
provision which is sought to be made
merely says:

“Every notification issued wunder
sub-section (4) shall, as soons as
may be after it is issued, be laid be-
fore each House of Parliament.”;

This is a very vital matter and it is
quite probable that the judgment of
the Government may be wrong on
such matters and it is better to have
a decision from the Parliament and
the view of the Parliament will act
as a deterrent. It is better that the
opinion of the House is made knswn
to the Finance Minister on such.mat-
ter, So, it is better that such nctifica-
tions are not merely laid before buth
Houses of Parliament but they ave ap-
proved.

In conclusion, I may say that there
are a number of provisions, for instan-
ce, The Tariff Commission, the Morio-
polies Commission’etc, whose reports
are laid on the Table of the House.
Of Course, they are elaborate reports
and, therefore, it would be wrong to
demand that every report is approved.
But as far as these notifications are
concerned, they will not be elaborate
and, therefore, no such restriction is
necessary, It is better that the opinion
of the Parliament is known tc the
Finance Minister. Therefore, we are
making it obligatory that there should
not be merely a reference to the Par-
liament and not merely it should be

laid before the Parliament but there’

should be an aproval also of the Lok
Sabha,

1 hope the Finance Minister will
accept this amendment which accards
with the spirit of the Bill.

[SHRI VASANT SATHE in the Chair]

ot wew fagt woddt coqwr
qfy Y, AF = FFEEg ¥ 3 W% wEA
¢ 1 7afy el & AqEe W S
#1 ¥ ® ag wrawas ¢ e o
F w1 W Afefrdwa o 77w
£ 9z A% & AN T@ WA | i
AvETL g7 Srefear ¢ fF ag W 9w
™ | G ga Q7 qifeed &1 wdaga
qHT §HG AT ST ST a9 § |

o A a9 a8 § F oawe
AT TH GIA 1 TIFIA AT HAEH
T3 £ | # ST ¥ OF /THAT ST
z 5 g R g =il F fiw
Frggami F wz TN E 139 F AL
¥ #r Afefedm ard w7 e
fas1 aform ag g 5 39 oifest
F1 AW 9FET HIT st qifeai
9 ¥ afaq g1 1 | T qvg FT ATHAT
LR & SO § AT AT A7 §, 79
q oF A9 /1 &7 9 f forar @ "t
wIEY T9 & AT FT gVETHA 3 Al
AT W IF aWA @ | AET
w2t a% "wraw #r qfdy & @A
TZ @9 &I AfET I3 =0 qAIT G |
HAT WEET W T AT @E FE §
&5 wafa 741 g1 I1gT | qgHa
39 #7 ¢ | IfFT °g qgaq &1 Iem
FARIE EEE AT §
oeHT FY A IqeT T & & "}
oT agRa A W R A W@
SHRI YESHWANTRAO CHAVAN:
May I say that there is no question of
hiding anything from Lok Sabha? It
is '‘why the provision is made that

the notification will be placed on the
table of the House,

There will be 300 notifications. I
tried to get some census of these
things. I am told that every year we
jssue such notifications of the order of
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[Shri Yeshwantrao Chavan.]

300. We do not want that every-
day these will have to be considered
when Finance Bill is discussed. Under
the Rules, as it is, it is the right of
a Member. If he wants to raise a
discussion on the notification, he is en-
titled to do it. Therefore, Lok Sabha
can certainly take note of it. You
" raise all sorts of issues. Why don't
you raise a discussion on some of the
notifications also?

The amendment tries to see that the
notification is placed on the table of
both Houses—Lok Sabha and Rajya
Sabha. Normally, it should be placed
on the table of the Lok Sabha. The
approval is necessary only from the
Lok Sabha.

MR. CHAIRMAN: I shall put
Amendment No. 29 to the vote of the
House,

Amendment No. 29 was put and
negatived,

MR. CHAIRMAN: Now, the ques-
tion is:

“That Clause 18 stand part of the
Bill”

The motion was adopted.
Clause 18 was added to the Bill.
MR. CHAIRMAN: There are 1o

amendments to clauses 18 to 21.
The question is:

“That Clauses 19 to 21 stand part
of the Bill.”

The motion was adopted.
Clauses 19 to 21 were added to the
Bill.
Clamse 22— (Aurxiliary d_utiea
excise) .
MR. CHAIRMAN: There is amend-

ment No. 2 by Shri Limaye. He is
not here and so he is not moving.

There ig amendment No, 830 by Shri
Banerjee. Are you moving:

of
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SHRI S, M. BANERJEE;:
Page 28, line 18—

I move*:

for “twenty per cent.”, substi-

tute—
“ten per cent.” (30)

MR. CHAIRMAN: There is another
amendment, No, 31.

SHRI S. M. BANERJEE: I move®;
Page 23—

after line 20, insert—

“Provided that the Notifica-
tion in respect of these auxiliary
duties shall, as soon as may be

after it is issued, be placed
_ before the Lok Sabha for
approval.” (31)

My amendment is that for 20 per
cent, it should be substituted by 10-
per cent. It has been mentioned in
Clause 22(1):

“In the case of goods mentioned
in the First Schedule to the Central
Excises Act, or in that Schedule as
amended from time to time, there
shal] be levied and collected as an
auxiliary duty of excise an amount
equal to twenty per cent, of the
value of the goods as determined
in accordance with the provisions
of section 4 of the Central Excises
Act.”

I want that it should be reduced from
20 per cent to 10 per cent. I want a
provision that:

“Provided that the nolification in
respect of these auxiliary duties
shall, as soon as may be after it is
issued, be placed before ‘the Lok
Sabha for approval.”

These are of vits] importance that
the Lok Sabha should be given a
chance to approve it. Previously such
a provision was there. The provision
should be there that it should be:
placed before Parliament for abpproval

~ *Moved with the recommendation of

.

tae President.
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16 hrs.

PROF. MADHU DANDAVATE:
Sir, earlier we pointed out to the.hon.
Minister that it is better if all of them
come before the Lok Sabha for
approval. He hag suggested the
pragmatic approach that if 300 noti-
fications are there it will take lot of
time. Sir. it should be left to the
sense of the House—as many amend-
ments are accepted without discussion
and only on margina] cases discussion
is held—only where the decision is
likely to be wrong only there the dis-
cussion takes place. So, I do not
think time wil] be wasted. It is better
the matter comes before the House for
approval and, I hope, the Finance
Minister will net reject this amend-
ment summarily.

‘SHRI YESHWANTRAO CHAVAN:
Sir, it is not a matter of summarily
disposing it off, Ultimately the House
will dispose it off. Sir, I cannot accept
it because I do pot think it is reason-
able to accept it and I need not re-
peat the same argument. The gne point
that Mr, Banerjee made was to substi-
tute 20 by 10. It is really speaking
defeating the very purpose of the
amendment which we accepted last
year. Therefore. I do not think it is
possible for me to accept it.

MR. CHAIRMAN: I shall now put
amendments Nos. 30 and 31 to the vote
of the House.

Amendments Nos. 30 and 31 were put
and negatived,

MR. CHAIRMAN: The question is:

“That clause 22 stand part of the
Bill”

The motion was adopted.

Clause 22 was ddded to the Bill.

Clauses 28 and 24 were added to the
Bill.

il

I34

Clause 25—(Amendment of Act 6 of
1898)

MR. CHAIRMAN: There are amend-
ments in the name of Shri Madhu
Limaye, Shri Banerjee, Shri Atal
Bihari Vajpayee, Shri Dinen Bhatta-
charyya and Prof. Madhu Dandavate.
Are you moving?

SHRI S, M. BANERJEE: I beg to
move®*;

Page 24, line 17—

for “25 Paijse”
Paise” (32)

Page 24, lie 20,—

for “15 Paise”
Paise” (33)

Page 24, line 22,—

for “20 Paise™
Paise” (34)

Page 24, line 24,—

for “15 Paise"
Paise” (35)

Page 24, line 25—

for “30 Paise"
Paise” (36)

substitute “20

substitute “10

substitute “15

substitute “10

substitute 20

Page 24, line 30,—

for “fifty Paise” substitute “ten
Paise” (37)
Page 24, line 32,—

for “fifty Paise” substitute “ten
Paise” (38)

SHRI ATAL BIHARI VAJPAYEE:
I beg to move*,

Page 24, line 17—

N
for “25 Paise” substitute “21
Paise” (66)
Page 24, line 20,—
for “15 Paise” substitute “11
Paise” (67)

Page 24 line 22—

for “20 Paise” substitute *16
Paise” (68)

“eMoved with the recommendation

of the President.
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[Shri Atal Bihari Vajpayee].
Page 24, line 24—

for “15 Paise” substitute *“l11
Paise” (69)
Page 24, line 25—
“22

for “30 Paise“. - substitute

Paise” (70)

SHRI S. M. BANERJEE: These are

the most important amendments
because this parti clause namely
clause 25 seeks to r the rates of

postal articles and parcel rates. The
prices of al] the itemg Which are
needed by the common man, especial-
ly the post-cards have been increased.
There has been a fervent appeal from
all sections of the House, by all the
Members belonging 'to the different
political parties in this House that at
least the price of the post-card should
be reduced and the proposed rates
should not be enforced. But [ am
sorry to say that the Finance Minister
has not heeded fo our request. He
has not realised the fact that the
post-card is used by those villagers
who never use any enevelope or
inland letters. Even for them. the
price of the post, card has been in-
creaed. So, ] have moved the follow-
ing series of amendments, namely:

Page 24,. lne 17, for 25 paise
substitute 30 paise;

Page 24, line 20, for 15 paise,
substitute 10 paise;

Page 24, line 22, for
substitute 15 paise;

Page 24, line 24, for 15 paise
substitute 10 paise;

20 paise,

Page 24, lme 25, for 30 paise
substitute 20 paise;

Page 24, line 30, for
substitute 10 paise;

Page 24, line 32, for
substitute 10 paise;

50 paise
50 paise

The rates on parcelg have also been
increased, and for a weight not
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gms. or fraction thereof above it, the
rate has been put at Rs, 150. I
would request the hon. Finance
Minister even at the fag end of this
debate after eight hours to take into
consideration the interests of those
poor people who are at the lowest
level of society and who are just
below the starvation level, and who
use post-cards once a month or twice
a month and who use it as their only
channel of communication and see
that the rate of the post-card at least
is reduced. At least in their case,
this should be done. If the hon.
Minister does not want to accept my
amendments, let him move his own
amendments and I shall gccept them.
But let the rates be reduced. This is
my request to the hon. Minister.

With these words, I hope that he
would consider my amendments very
seriously.

it wew fagidt wioddt | & wosr
a1 wiw 9wz #1897 Ffeza sw
|EATE | K A wgew ¥ o ahEr
FH FAAR Z | a0 F AWAT F A
afg I@™ # § 37 97 gW WNfa A&
FU T I GRE FTE F1 9T T o
Tg &1 A0 SrEe F¥0 fF T wrE
& w391 ¥ us fear @ gmogre
& Az A 2tz ¥ g7 far ) O
FIE 97 FE ATHFTY AT ALY WA,
TRT FTE qT F 71§ M ARTATC TG Worar
R &% 97 o 3§ o A ferar s
—(Fz.eqi®) 7@ wor av feedlt &
T Foar w frg @ A

wafe waw : sow W AE
ferar & :

PROF. MADHU DANDAVATE:
He is unnecessarily blaming the postal
rates. Probably’ nobody  wanted to
write to him. :

SHRI SHYAMNANDAN MISHRA:

exceeding 500 gms. and for every 500 He is not such a rejected person.
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ST @FaT | &1 wrgEq oY @ fow &
mraE {t g1 &, o | gfe et
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afer gw faer w2 39T o A
qeAT RS & ag e F1E e
@ qC o Tiw . g Sfww 4@ ¢,
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g A SeuE F@ § IR w e
q AR F 1 W W A ORIy Fy
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am AT A7E ¥ FwE @, a8 uF qrEv
&1 AW AT & | FOF F qLIEAT FT A
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ggnm | 7z a@ maw § & fay
T OF@ A1 IR wTOE g
ar & a3 | e I g
X ET TE FLI@ A I T wAN
fa 9rez FTE FY g7 AT TQ FAT TIEgA
& | w8 AweAr # WY Fz9 arer a4
gr ) few oe 9 fr afg feadr &
eI oF I ¥ oW Iy dEg 4
w7 fear mar & oww sfawe sfg
AT E gm0

St wTRETE Wt (TR :
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¥ N fm @R oF dar A, fa
Y & & € W) e e X @Y
% & & w7 W g e s g wre
A A & 7fg v ow oF A A QA
dria I s A
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PROF, MADHU DANDAVATE: I
have given amendments Nos 110—
116, They cover letters, letter cards,
post cards, parcels and all that. I
think the Finance Minister will agree
with us that of al] the crises in demo-
cracy, the crisis of communication is
the worst. I am sure that if poor men
are not allowed to communicate with
+heir friends by increased rates on
postcards, letters and all that, ‘that -

will be the worst type of crisis of
communication.
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We are among those who have been
insisting that we are not opposed to
increasing the rates of taxes, but let
there be two categories. As far as
levies on the affluent sections are con-
cerned, let therg be an revision and
as far as levies on the common man
are concerned, let therg be a down-
ward ‘revision. In conformity with
that general principle which we have
always enunciated in this House. I
have suggested amendments Nos. 110-
116, that js reducing the levies from
25P to 21P, and 15P to 11P in the
first eategory, letters from 20P to 16P
in the case of letter cards, from 15P
to 11P in the case of postcards and
from 30P to 22P in the case of reply-
paid postcards. I hope the Finance
Minister will accept these changes.
As Shri Vajpayee has gaid, if he
agrees to the amendment suggested in
the case of postcards, we will not
press the others. But at least as
regards postcards, a definite assurance
should be given.

MR. CHAIRMAN: The Finance
Minister—

SHRI ATAL BIHARI VAJPAYEE:
Why is he not replying?
SHRI YESHWANTRAO CHAVAN:
1 have said I cannot accept it,
ot wew fagrQt aRdy ;. AW-
ofir w@ea, @ ¥ swe v ¢ fr faw
sy o fewr ¥ O FE F W @A
aff wea & Wit IEET qEE FA
¥ fow 37 # W 4G B @ )

MR, CHATRMAN: I wil] put the
amendments to vote.

SHRI S. M, BANERJEE: 1 would
like amendments Nos. 35 and 36 to be
put to vote separately.

MR, CHAIRMAN: 1 shall now put
amendments Nos 32—34 to vote.

Amendments Nos. 32 to 34 were put
and negatived,
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- MR. CHAIRMAN: I will now put
amendment No. 35'to the vote, And

then I will put amendment No. 36
separately.

SHRI S, M. BANERJEE: That is
only consequential. One is the post-
card and the other is the reply post-
card. -

MR. CHAIRMAN: This is not neces-
sarily consequential. He may not send

the reply: I will put them separately.
Now, The guestion is:
Page 24, line 24— e
for “15 Paise” substitute “10
Paise” (35)
The Lok Sabha divided:
Division No. 18] [16—21 hrs.

AYES

Balakrishnan, Shri K,
Banerjee, Shri S, M.
Bhattacharyya, Shri 8. P.
Dandavate, Prof. Madhu
Godfrey, Shrimati M.
Joarder, Shri Dinesh
Joshi, Shri Jagannathrao
Lalji Bhai, Shri
Mishra, Shri Shyamnandan
" Mody. Shri Piloo
*Rathia, Shri Umed Singh
Saha, Shri Ajit Kumar
Sen, Dr. Ranen
Shastri, Shri Ramavatar
Vajpayee, Shri Atal Biharl

NOES

Agrawal Shrj Shrikrishma
Ambesh, Shri
Angari, Shri Ziaur Rabman

- *Wrongly voted for Ayes.

Arvind Netam, Shri i
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Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Babunath Singh Shri '
Bajpai, Shri Vidya Dhar
‘Banerjee, Shrimati Mukul
Barupal Shri Panna Lal
Basumatari, Shri D.

Bhagat, Shri H. K. L.

Bhargava, Shri Basheshwar Nath

Bist, Shri Narendra Singh
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary. Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Daga, Shri M. C.

Dalbir Singh, Shri

Damani, Shri S. R.

Das, Shri Anadi Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowhury, Shri B. K.
Desai, Shri D. D.
Dharamgaj Singh, Shri
Dixit, Shri Jagdish Chandra
Dwivedi, Shri Nageshwar
‘Gandhi, Shrimati Indira
Ganeshi, Shri K. R.

“Ganga Devi, Shrimati
“Gautam, Shri C. D.

Gogoi, Shri Tarun

~Gohain, Shri C. C.
‘Gomango, Shri Giridhar
“Gopal, Shri K.

Gotkhinde, Shri Anaasaheb

* Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Singh, Shri

Isfiaque, Shri A. K. M.
Jamilurrshman, Shri Md.
Joghi, Shrimati Subhadra

‘Kadannappali, Shri Remachandran

Kader, Shri S. A.
Kamakshaiah, Shri D.
Kapur, Shri Sat Pal

Karan Singh, Dr.

Kasture, Shri A. S.

Kavde, Shri B. R.

Kedar Nath Singh, Shri
Laskar, Shri Nihar

Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Maharaj Singh, Shri
Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini ’
Majhi, Shri Kumar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Maurya, Shri B. P.

Mirdha, Shri Nathu Ram
Mishra, Shri Jagannath
Misra, Shri S. N.

Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pahadia, Shri Jagannath
Paninuli, Shri Paripoornand
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri Tarkeshwar
Panigrahi, Shri Chintsmani
Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Partap Singh, Shri

Patil, Shri T. A.

Patnaik, Shri J. B.

Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabal
Raju, Shrj P. V. G.

Ram Dhan, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
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Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B. Radhabai A.
Rao, Shri Nageswara

Rao, Shri P, Ankineedu Prasad
Richariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri

Samanta, Shri S. C.
Sarkar, Shri Sakti Kumar
Satpathy, Shri Devendra
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A, P.

Shashi Bhushan, Shri
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shetty, Shri K. K.
Siddayya, Shri S. M.
Sinha, Shri Dharam Bir
Sokhi, Shri Swaran Singh
Sudarsanam, Shri M.
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tiwary, Shri D. N.

Tombi Singh, Shri N.

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G.
Venkatasubbaiah, Shri P.
Yadav, Shri Chandrajit

Yadav, Shri N. P.
Zulfiquar Ali Khan, Shri
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MR. CHAIRMAN: The result® of’
the division is: Ayes 15; Noes 129,

The motion was megatived.

MR. CHAIRMAN: I shall now put.
ameudment No, 36 to the vote of the
House. The question is:

Page 24, line 25,—

for “30 Paise” substitute “20°
Paise”. (36).

The Lok Sabha divided:

Division No. 19] [16.23 hrs..

AYES

Balakrighnan, Shri K.
Banerjee, Shri S. M.
Bhattacharyya, Shri S. P.
Dandavate, Prof. Madhu
Godfrey, Shrimati M.
Joarder, Shri Dinesh
Joshi, Shri Jagannathrao
Lalji Bhai, Shri

Mishra, ‘Shri Shyamnandan
Mody, Shri Piloo

+Raju, Shri P. V. G,

Saha, Shri Ajit Kumar
Sen, Dr. Ranen

Shastri, Shri Ramavatar
Vajpayee, Shri Atal Bihari

NOES

Agrawal, Shri Shrikrishna
Ambesh, Shri

- Ansari, Shri Ziaur Rahman

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Babunath Singh, Shri

*The following Members also re corded their votes for NOES:
Sarvashri P. M. Joshi, Biren Engti and Umed Singh Rathia.

tWropgly voted for Ayes.

-



145  Finance Bill, 1974 VAISAKHA 14, 1896 (SAKA) Finance Bill, 1974 146.

Bajpai, Shri Vidya Dhar
Banerjee, Shrimati Mukul
Barupal, Shri Panna Lal
Basumatari, Shri D.
Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Bist, Shri Narendra Singh
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Daga, Shri M. C.

Dalbir Singh, Shri

Damani, Shri S. R.

Dar, Shri Anadi Charan
Dras, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B, K.
Desai, Shri D. D.
Dharamgaj Singh, Shri
Dixit, Shri G, C.

Dixit, Shri Jagdish Chandra
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandhi, Shrimati Indira
Ganesh, Shri K, R.

Ganga Devi, Shrimmti
Gautam, Shri C. D.

Gogoi, Shri Tarun

Gohain, Shri C. C.
Gomango, Shri Giridhar
Gopal, Shri K

Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Handsa, Shri Subodh
Hanumanthaiya, Shri K.
Hari Singh, Shri

Ishaque; Shri A. K. M.
Jamilurrahman, Shri Md.

Joshi, Shri Popatlal M.

Joshi, Shrimati Subhadra
Kadannappalli, Shri Ramachandran
Kader, Shri S. A,

Kamakshaiah, Shri D.

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kasture, Shri A. S.

Kavde, Shri B. R.

Kedar Nath Singh, Shri
Lackar, Shri Nihar

Mahajan, Shri Vikram =
Mahajan, Shri Y. S,

Maharaj Singh, Shri

Mahata, Shri Debendra Nath
Mahishi. Dr, Sarojini

Majhi, Shri Kumar

Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri, K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Maurya, Shri B. P.

Mirdha, Shri Nathu Ram
Mishra, Shri Jagannath

Misra, Shri S. N,

Murmu, Shri Yogesh Chandra-
Negi, Shri Pratap Bingh

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Krishna Chandrs-
Pandey, Shri Narsingh Narain:
Pandey, Shri Tarkeshwar
Panigrahi, Shri Chintamani
Paokai Haokip, Shri

Parashar, Prof. Narain Chand:
Pratap Singh, Shri

Patil, Shri T. A. ks
Patnaik, Shri J. B.

Raghu Ramaiah, Shri K.

Rai, Shrimati Sahodrabai

Rem Dhan, Shri

Ram Sewak, Ch. Y
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"Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
Ram Swarup, Shri
‘Ramji Ram, Shri
Rao, Shrimati B. Radhabaj A.
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasad
Rathia, Shri Umed Singh
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri
Samanta, Shri S. C.
Sarkar, Shri Shakti Kumar
Satpathy, Shri Devendra
:Savitri Shyam, Shrimati
Sayeed, Shri P. M,
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Shashi Bhushan, Shri
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P, R.

Shetty, Shri K. K.
Siddayya, Shri S. M.
Sinha, Shri Dharam Bir
Sokhi, Shri Swaran Singh
Sudarsanam, Shri M,

Suryanarayana, Shri K. -
Swamy, Shri Sidrameshwar
Sawarn Singh, Shri
Tiwary, Shri D. N,

Tombi Singh, Shri N.

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G,
Venkatagsubbaiah, Shri P.
Yadav, Shri Chandrajit
Yadav. Shri N. P.
Zulfiquar Ali: Khan, sShri
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MR. CHAIRMAN: The result* of
the division is: Aye 15; Noes 133.
The motion was negatived
MR. CHAIRMAN: Do you wish to

press any other amendment for divi-
son?

SHRI S. M. BANERJEE: No. 39.

MR. CHAIRMAN: It does not re-
late to this clause,

MR, CHAIRMAN: 1 will now put
amendment Nos. 37 and 38, moved by
Shri S .M. Banerjee, to the vote of
the House.

Amendments Nos. 37 and 38 were put
and nagatived.

MR. CHAIRMAN: I will now come
to the amendments moved by Shri
Atal Bihari Vajpayee.

SHRI ATAL BIHARI VAJPAYEE: I
want all my amendments to be put to
the vote separately.

MR. CHAIRMAN: All right. I will
now put Amendment No. 66, moved
by Shri Atal Bihari Vojpayee, to the
vote of the House.

Amendment No. 66 was put and mne-
gatived.

MR. CHAIRMAN: I Will now put
amendment No. 67 moved by Shri
Atal Bihari Vajpayee, to the vote of
the House. 3
Amendment No, 67 was put and ne-

gatived,

MR. CHAIRMAN: I will now put
amendment No. 60, moved by Shri
Atal Bihari Vajpayee, to th,e vote of
the House.

Amendment Neo. 88 moved b)- Shri
gatived

MR. CHAIRMAN: I will now put
amendmeat No. 68, moved by Shri
Atal Bihari Vljplﬁe, to the vote of
the House. yiot
(Amendment Nz m was put and-
Monﬂml.)

e PO

*Shri I'V.G. lhimal;p, ;gopr:hd his voted for NQ]B
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MR. CHAIRMAN: I will now put
amendment No. 70, moved by Shri

Ata]l Bihari Vajpayee, to the vote of
the House.

Amendment No. 70-was put and ne-
gatived,

MR CHAIRMAN: T will now put
the clause to the vote of the House.

The question is:

““That clause 25 stand part of the
.. Bilr

The motion was adopted.
Clause 25 was added to the Bill.
First Schedule

SHRI S. M. BANERJEE: I move**:
Page 36, line 23—

- for  “Rs. 6,000"  substitute
“10,000” (39).
Page 36, line 25—
for  “Rs. 6,000 substitute
“Rs. 10,000 (40).
Page 36, line 27,—
for  “Rs. 8,000  substitute

“Rs. 10,000 (41).
Page 37 lins 16 and 17—

“for “70 per cent substitute 75

per cent” (42)
Page 37, line 30,—

for _ “Rs.  6,000” substitute
“Rs, 10,000 (43) -
Page 37, line 33,—
for  “Rs. 6,000”  substitute
“Rs, 10,000" (44)
Page 37, line 35—
for “Rs. ~6,000" substitute

“Rs. 10 000" (45).
Page 37, line 36,—
for “Rs. 6,000" substituti
“Rs. 10,000" (46). :
Page 38, line 21,—

for “70 per cent” substitute *“75°
per cent' (47)

My object in moving these amend--
ments is to raise the exemption limit
from Rs. 6,000 to Rs. 10, 000. I do not
want to advance more arguments be=--
cause every member of this House, be-
longing to this side, whether Shri A.
B. Vajpayee, Shri Piloo Mody or my--
self, have pleaded that this exemp-
tion, limit should be increased to
Rs. 12,000 or Rs. 10,000, If you con~
sider the amendments moved by the
various hoa, Members, Shri Madhu
Limaye has suggested Rs. 7,500, I
have suggested Rs. 10,000, Prof.
Madhu Dandavate has suggested Rs.
7,500 and Shri Piloc Mody has gone
further up to Rs. 12,000. I am prepar-
ed to accept even that amendment, if
it is acceptable to the hon Minister.

The highest limit of taxation has
been, reduced from 97 per cent to
77 per cent in order to check evasion.
That was the first point argued by

Shri Palkhiwala before the Select
Committee ,of which we were also
members. Without waiting for  the

recommendation of the Select Com-
mittee, it has been accepted by the
Government and they have, in their
wisdom, reduced the rate to 77 per
cent. Although I have moved an
amendment to raise it from 97 to 100
per cent, I am not pressing it for a
vote.

Because of the rise in prices the
salaried people are the worst suffer-
ers. The Members of Parliament have
conveniently exempted themselves
from the purview of taxation. At
the moment, our allowances are not
taxable, Our salaries are not tax-
able. We do not pay any tax. But, the
question is, the salaries of these peo-
ple who are drawing Rs, 500 or
Rs. 600 or Rs. 700, and now wih the
implementation of the Pay Commis--
sion's recommendations their salarles
have gone up, have no relation with
the rising prices. Why should they
not be given this exemption I would
request the hon, Minister to kindly
accept the amendment of mine and
raise the exemption limit from.

**Moved with the recommendation

of the President.
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Rg 600 to Rs. 10,000. This will cover at
least the middle class employees who
are working in Government depart-
ments, whether State Governments or
Central Government or in the public
sector  undertakings. This exemp-
tion limit of Rs. 6,000 covers only the
lower division clerks and nobody else.
I would ask the hon. Minister, when
he could possibly be kind to these
beg sharks who are holding the coun-
try to ransom, why should he not do
it and show some generosity towards
these salaried people who are getting
a very meagre salary? With these
words, I would request the hon.
Finance Minister to accept my am-
‘endment.

SHRI ATAL BIHARI VAJPAYEE:
I beg to move.** )

Page 36, line 23.—

for “Rs.. 6,000"  substitute

“Rs. 7,500" (73).
Page 36, line 25,—

for “Rs. substitute

“Rs. 7,500" (74).

6,000”

Page 36 ling 27,—

for “Rs.  6,000” substitute

“Rs 17,500" (75).

Page 37, line 30,— -
for  “Rs. 6,000"

“Rs. 7,500" (76).

Page 37, line 33,—

for “Rs. 6,000
“Rs. 7,500" (T7)

Page 37, line 35—

for  “Rs 6,000
Rs. 7,500" (78).

Page 37, line 36,—

for ‘“Rs. 6,000
RS. 7,500" (79).

substitute

substitute

substitute

substitute
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Page 36, line 24—

for “12 per cent”
“10 per cent” (92).

Page 36, lines 28 and 29,—

for “Rs. 480 plus 15 per cent.”
substitute ‘“Rs. 400 plus 12
cent” (83).

Page 36, lines 34 and 34,—

for “Rs. 1,230 plus 20 per cent.”
substitute “Rs. 1,050 plus 15 per
cent.” (94)

Page 36, lines 38 and 39,—

for “Rs. 2,230 plus 30 per cent.”
substitute “Rs 1,900 plus 25 per
cent.,” (95).

substitute—

per

Page 37, lines 1 and 2,—

for “Rs. 3,730 plus 40 per cent.”
substitute “Rs. 3200 plus 35 per
cent.” (96).

PROF. MADHU DANDAVATE: I
beg to move:**

Page 36, line 23—
for “Rs. 6,000”
“Rs. 7,000" (117).

Page 36, line 25—

for “Rs. 6,000
“Rs, 7,000” (119).
Page 36, line 27—
“Rs. 6,000
“Rs. 700" (120).

Page 36, lines 28 and 29,—

for “Rs, 480 plusg 15 per cent”™
substitute “Rs. 400 plus 13 per cent”
(121).
Page 36, lines 33 and 34,—

for *“1.280 plus 20 per cent”
substitute—*Rs. 1,060 plus 17 per
cent” (122).

Page 36, lines 38 and 39—

for “Rs. 2,230 plus 30 per cent™
substitute—'Rs, 1,000 plus 26 per
cent.” (123).

substitute

substitute

for substitute

**Moved with the recommendation of the President.
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Page 37, line 30,—

for “Rs. 6,000"  substitute

“Rs. 7,000” (126).

.Page 37, line 33,—

for “Rs. substitute

“Rs. 7,000" (127).

6,000"

Page 37, line 35—

for “Rs. 6.000" sustitute

“‘Rs. 7,000 {128).
Page 37, line 36—

for “Rs. 6,000 “gsubstitute

“Rs. 7,000” (129).
Page 38, line 21,—

for “70 per cent” substitute—
“95 per cent. (131).
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[#f s < e ]

(er wefr S # @ wA F el
T N wfgy
PROF. MADHU DANDAVATE:

Only come time back, while replying
to the arguments from this side, the
Finance Minister saig that he wants
the  tax structure to be broadened.
Whether merely broadening the tax
structure is his idea] or whether a
more pragmatic principle would be
to ask the people to sacrifice for
development according to their
capacity to sacrifice. If capacity to
sacrifice ig to be taken note of, it is
better that the low income group
people should be given more benefit
and as regards the higher income
group people, as far as their rates
are concerned. they should be made
more stringent,

Various amendments have been
moved. Mr. Banerjee has suggested
Rs. 10,000: Mr. Vajpayee has sugges-
ted Rs. 7,500 and, according to his
capacity, of course, Mr, Piloo Mody
has suggested Rs, 12,000. The Finance
Minister may accept any figure
according to his choice, so that the
middle income group people get
* benefit by this.

SHRI PILOO MODY: I am really
surprised because Mr, Chavan, while
replying to the first reading of the
Bill, was very keen to say that he
was pursuing this policy during the
Congress had enunciated. In a
moment of intoxication, he said he
was pursuing this policy during the
last three Budgets. I would like to
know with what part of that great
philosophy of his does this particular
thing fit in. I, find, there is noth-
ing of principle attached to it at all.

1 asked him how much he was
going to lose. T think, he would
have said Rs. 5 crores or Rs. 10
crorea. I was going to promise him
that T would make up the deficit for
him. But even that chalienge he
could nct accept. He sald it has
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nothing to do with the quantum of
money. I want to know, therefore,
what principle of taxation he is-
he is applying. Is there any philo-
sophy, is there any thinking as to
what principle of taxation he is
applying or is it merely a question
of grabbing this and that and trying
to subject everything to a common
misery,

What is the principle behind it?
By merely increasing the exemption
limit, he will liberate lakhs and
lakhs of people from the tax domain
and he will be saving considerable
amounts of money, both in the col-
lection, and in the thousands of forms
that every office, every tax-payer,
has to fill in. After all, this is also
national wealth. Thousands of forms
are to be filled in by every office.
every accountant, every tax-payer,
etc. and all these forms have to be
sent to the Reserve Bank. You will
be saving so much banking time, so
'much office time and so much of
taxation time. What is the quantum
that you are collecting? I read in
the newspapers that you are behind
the "rejection by something Ilike
Rs. 550 crores...

AN HON. MEMBER: Rs, 700 crores.

SHRI PILOO MODY: It may be
Rs. 700 crores. Here are the people
who are withholding the tax to the
extent of Rs, 700 crores from you.
But you are going on in a higgledy-
piggledy way and you are trying to-
increase the number of people. the
number of assessees, over which you
extend vour domain. I consider the
attitude of the Finance Minister as
that of a tyrant trying to increase:
the subjects of his domain. This is
what he has said, rejecting all prin-
ciples, not conforming to the policles:
which he swore he was upholding
asking for a little time, patience and
forbearance from us in order to
understand it. I belleve, any taxa--
tion without principle is not taxation
but harrasment, 2
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SHRI YESHWANTRAO CHAVAN:
Sir, 1 would say only a word or two.
Ap far as the question of saving the
effort of unnecessary examining
many “assessments is concerned. we
have taken other steps. Upto a
certain limit—we have said, Rs. 18,000—
there will be no unnecessary
examination. They will be accepted
as they are. To that exignt, it is
certainly a progressive step. It will
save the energy of the officer con-
cerned to concentrate more on larger
asgessments.

The point that the Public Accounts
Committee had in their mind is
different. As to what is the princi-
ple. I am going on the basis of
principle which hag already been

. accepted, that is Rs. 5000 exemption
limit. If at all we want to make an
exception, ong has to go by certain
considerations, This time, we have
made it Rs, 6000. Some hon. Mem-
bers were asking for Rs. 7.500. For
some time now, if you look to the
salaried class of people, a certain
element of Provident Fund is =also
exempted from the tax. If you take
those factors into consideration, the
effect of exemnption comes to about
Rs, 7.500. This is the explanation. If
he wants to know the principle, this
ig the principle.

SHRI S. M. BANERJEE: Mr, Chair-
man, I would like to press my amend-
ment No. 39 to a division,

MR. CHAIKMAN; Then I ghall first
put your other amendments, Nos. 40
to 47. to the vote of the House,

Amendments Nos. 40 to 47 were put
and negatived.

MR. CHAIRMAN: ‘I will now put
amendment No. 39 of Shri S, M.
Banerjee to the vote of the House.
The question is:

Page 38, line 23,—

for “Rs. 6,000” substitute “Rs.
10.000.” (39). . .

The Lok Sabha divided;
Division No. 20— (3647 hrs.

AYES
Banerjee, Shri S, M.
Bhattacharyya, Shri S, P

Chaudhri, Shri Tridib
Joarder, Shri Dinegh

Mody, Shri Piloo
Ranabahadur Singh, Shri
*Rathia, Shri Umed Singh
Sen, Dr. Ranen

. Shastri, Shri Ramavatar

NOES
Ambesh, Shri
Ansari, Shri Ziaur Rahman
Arvind Netam, Shri
Austin, Dr. Henry
Awdhesh Chandra Singh, Shri
Babunath Singh, Shri '
Bajpai. Shri Vidya Dhay
Banerjee, Shrimati Muku]
Barupal, Shri Panna Lal
Basumatari, Shri D,
Bhargava. Shri Basheshwar Nath
Bist, Shri Narendra Singh
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary. Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Daga, Shri M. C.
Dalbir Singh, Shri
Damani, Shri §, R,
Das, Shri Anadi Charan i
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Desai, Shri D. D.
Dixit, Shri G, C.
Dixit, Shri Jagdish Chandra
Dwivedi, Shri Nageshwar
Engti. Shri Biren

"_W;ngly voted for AYES.
701 LS—6.
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Ganesh, Shri K. R.

Ganga Devi, Shrimati
Gautam, Shri C, D.

Gogoi, Shri Tarun

Gohain, Shri C. C.
Gomango, Shri Giridhar
Gopal, Shri K,

Goswami, Shri Dinesh Chandry
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Singh, Shri

Ishaque, Shri A. K. M.
Jamilurrahman, Shri Md.
Jha, Shri Chiranjib

Joshi, Shri Popatlal, M.
Joshi, Shrimati-Subhadra
Kamakshaiah, Shri D.
Kamble, Shri T. D.

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kasture, Shri A S.

Kavde, Shri B. R.

Kedar Nath Singh, Shri
Kureel, Shri B. N.

Laskar, Shri Nihar

Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Maharaj Singh, Shri
Mahata, Shri Debendra Nath
Majhi, Shri Kumar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Maurya, Shri B, P,

Mirdha, Shri Nathu Rem
Mishra, Shri S. N,

Murmu, Shri Yogesh Chandra
Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pahadia, Shri Jagannath -
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Painuli. Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain-
Pandey, Shri Sudhakar
Pandey, Shri Tankeshwar
Panigrahi, Shri Chintamani
Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Partap Singh, Shri

Patel Shri Arvind M.

Patil, Shri T. A,

Patnaik, Shri J. B.

Raghu Ramaiah, Shri K.

Rai. Shrimati Sahodrabai
Rajdeo Singh, Shri

Ram Dhan, Shri

Ram Sewak, Ch,

Ram Singh Bhai, Shri

Ram Surat Prasad. Shri

Ram Swarup. Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rao. Shrimati B, Radhabai A.
Rao, Shri Nageshwara

Rao, Shri P, Ankineedu Prasad
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath

Sadhy Ram, Shri

Sarkar, Shri Sakti Kumar
Sathpathy, Shri Devendra
Savant. Shri Shankerrag
Sayeed, Shri P. M,

Sethi, Shri Arjun

Shankar Dayal Singh. Shrl
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A, P.

Shastri. Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R,

Shetty, Shri K. K.

Siddayya. Shri 8. M.
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Sinha, Shri Dharam Bir
Sokhij, Shri Swaran Singh
Suryanarayana, Shri K,
Swaminathan, Shri R, V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri

“Tiwari, Shri D, N.

‘Tombi Singh, Shri N.

Tula Ram, Shri

“Tulsiram, Shri V.,

Uikey, Shri M. G.
Vidyalankar, Shri Amarnath
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri N. P.

Zulfiqguar Ali Khan Shri

MR. CHAIRMAN: The result* of
the division is; Ayes 9, Noes 130,

The motion was negatived.

SHRI PILOO MODY (Godhra):
Those who are in favour of the poor
are 9 ang those who are against the
poor are 130. That is how you should
have announced it,

MR. CHAIRMAN: I will now put
all the other amendments to the
vote,—T73 to 79, 92 to 96, 117, 119 1o
123, 126 to 129 and 131.

Amendments Nos, 73 to 79, 92 to 96
117, 119 to 123, 126 to 129 and 131 were
put and negatived.

MR. CHAIRMAN. Now, the question
is:

“That the First Schedule stand

part of the Bill"
The motion wag adopted.

The First Schedule was added to the
Bill...
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The Second Schedule

MR. CHAIRMAN: Shri Madhu
Limaye—he is not here.

Shri S. M. Banerjee, are you mov-
ing your amendments?

SHRI S, M. BANERJEE: Yes, Sir.
I am moving,

MR. CHAIRMAN: Shri
are you moving?

SHRI ATAL BIHARI VAJPAYEE:
Yes, I am moving.

SHRI S. M. BANERJEE: I beg to

move: **
Page 47, lineg 6 and 7,—

for “Ten per cent, ad valorem.”
substitute—

Vajpayee,

‘“Five per cent. ad valorem.”

(48)

Page 47, line 21,—

for “Sixty Paise” substitute—

“Forty Paise” (49)

Page 47, lines 32 and 33,—

for “Seventy-five per cent” sub-

SLItULCom

“Ninety-seven per cent.” (50)

Page 47, line 33,—
for “Seventy-five per cent.” sub.
stitute—

“Ninety-sever per cent” (51)
Page 48, lines 7 and 8—
for ‘“ten per cent ad valorem,”
substitute—
“Five
(52)
Page 48, line 8,—
for “twenty-five per cent.”
stitute—
“Fifty per cent.” (53)

per cent. ad valorem.™

sub-

#The following Members also

Tecorded their votes for NOES:™

Sarvashri Dharnidhar Das and Umed Singh Rathia.
**Moved with the recommendauon of the President.
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[Shri S. M. Banerjee]
Page 48, line 9,—

for “Forty per cent.” Substitute—

“Seventy-five per cent.” (54)
Page 48,— '

Omit lines 18 to 22, (55)
Page 49, lines 5 and 6,—

for. 4wo hundred and fifty each”
substitute—

“one hundered each” (56)

Though it is quite clear that the
Finance Minister is not in a mood to
accept any amendments, but, as a mat-
ter of practice and routine ang habit,
I wculd like to press my amendment
No. 49 which reads:

“Page 47, line 21,—
for “sixty Paise substitute—
“Forty Paise”,

and also amendment No. 50 which is
thus:

Page 47, lines 32 and 33,—

for “Seventy-five per cent.” sub-
stitute—

-*Ninetyseven per cent.”

Agaln by my amendment No. 51,
in the Second Schedule, page 47, line
33, 1 have suggested substitution of
‘Seventy-five per cent” by ‘ninety-
seven per cent'. Similarly, by my
amendment No. 52 for ‘ten per cent.
ad valorem’ I have suggested five per
cent ad valorem'. By my amend-
ment No. 53 I have suggested substi-
tution of ‘Forty per cent’ by ‘Seventy-
filve per cent.’ By No, 54 I have sug-
gested substitution of ‘Forty per cent’
by ‘Seventy-five per cent’.

By smendment No, 55, I have sug-
gested lines 18 to 22 to be omitted.
They have included tooth-paste (in-
cluding dental cream) Electrical
stampings and laminations, all eorts.
Even tooth paste has been taxed. I
do not know what Government is
Boing to get out of it. We have been
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demanding in this House that the
foreign company, for instance, Cole-
gate—[ am told they are making a
fabulous profit at the cost of the na- .
tion, of Rs. 1 crore per year—to be:
taken over by Government. The
Indian manufacturers should do this.
I do not know why the tooth paste
has been taxed. Naturally I would
expect the Finance Minister to con-
sider this. In fact he has considered
certain things 1 am thankful to him
for that. I request him to kindly con-
sider mv amendment No. 58 also
namely that instead of ‘two hundrea
and fifty each’ he should substitute
it py ‘one hundred each’,

I would like to get some replies
from him. Let him say ‘No' after
understanding my arguments, My
amendments are made not on any
political consideration. It is based on
certain representations that I have

received from several persons and
institutions.

SHRI ATAL BIHARI VAJPAYEE: I
move**:

L] L
Page 47, line 21,—
for “Sixty paise” substitute “For-
ty-five paise”. (81).
Page 47, lines 32 and 33,—

for “Seventyfive per cent.” sub-
stitute—

“One hundred per cent.” (82)

Page 47, line 33—

for “Seventy-five per cent. sub-
stitute—

“One hundred per cent.” (83).
Page 47—

after line 7T, ingert—

‘(ia) in Item No. 7 for the entry

in the third column against “KE-
ROSENE", the entry “NIL" shall
be substituted.

(ib) in Item No, # for the entry
in the third column againat “DIE-
SEL OIL, NOT OTHERWISE

" *moved with the recommendation

of the President.
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SPECIFIED"”, the entry
hundred and sixty-eight rupees
and twenty-five paise per kilo
litre at 15 centigrade thermo-
meter” shall be substituted.’ (97)
-

“One

PROF. MADHU DANDAVATE: I

‘move**:
Page 49, lines 5 and 6,—

for “two hundred and fifty each”
-substitute—

“one hundred” (140).
Page 49, line 23,—

for “ten per cent.” substitute—
“five per cent” (141)

ot wew fagrdt aoddt - qwmafy
Y, g e a3 swfaar g
FJAW T 79 LT FY A ;@ A
Zi #1 gmfa T a1 S
T St e T §, W @3y
8, wg wfrw zre B Hawd ¥ e
A TR wwfaat § owit oF aeEday
‘Zq Yz fawer @, sfr arsre § mmar
¥ | I el wfdt @ sfmitfer F
e eE & fag nfwar & ) s@mI #r
‘A3 gC W X wyer o Wiy | & st
g fr faa welt wgiea & ama wfeard §
i o FEAT F Y GE, gh FelE
‘R Ay MAF AN | AFFT a8 FiEATE
Tl ¢ O ow oo & am
A GHAT & | WX T AWG HeWA
“WTAAT &9 7 &1 a1 fam At agey faare
‘&% fir ot 77 R WA FWtizg
i fmrcdr i aifee aw
Jrgmdmash g fomy  a® faelt
wmfaal &t sfedfar & sz &%
ST o 29 de @ FTU W §
‘og EERWY 79 &% T I FT | W
AW AT REmoag §)
W 9 fawm g wfeT
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MR, CHAIRMAN:

Now,
Dandavate.

Prof.

PROF, MADHU DANDAVATE: Sir,
by my amendments—132 to 140—I"
have suggested certain changes to be
made in Schedule I. I do not want
to say anything. But, on the item.
particularly, toothpaste including den-
tal cream and tape-recording includ-
ing the recorders and all that, I want
to say this much. I am surprised why
our Finance Minister who also loves
us sp much has become so hostile as
far as tape records are concerned,

In recent times, a number of scien-
tific organisations, institutions ete,
have been utilising the tape-recording
machines. A new and welcome trend
has come in a number of rural areas.
Some of the recorded programmes in
the urban life are being displayed in
a number of rural areas. Even the
educative programmes are beigg dis-
played through the tape-recorders.

Therefore, I hope that he will con-
sider the changes that I have suggest-
ed. Instead of Rs. 250, I have sug-
gested Rs. 100. As far a5 toothpaste
including dental cream is concerned,
that jtem should be completely omit-
ted from the Schedule.

These are the suggestions which I
hope the hon. Minister will take note
of them,

st dgEsaTa WM : miTAT
qisgdi A, w7 A FgTE 77 A7
72 feai &
MR, CHAIRMAN: Now, I will put
amendments Nos. 48 to 56 that have

been moved by Shri Banerjee to the
vote of the House.

Amendments Nos. 48 to 56 were put
and negatived.

MR. CHAIRMAN: Now, I will put
amendments nos. 81, 82, 83 and 97

**Moved with the recommendation of the Presideént.
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[Mr. Chairman],
that have been moved by Shri Atal

Bihari Vajpayee to the vote of the
Hcuse.

Amendments Nos, 81 to 83 and 97
were put and negatived,

MR. CHAIRMAN: Now, I will put
emendments nos. 140 and 141 that
have been moved by Prof. Madhu
Dandavate to the vote of the House.

Amendments Nos. 140 and 141 were
put and negatived.

MR. CHAIRMAN: The question is:

“That the Second Schedule stand
part of the Bill.”

The motion was adopted.

The Second Schedule wag addad to
the Bill,

The Third Schedule was added to the
Bill.

MR. CHAIRMAN: The question is:

“That Clause 1, the Enacting
Formula and the Title stand part
of the BilL.”

The motion was adopted.

Clause 1, the Enacting Formula and-

the Title were added to the Bill.

SHRI YESHWANTRAQ CHAVAN:
Sir, I beg to move:

“That the Bill, as amended, be
passed”,

MR. CHAIRMAN: Motion moved:

“That the Bill, as amended, be
passed”,

SHRI SHYAMNANDAN MISHRA
(Begusaral): Sir, we are sorry to say
that in spite of the replies given by
the hon. Finance Minister to the point
raised we¢| remain completely un-
satisfled,, and we feel deeply con-
cerned at the fact that the Finance
Bill does not indicate a single
concrete measure to bring down the
prices. If the Finance Minister even
at this stage is able to point out
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a single measure in the Finance Bill
which promises to bring down the
prices then we can feel gatistled to
sormmre extent. But there is no such
measure as we have tried to cxamine
the Bill, In fact, the prices have been
soaring after the presentation of the
budget. The consumer price index
in Delhi has gone up by 5 per cent
after the presentation of the budget
though the spokesman of the Finance
Ministry had claimed that the budget
would not produce more than 5 per
cent increase in prices. So, there is
no assurance from the Government
which might relieve our anxiety. Wc
have seen during the last two months
the prices have been soaring and the
rate of increase in prices has been
of a much higher order than had been
promised by the Finance Ministry.

17 hrs.

The inflationary tendencies of the
budget are apparent. Wg feel that
the deficit is going to be of a mugh
higher order in future. The Finagce
Minister was pleased to say just a few
moments ago that the deficit financing
during the last year was found finally
to be of a lower order, namely only
50 per cent or so of what he had in-
dicated in his budget speech. 1f that
be so, we wonder why the prices
nevertheless rose by 28 per cent or
so during th¢| course of the last year?
There must be some sleight of hand
in preparing the figure which he has
given to us.

We have also established that the
Bill is positively biassed in favour of
the most affluent sections of the
society. The Finance Minister has not
given us .any convincing reply, why
at the level of 97 per cent the .tax
was not considered to be right in the
year 1974 when it was considered to

be right only one year back.

It is also very alarming to note
that the income redistribution aspect
in the policy-making or decison-mak-
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ing of the Finance Ministry is now
completely absent.

The taxation structure for the first
titne comes to lose its progressiveness.
Therefore, we think that all the pre-
tensions of the present Government to
democratic socialism or socialism or
even the adopted communism of the
CPI are completely hollow.

Then, there is no rellef in the
excises, which affect the common man,
nor has there been any promise that
the Finance Minister would appoint
a committee to go into the affect of
the excises on the common man. Ie
hag been appointing g number of com-
mittees to go into the effects of the
direct taxes, but he is not prepared to
consider the demand for the appoint-
ment of g committee to go into the
effects of the excises on the common
man. In the meantime, the excises
have been assuming enormous propor-
tions.

We have also proved that the
measures are not in line with the
plan, both in terms of the required
outlay and investment and in terms
of the reduction of the consumption
of the 10 per cent of the soclety.

SHRI D. N. TIWARY: He has not
proved but he has only said it.

SHRI SHYAMNANDAN MISHRA:
I have proved this that the outlay this
year is at the same level as in the last
year of the Fourth Plan, Hag there
been any progress in investment?
There has been no progress, It
remains stay put at the level of
the Fourth Five Year Plan, Then,
there is a plan holiday continu-
ing. So, I say that it is not in line
with the Fifth Five Year Plan both
in terms of outlay and investment and
in terms of the reduction of the con:
sumption of the top 10 per cent. Then,
again, it is against the Plan because
the Planning Commission had said
that there would be no deflcit financ-
ing in the next two years. Is not the
Finance Ministry acting against the
advice of the Planning Commission in
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this matter? Therefore, again, it is
anti-Plan,

SHRI ATAL BIHARI VAJPAYEE:
He wants the Planning Commission
to dictate?

SHRI SHYAMNANDAN MISHRA:
What ‘dictate’? There is a planning
authority, and that authority goes
into all aspects of the matter and
says something. Then what should
be done? Otherwise, let us abolish
the Planning Commission and have
only a sub-committee in the Finance
Ministry to plan.

oY wzw fagrdt wordy ¢ fsy S
oA T 7% & o wvit ag oot afre
FaU TS A | W & i ? oW
O & qE AT EHE AT )

SHRI SHYAMNANDAN MISHRA:
During the last nine years there has
been a plan holiday, and this Finance
Bill would also continue the Plan
holiday. That is my humble submis-
sion. There is ‘no planning in the
country; there is only the solid build-
ing of the Planning Commission now;
I have no doubt about this. Even
so, we have to go on fighting for the
cause of planning in this country. If
we want democratic socialist advance,
there is no other instrument through
which can achieve it.

So, altogether, these measures by

-and large have little relevance to the

problems which the country is facing
or the people are facing, and the only
things which have become rvelevant,
therefore, are the Army, the BSF and
the CRP; the economic policies have
no longer remained relevant in the

country today.

MR. CHAIRMAN: At the stage of
third reading. you need not repeat all

. those things.

SHRI SHYAMNANDAN MISHRA:
I am not repeating. I had not sald
anything about the army and BSF.
I said that the eeonomic policles so
far as the Govérnment i3 concerned,
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(Shri Shyamnandan Mish;'a.)
have become completely irrelevant to
the situation the only things that are
becoming relevant are the use of the
Army, BSF and CRF. That is what
the people in Bifar are experiencing—
the use of the BSF and CRP has been
made in such a shocking .manner.

SHRI D. N. TIWARY: Not the Ter-
ritorial Army?

SHRI SHYAMNANDAN MISHRA:
The Territorial Army also 'is bLeing
usred,

SHRI ATAL BIHARI VAJPAYEE:
The Railway Protection Force has
been doubled,

SHRI SHYAMNANDAN MISHRA;
The BSF and the CRP have committed
atrocities of a kind that you cannot
probably imagine sitting here in this
House., The cosmetic treatment the
ruling party wants to apply to the
image of the Ministry there would
ndt meet the situation.

Therefore, 1 say that the real golu-
tion of the Bihar problem is to sym-
pathetically consider the demands of
the Bihar people and meet those de-
mands for which thg common man,
the students and youth are agitating.
Let there be no doubt that the peo-
ple who are engaged in the movement
will not take recourse to any method
which would not be peaceful or non-
violent, So we have every reason to
think that the movement is going to
succeed. But my submission to the
Government would be that they
should go into the problems which
Bihar ig facing now. Bihar's per
capita income is only 60 to 70 per
cent of Gujarat's. In Bihar, poverty
is much worse than it was in Gujarat.
So if the objectivce conditions are
of that nature in Bihar, I think the
movement there is going to take a
much mare serious form. I would
like to warn Government to take
heed of it.

1 totally oppose the Finance Bill
which, t¢ my mind, does not either
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meet the situation which the country
is facing, or the situation which has
arisen in some parts of the country
like Bihar. These situations sre now
proving to be of a wvery explosive
nature. It should be the utmost
concern of Government tackle such a
situation in a proper manner,

ot AT wrewt (ger) ;o et

Wt gt 1 fawr fagas Swwr wifew
fifagt 1 sigai Grar g 5 fqa
fadas ¥ 9 ot Oy a8 7 T
g fom ¥ 5w a1 &1 qar 99 fF 5&7¢
gaqT § AEME F1 AwAr A @,
WAL FT o+ FCN AGAT § AN
FTHI &7 A7 wawe feafa gwrc W A
£ 99 ¥ FH A Sgdr § ) 99 Ag
qur wredt & wifgx & fF fagws
¥ IF A F TG T FWEAA EAT
AfFr dar A& ) S ww & ¥ A4
oF ¥ A€ g A § foew 27 €
q adi 7 a7 95 & T wnroETE F7,
TR ez w7 afFw o ¥ &Y
ot Aife fggem # gt o
A A et g t 5
2w ferifer wowe § was A5t A
IARAT AT @ & W AT F A=A
WX wEew s § agife S oye
AT T &, W H AT § F F AT
7% 37 gu & Wk fefe agi avogw
a9 ¢ i fggeaa & aga & fei 7
N w1 o ot A e w3
dweay feafy gafog s gf @ fe
e ®r. dif oF  qeard
EHI® & awA F §, wATETQ
WX W WA wA AR,
7§ wgrar 2 &Y 3, fowwr @37 ag
foer frsaw 8, fom & If@ w7
v ey A 2wy ger fao wv §
AfeT anpelt oar o ez E T
TR 5 ¥, 99 ¥ $mT S7 a3
fagqr mar &1
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odr feafa & ag a.w< 3w &
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SHRI P. VENKATASUBBAIAH
(Nandyal); The Finance Minister has
tried his best to frame the taxation
policy within the framework of the
ideology to which the Ruling Party is
committed. There are distortions in
its implementation and the Finance
Minister has to take care 'of them. I
emphasise the point with regard (o
the regional imbalance. Time and
again attempts have been made to
correct the regional imbalance but in
practice nothing has been done.

The main cause of the agitation in
Andhra Pradesh, as he knows, is the
regional imbalanceé and the backward-
ness of the people. The Central Gov-
ernment made a promise that sufficient
assistancé would be made available for
the Improvement of the backward
areas and the removal of those irri-
tants. But I am sorry to say that
nothing has come out from the Finance
Minister's observations on the Budget.
He should give the necessary finan-
cial assistance for the development of
the backward areas. There are dis-
tortions and inflationary trends in the
economy because we have not taken
sufficient care to see that our agricul-
tural production is accelerated. After
27 years of Independence we are yet
to attain self-reliance. We have to
import wheat from abroad. There is
nothing wrong in that, because many
civilised countries and developed
countries are doing so and the Soviet
Russia is importing large quantities,
But in our country there is vast scope
to maximise production. Irrigation
projects which were conceived 20 years
ago are yet to be completed. The
estimates have gone up tremendously.

in their over ambition the State

Governments have started many irri-
gation and power projects, but they
are not able to complete them with
the result that the benefits could not
accrud. At one stage the Planning
Commission took the stand that with
Fentral assistance the spill over pro-
jects should be completed. T should
plead with the Finance Minister that
such projects should be completed.
Our country is faced with acute power
shortage. Some of our industries have
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come to a grinding halt and agricul-
tural production has slowed down for
want of electricity. We could not
generate the required amount of elec-
tricity as we have anticipated. These
factors must also be taken into con-
sideration. Sir, the farmer, in spite
of the handicaps, in spite of the diffi-
culties, is dqing a patriotic duty He
is producing te.the maximum. But,
the incentives he gets are negligible.
For instance, fertilisers. I only plead
with the Finance Minister, ‘do not
stand on any formalities or any ideolo-
gical predilections, so far as the im-
port of fertiliser is concerned’. You
should import as much of fertiliser as
possible. ang supply to the farmers.
You should make availabl¥ to him
water and fertiliser and he will create
an atmosphere of self-sufficiency and
self-reliance in no time. He will do
it. Please do it. '

Now, we have stopped the import of
cotton from abroad. We have saved
much foreign exchange. The farmers
have come forward to produce Ilong
staple cotton. But, what is the price
you are offering to them? You are
offering not even 50 per cent of the
price which you are giving to the
foreign countries, You have to evolve
a strategy by which you can encour-.
age the farmers and attain self-suffi-
ciency in coftomr production also,

Sir, my last point is about the Cen-
tral University to be located at
Hyderabad. Nothing has been done.
It has been promised. I would tell
the Finance Minister, and through him,
the Government of India that there
will be a sort of a misgiving and un-
ehsiness in Andhra Pradesh, that
promises made are not being imple-
mented. You should take an imme-
diate decision in regard to the location
of the Central University at Hydera-
bad. Further, assistance to the back-
ward areas should also be given a8
immediately as possible. With these
words, I thank the Finance Minister
for very ably piloting the Finance Bill
and for getting these demands granted
very successfully.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Chairman, Sir, at this
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stage, I do not want to dilate over the
problems that we discussed earlier, I
would only like to make two concrete
guggestions.

Firstly, I would like to point out to
the hon. Minister that in most of the
democratic countries, where the same
procedure which we have adopted is
followed, the Finance Bill is considered
‘as the last cushion on the basis of
which some adjustments can be made
in the light of various suggestions that
are made on the floor of the House.
I am very sorry to find that
when Members come prepared with
various suggestions, some of them
extremely constructive which may
help in even augmenting the resources
and reducing the burden or the
common people, even those suggestions
are not taken note of and the wvery
purpose of the Finance Bill and having
this final reading etc, everything
seems to be defeated. Here, I would
like to compare this Bill with the
other Bills and the procedure that is
followed in this House. No doubt,
there is a difference between the two.
Here, you have to take cognisance of
the various suggestions and on that,
some definite orientation is to be ad-
opted and decisions have to be taken.

You must have prior consulta-
tion. But, I must point out to
you the procedure that js ad-

opted when some other Bills are dis-
cussed in the House. For instance, we
had the Criminal Procedure Code Bill.
So many suggestions were made from
the Opposition side and the Minister
concermed was Very Vvery accommo-
dative. There was a discussion, and a
number of amendments, about 25 per
cent of the amendments, that were
moved by the Opposition were accept-
ed in this House and as a result of
that, we found out, even before,
the Select Committee stage that
many loop-holes in that particu-
lar Bill have been plugged. I
quite concede that the Finance Bill is
on a different footing. But, even then,
a lot of discussien had taken place
during the discussion on the General
Budget. A number of amendments
have been submitted and that have
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been circulated in advance. I hope, at
least in future, the Finance Ministe:
wil] take note of the various sugges-
tions that are made during the discus-
gion so that at the stage of the
Finance Bill, certain view points
reflected by various sections of . the
House can be accommodated in the
Finance Bill.

SHRL SHYAMNANDAN MISHRA:
What is the practice in the House of
Commons? Is the Select Committee not
appointed to go into the Finance Bill?
I am not quite sure.

PROF. MADHU DANDAVATE:
There is a Committee that goes through
it. In addition to that, we find that in
the House of Commons, even of the
stage of the Finance Bill, a number of
considerations have been accepted. Not
only that. Suggestions made during
the course of discussion on the Budget
proposals have been responded ‘to.
That is the democratic tradition of
the Mother of Parliaments.

One more point and I am done. I
would like to point out to the Finance
Minister that, though he need not be
a prophet of doom, I think he is strik-
ing an extremely optimistic note in her
reference to the estimated deficit
financing, In this very House it has
been pointed out that deficit financing
in the First Plan wes of the order of
Rs. 333 crores, in the Second Plan Rs,
854 crores and in"the Third Plan Rs.
1,133 crores. When I asked the Finan-
ce Minister in the lrst four years of
the Fourth Plan the deficit financing
has reached the level of Rs. 1,500
crores, he told me thet my figure is a
figment of imagination. Yet, the
Planning Minister said vecy soon that
we have reached the figure of Rs.
2,000 crores. With this background of
the trend of deflcit financing, it is very
difficult to imagine that it would be of
a very low order. [ would like to re-
mind him in this context that in the
last budget he had estimated deficit
financing of the order of Rs, 87 crores
but in reality it came to amost 7 to
8 times that. In that context, let him
not strike too optirnisiic a note.

T — T ST
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SHRI YESWANTRAO CHAVAN:
When I mentioned this figure of deficit
financing, at the s3ate time T had spe-
-cifically mentioned that the recom-
mendations of the Pay Commission are
vet to be taken intu recount and that
it will certainly enlarge the size of
‘the deflcit financing., Therefore, if you
are taking a figure for comparison, it
.should not be Rs. 85 crores,
PROF. MADHU DANDAVATE 1
.am only pointing cvat that when 1
.asked whether it would be of th= or-
der of Rs. 1,500 crores in the first four
years of the Fourth P.an, he said that
it is an exaggerated estimate, but it
turned out to be nearly Rs, 2,000 cro-
.res, I do not blame him, because that
is how the policy is drafted. I only
say that such an over-optimistic note
need not be taken.

Then, at least ir the f:iure, i hope
“the Finance Bill debates would Ye
responded to in a more responsive
manner so that some of the concrete
‘suggestions, which reflect not only the
feeling and the viewpoint of the oppo-
sition but also many sections of the
"House, will be responded to in a posi-
tive manner,
it wew fagrdt modady: =73t 7,
W 7g 72T faw fad® o7 qodT af=m
HrzT e o gy 1 9z fAfEar
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SHRI SHYAMNANDAN MISHRA:
My impression is that during the en-
tire Fourth five Year Plan period it
might have been of the order of Rs.
600 crores.
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SHRI PILOO MODY: Mr. Chair-
man, Sir, at the fag-end of the most
important debate that takes place in
Parliament, I shall be short but not
sweet.

My final advice to the Finance
Minister, and those of his colleagues
that care to listen, is that you must
give up the old postures you give up
the old shibboleths, you give up
these brave words, and you develop-
a concernn for the problems that you
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are facing for which I have complete
sympathy because they are really
monumental in size. Unfortunately, I
find that old habits die hard ang I
find, Minister after Minister, and par-
ticularly, the Finance Minister some-
times exaggerating the importance of
what has been done or is likely to be-
done. 1 say, you give up that Shivaji:
attitude for a while. The country is:
facing very serious problems....

SHRI ATAL BIHARI VAJPAYEE:.
Don’t drag in the name of Shivaji.

SHRI PILOO MODY; You must
understand the meaning of what I
said.

SHRI ATAL BIHARI VAJPAYEE:
You don’t understand what you are-
saying.

SHRI SHANKERRAO SAVANT"
(Kholaba): What is your idea of
Shivaji? ‘

SHRI PILOO MODY: Let me:

translate it for my hon, friend, Mr.
Atal Bihari Vajpayee. .1 am saying,
you give up heroics. Is there any-.
thing wrong in that? Don't get tou-
chy about names. I said, you give up-
heroics. That is what it meant.

SHRI ATAL BIHARI VAJPAYEE::
Amendment accepted.

SHRI PILOQO MODY: Now he is re-

* conciled.

I say, you give up these brave
words because you have nothing to
be proud of, because the sum total of
our achievements, when measured in
perspective, in time, in resources, can
be reduced really to a zero. It is not
as if things have not happened in this-
country. I know our Friend will get
up and say, “Do not denigrate what
we have done; we have so much steel
and so many plants”, All this is
granted. You have spent by now,,
I think-I do not know exactly how
much-about Re. 50,000 crores. You
are bound to have done something.
So, let us not get diverteg from what
I am trying to say. I am saying: de-
velop a certain honesty in the evalua-
tion of the situation a certain honesty
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in the policies that you follow. Do not
say that you are following your po-
licy and then do something on the sly
which is directly the reverse. If you
want to change a policy, boldly admit:
“We made a mistake and, therefore,
we have decided tp move away from
this”. The greatest thing that you
could have done for this country, for
yourselves and for all of us, was to
have said: “All these years we have
been misled by these people; we are
no longer going to be misled by them”.
This is what you shoulduhave said
when you made your corrections. But
you are not prepared to say that. You
still went to maintain the posture and
you want then, behind everybody's
back, do things on the sly. Therefore,
I say, take these shibboletns and throw
them into the see, You bécome align-
.ed and still you say, “we still main-
tain that we are non-aligned’.
You become totally reliant and
still you maintain that you
are self-reliant. Thig is non-sense.
Accept, with humility, what your situ-
ation is today. Do not let it be ‘self-
reliance’. ‘Self-reliance’ is itself an
absurd slogan; in a shrinking world,
‘self-reliance’ is an absured slogan. Call
it ‘self-resilience’, ‘vitality’; all these
are desirable concepts. ‘Self-reliance’
is only a slogan. It ig a slogan which,
I think, would be disastrous for any
nation to accept-for any nation, let
alone ourselves. We want cooperation,
we want trade, we want an exchange
of cultures, we want that there
should be this great cross-culture of
trade, economics, politics, everything.
This is how the world will .become &
‘more civilised place to live in. There-
fore, my only point in getting up at
the Third Reading which is, as I said,
the end of the most important Bill, is

this: let us bring our ‘atatemente'closer
to the reality. I think that, in doing
80, we will have helped ourselves far
more then any developmental effort
that you would have made; that is, to
make the Indian word and the Indian
-action match each other,
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
1 do not want to make a long speech
but certainly I would like to refer to
three or four important points that
were raised during the discussion in
the Third Reading.

The point that was raised by Shri
Venkatasubbaiah and my friend who
just now spoke, Shri Shankar Dayal-
ji—I entirely share their feelings on
that point of disparity (Interruption)
I am not talking about that matter.
Shri Vajpayeeji is Vajpayeeji. I share
their views about it and I feel con-
cerned about it also. I would like to

tell the hon Members what steps have -

been taken while preparing the Fifth
Plan about the removal of the dispa-
rity in different regions. Really
speaking, it has got to be done by
giving some special preference and
priority to the problems of develop-
ment ‘in the backward areas. This
has been done and a series of steps
have been taken. In regard to some
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of the infra-structure, particularly,
irrigation projects which are incom-
plete, some special provisions of giv-
ing them priority have been made.
Nearly fifty commang areas under the
irrigation projects are selected and
certain State authorities are also being
formed to look after these things be-
cause it is these activities which will
give a certain boost up to the deve-
lopment of minor irrigation.

Then, there is the question of tribal
areas. They have been asked to pre-
pare sub-plans in the States for these
tribal areas because it is these neglect-
ed sections of society which require
some sort of a special consideration.
The sub-plans are being prepared by
them and incentives are being given
for the industrial development, When
we talk about the backward areas,
industrial backwardness is'some what
different from the backward areas as
such. This can be done only if some
steps for creating infra-structure in
the backward areas are taken. So,
certain steps have beep taken for that
matter as.well.

In the case of hill areas, one of the
Members who spoke eloguently about
the problems of hill areas in UP and
I would like to tell you that a special
care has been taken about the prob-
lems of hill areas, Western Ghats,
etc. and nearly one hundred, districts
have now been identified by them for
the concessional finance and 15 per
cent subsidy. There are other matters
alsp in this regard. I just listed some
of the steps which are important and
if they are implemented for 5 reason-
able length of time because these im-
balances are not going to disappear in
the course of one Five Year Plan,
there will have to be a consistent
effort over this matter. Possibly, we
may succeed.

The hon. Member, Shri Dandavate
made a point that no amendments
were considered. At the Consideration
Stage he has forgotten one thing—
when I moved the Bill, I had given



187 Finance Bill, 1974

[Shri Yeshwantrao Chavan]

many concessions in regard to indirect
taxes after hearing what the hon.
Members had to say. Also I have
moved certain amendements to the
direct taxes. That was also, as a
result of certain arguments that I
heard from the hon, Members on the
floor of this House. My habit is that
when we are in the third stage, I see
that there is no loophole in the Bill.
If there is a suggestion to any loop-
hole, I would have accepted the
amendment.

PROF. MADHU DANDAVATE: You
dg not see my loophole,

SHRI YESHWANTRAO CHAVAN:
I do not see any loophole., Becauge
there are no loopholes nome of the
amendment was acceptéd. I do not
want to take that position that nothing
should be accepted. Possibly, he has
not worked in the Select Committee.
Otherwise he would have seen the
gpirit in which we had worked,

Another point that he made is this
I merely made a reference to g certain

fact about the actual budget deflcit’

last year. I dg not want to sound any
note of extreme optimism. I do not
want to draw any informance from

that about the present economic situ-
ation.

I wanted to give the additional fact.
I mention this because, when I pre-
sented the budget, I had mentioned
certain figures as the Actuals that
become available before the Bill is
finally - passed. Actuals have become
available now I mentioned them. 1
do not want to draw any conclusion
from it in haste,

SHRI SHYAMNANDAN MISHRA:
I want to draw your attention to the
thing. In the Economic Survey, it has
been mentioned that the Reserve Bank
credit was of the order of Rs. B16
crores. How, suddenly, has the in-
debtedness to Reserve Bank disappear -

ed I do not know. How has it been
reduced? :
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Let me read from this.

“During the period March 31, 1873
and January 26, 1874 the Reserve
Bank Credit to Government increased
to Rs. 816 crores.”

1t it has increased—this is a fact—then
what has happened to the indebted-
ness? How has it been reduced by 50
per cent?

SHRI YESHWANTRAO CHAVAN:
We are making some of the presenta-
tional concepts which are not part of
budget deficit. You have to take into
consideration the concept of budget
as something different.

SHRI SHYAMNANDAN MISHRA:
I cannot get confused. Whatever be
the indebtedness to the Reserve Bank,
that constitutes deficit financing.

SHRI YESHWANTRAO CHAVAN:
This is a part of the deficit budget. At
the present moment, the budget deficit
is of the order of Rs. 300 cores and
odd.

SHRI SHYAMNANDAN MISHRA:
How has this been squared? Indeb-
tedness cannot disappear.

SHRI YESHWANTRAO CHAVAN:
Therefore, I say we will have to find
out what exactly the budget deficit
is. 1 do not want to enter into any
arguments.. .

I want to tell the hon. Member,
Prof. Dandavate and also other Mem-

‘bers that I am not taking any opti-
" mistic view only because one factor

has completely changed the comp-
lexion of our economic situation. I
am not saying that.” I say that what-
ever steps we are taking are showing
some results, There is nothing wrong
to say that. I am becoming comple-
tely complacent about it. One small
point. Shri Pilopo Mody gave us to-
day sermons that we should be honest,
brave and give up shibboleths and
what not.
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SHRI SHYAMNANDAN MISHRA:
You can be honest.

SHRI YESHWANTRAO CHAVAN:
On the ground of hones.y we try to
play this - game each other, The
point I wish to make ig this. When
we say ‘self-reliant’ that does not
mean that we do not want cooperation
from the other countries. He wanted
us to be gelf-resiliant. What is the
result of self-resilience—self-reliance.
What is the use of merely playing
with the words?

SHRI SHYAMNANDAN MISHRA:
Self-reliance has to be decreased! It
will have to disappear.

SHRI YESHWANTRAO CHAVAN:
He wanted us tg give up the idea of
self-reliance completely, I am refer-
ring to that part of his statement, I
am glad that you agree me at least
on this point. The hon. Member Shri
Shyam Babu. made a suggestion for
appointment of committees gn indi-ect
taxes. Indirect taxes consist of g num-
ber of taxes on numberless industries
and o.her activities and there cannot
be a simple type of examination, Dur-
ing the last 15 years different com-
mittees have gone into i.. Of course,
they had gone into the limited
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aspect of the problem. There ‘wae
cne committee under the Chairman-
ship of Shri D. N. Tiwari on
Customs Duty and then there
is .he committee regarding self-
removal procedure. No doubt, it is
looking into the limited part of the
indirect taxes but jt goeg intg the
functioning of the industry concerned.
Then there is the Tobacco Committee
under the Chairmanship of Shni
Venkatappaiah which is going inte
the question of indirect taxes. There
is a list of committees.

SHRI SHYAMNANDAN MISHRA:
We want an integrated study.

SHRI YESHWANTRAO CHAVAN:
it cannot be done by a single com-
mittee, Sir, thiz is all that T wanted
to say.

MR. CHAIRMAN: The question Is:

“That the Bill, as
passed”.

amended, be

The motion was agopted.
17.55 hrs.

|The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, May
7, 1974 Vaisakha 17, 1898 (Saka).]



